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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE
Execution Application No.24/2023 In
Original Application No. 70/2017 (WZ)

Karim Jahangir Shaikh ...Applicant

V.

Sahakar Maharshi Shivajirao Narayanrao
Nagawade SSK Ltd. & Ors. ...Respondents

Additional Affidavit on__behalf of Respondent No.2 &3

Maharashtra Pollution Control Board

I, Chandrakant N. Shinde, Age: 57 years, Occupation-Se.rvwice, the Sub .
Regional Officer of Maharashtra Pollution Control Board at Ahilyanagar,
having my office address at Savitribai Fule Vyapari Sankul, 1% Floor, Hall No
2 & 3 Near TV center, Savedi, Ahilyanagar- 414003, do hereby state solemn
affirmation as under :-
1. I say and submit that the present case has been filed for execution of the
order dated 11.05.2022 passed in O.A. No.70/2017.
J T } I'say and submit that the Respondent Board has filed already filed an Affidavit

Adv. oL

/8.y BANKAR cfted 22.12.2023. This Affidavit is filed in addition to that and in comphance'-"'

_4"_;_,'(.‘2"7;" 12029/, of the Hon’ble Tribunal’s directions dated 23.01.2026. The Hon’ble Tribunal

I Q§z
TS doe- |
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observed -
“ 2. Learned counsel Mr. Aniruddha Kulkarni, appearing for
Respondent Nos.2 & 3— MPCB and Respondent No.5- State
Environment Department, seeks four weeks’ time to respond
fo the violations, which have been noted by the applicant in
his written submissions dated 22.01.2026 and calculate the

total amount of EDC, if any. We grant him the said time.”

3. I have also perused the written notes filed by the Applicant dated
22.01.2026. The Applicant has given details of the alleged past
violations committed by the Respondent Sugar Factory wherein
alleged violations committed from 2007 to 2022.

4. 1 say and submit that in the said Written Notes in Para No.

3.4, the Applicant himself has given details of the actions which
were initiated by the MPCB in the past, that is before 11.05.2022
which is the order under execution in the present case.

5. 1 say and submit that the present Applicant had approached the
Hon’ble Bombay High Court Aurangabad Bench by filing Writ
Petition No.1074 of 2012 wherein the Respondent Board had filed
multiple affidavits dated 8.02.2013,2.01.2015,12.01.2016. The Shidr

affidavits contain the details of the non-compliances and vielations

Respondent Board at that time. The three affidavits along with their

g

committed by the industry at that time and the action initiated by the
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annexures are collectively marked as ANNEXURE 1 (Colly.).

6. It is submitted that on 29.03.2016 the Hon’ble High Court
transferred the said Petition to this Hon’ble Tribunal. Copy of the

High Court’s order dated 29.03.2016 is annexed as ANNEXURE 2.

7. 1 say and submit that the Writ Petition No.1074 of 2012 got
converted as Application No.SI(THC)/2016 in this Hon’ble
Tribunal which was heard alongwith O.A. No.70 of 2017 on
18.08.2017 and Hon’ble Tribunal disposed off Application
No.51(THC)/2016 and subsequently proceeded to continue with
O.A. No.70 of 2017. Copy of combined order dated 18.09.2017
passed in O.A. No.70 of 2017 and Application No.51(THC)/2016 is

annexed as ANNEXURE 3.

8. I say and submit that in Application No.51(THC)/2016, the Board
has submitted multiple affidavits starting with affidavit dated
12.01.2016, 28.10.2016, 07.11.2016, 14.11.2016,24.11.2016. The

\said affidavits contain the details of the non-compliances and

T4

QLviolations committed by the industry that time and the action

irlitiated by the board that time. The 5 affidavits along with their

7
Q\} annexures are collectively marked as ANNEXURE 4.

(@)
ToEN

‘\___/

R No.15658
\O Ex.Dt 2771112029

£y

9. Therefore it is clear that the MPCB had initiated action for the past

@'\WJ‘L—— 3
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violations and the details of the same are given above.

I. Present Status (Sugar Unit)

¢ Consent Status — Board has granted consent to operate vide dtd.

Ahmednagar

16/12/2025 which is valid up to 31/07/2026.

Pollution Control System Status — Primary, Secondary &
Tertiary Treatment & CPU provided. Wet Scrubber provided to the

boiler. OCEMS connected to MPCB & CPCB server.

Non Compliance Observed during the visit dtd.11/02/2026.

Industry has not scrapped katcha lagoon as per direction of the
Board & same is converted in to fresh water tank without
permission from the Board. But during the visit of Board officer
dtd.11/02/2026 observed black coloured effluent stored in katcha
lagoon & not scrapped. Also untreated/treated effluent stored in
open mine in the factory premises. OCEMS not in operation &
huge emissions were observed from boiler stack. Industry is not
complied with conditions of show cause notice dtd.06/03/2025

regarding operation & maintenance of ETP poor & not scrapped

L katcha lagoon. Therefore, the Board has issued Proposed Direction
* ‘ -

R No.15658
Ex.Dt 27/11/2029

# vide dtd.29/04/2026. (ANNEXURE - 5)

II.  Present Status (Distillery Unit)

B
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¢ Consent Status — Board has granted consent to operate vide

dtd. 20/09/2025 which is valid up to 31/08/2026

¢ Pollution Control System Status — Bio digester, MEE

followed by composting & CPU.

¢ Non-compliance observed during the last two years. Therefore
the Respondent Board has issued Proposed directions vide letter

dated 21/4/2025 on the following non-compliances.

1. During visit MEE was not found in operation.

2. Industry has provided CPU, but found it not in operation.

3. Industry has not yet scrapped old spent wash storage tank as
per show cause notice condition dtd. 14.12.2023. Industry has
not complied the Proposed Direction issued by the Board till

date.

III. Respondent Board has again received complaint in the month of
December — 2025 & February — 2026 and the following non-
compliances were brought to the notice of the Respondent-

Industry.

a. 30 days spent wash storage facility found almost full.

b. Provided tanker filling arrangement near bio-digester

P
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and spent wash filling in the tanker was found in
operation & 4-6 spent wash carrying tankers were
found within factory premises and disposed the spent

wash outside and factory premises.

c. MEE & bio-digester were not in operation.

d. Disposal of spent wash on land through tankers outside
the factory premises. Therefore Board has issued
Closure direction vide dtd.15/06/2026. A copy of said
closure direction dated 15.6.2026 is enclosed and

marked as an ANNEXURE- 6.

In response to Para No. 3.5 of the Applicant’s Written Notes
regarding non-scrapping of Kaccha Lagoon till date, it is
submitted that the Industry has not scrapped the kaccha
lagoon as per direction of the Board & converted into
freshwater storage tank without permission from the
Respondent-Board, however, during the last visit of official
of Respondent-Board it was observed that Respondent
No.6-Industry has stored untreated/treated sugar effluent.
(the analysis report of same is enclosed and has issued

proposed direction vide dtd.29/04/2026 as ANNEXURE-7.

In response to Para 3.6 of the Applicant’s Written Notes

~— 6
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regarding seepage of spent wash and trade effluent outside
factory premises it is submitted that the Respondent No.6-
Industry has disposed spent wash outside the factory
premises through tankers. The Board has issued Closure

Direction Dtd.15/06/2026 enclosed as ANNEXURE - 8.

VL. In response to Para 3.7 of the Applicant’s Written Notes
regarding non-scrapping of old boilers till date it is
submitted that the Respondent No.6-Industry has scrapped
old boilers as per direction of the Board the copy of
permission from Boiler department & E-auction details

enclosed as ANNEXURE - 9.

VII. The Hon’ble Tribunal also directed the MPCB vide order
dated 23.01.2026 to calculate the total amount of EDC, if
any. In this regard, it is submitted that as stated above,
action has been already initiated by the Respondent Board
from time to time for the non-compliances and violations

which were committed at that time and therefore Board has

\§
\“Q\/ | not calculated EDC for the same.

10. In view of the above, the Respondent Board has issued closure
direction dated 15;6.2026, hence, the present Execution
Application may kindly be disposed off.

Bl

7
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Solemnly affirmed as on 16 June 2026.

Place:  Ahilyanagar

Date:- 16/06/2026

For and on behalf of Respondent
No.2 & 3,

(Changrakam Shinde)

Sub Regional Officer-Ahilyanagar

lm./ NOTATTAL NGZ3RI /IOTAHIAL
Of g
IND\P -
e bele Wl B ISy
, , ified before me
Hp 3 s . gﬁ — 2134 \n< L
0 51553 4
\%\’\\ S - ' 6% p
-~ SNEHAL V. BAN ;
Advocate & Notary Public
Piot No.16, cga‘imgd?‘g‘;:j E1161JUN 2026
S"‘&‘J&" 0421043545
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502 ANX - 1

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
BENCH AT AURANGABAD
WRIT PETITION NO. 1074/2011
Kareem Jahangir Shaikh
g PETITIONER
VERSUS
The State of Maharashtra And Others..
RESPONDENTS.

Affidavit in Reply on behalf of Respondent No. 4 &5

1, A. S. Fulse, aged : 56 years, Occupation-Service, the Regional Officer of

Maharashtra Pollution Control Board at Nashik, having my office at Udyog

bhavan, First Floor, Trimbak Road, Near ITI, Satpur, Nashik- 422 077, do hereby

state on solemn affirmation as under:

1. That, after issuance of closure directions dated 16.08.2012 by the

Regional Officer of respondent No.6 compliance report dated

23.10.2012 along with visit report dated 17.10.2012 was submitted by

Sub-Regional Officer, MPCB, Ahmednagar.

L1
\
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Copy of aforesaid compliance report dated 23.10.2012 and visit

report dated 17.10.2012 is annexed herewith and marked as

Exhibit-R-4/1.

2. That, upon representation by respondent No.6, personal hearing was

given by the member secretary to Respondent No.6 on 23.11.2012.

3. That, thereafter, conditional the permission to restart manufacturing
activity was given to respondent No.6 by the Board vide its letter
No.6965 dated 23.11.2012. The permission to restart the
manufacturing activity is subject to the grant of renewal of consent to
operate being granted by the Consent Committee and compliance of
conditions contained in the said letter dated 23.11.2012.

Copy of aforesaid letter dated 23.11.2012 is annexed herewith and

marked as Exhibit-R-4/2.

4, 1 Say and Submit that SRO MPCB Ahmednagar vide letter No. 149

dtd. 31/01/2013 (received on 01/02/2013) has submitted compliance

of conditional restart directions.

Copy of aforesaid letter dated 31.01.2013 along with the JVS result
of ETP outlet & analysis results of well water samples. is annexed

herewith and marked as Exhibit-R-4/3.

The present status of the compliance of conditional direction is as hereunder -

Con. Condition Present status
No.
a You shall operate and maintain | During the visit of officials from

effluent treatment plant round o | SRO MPCB A’nagar on |
clock, so as to achieve the standards | 05/01/2013 ETP  found in
prescribed in the consent. operation. Samples of untreated
and treated effluent collected for

AN

10
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X

analysis. The values of the pH,
BOD & COD are exceeding the
prescribed limits. (copies
enclosed)

The treated effluent shall be used for
gardening and irrigation on own 80
acres land. There shall not be any
disposal directly or indirectly outside
of these lands or nearby farmer’s land
with which bilateral agreements are
not entered as per their demand.

The treated effluent was being
discharged outside the factory
premises in katcha lagoon where
it is lifted by nearby farmers by
pumping arrangement for
irrigation. The industry has yet
not executed bilateral agreement
with the farmers.

You shall operate the existing boiler,
which has provided wet scrubber and
if steam requirements increases in
that case another boiler having
mechanical dust collector to be
operated, The boilers which are not
having air pollution control system
shall not be taken in operation in any
condition. You can operate only two
boilers one with wet scrubber and
other with mechanical dust collector
and third boiler shall not be operated
till you provide wet scrubber or
connect to co-gen plant with waste
recovery.

During visit of officials from SRO
MPCB A’nagar on dtd.
05/01/2013, all 05 boilers were in
operation out of 05 boilers 01
has provided wet scrubber, 02
has provided mechanical dust
collection & remaining 02 boilers
have not provided any APC
except chimney.

You shall provide wet scrubber to all
remaining boilers before next ensuing
crushing season or connect to co-gen
waste recovery boiler if provided by
the next crushing season.

Compliance will be checked
before starting next crushing
season.

Your bank guarantee of Rs. 1 Lac is
forfeited for not scrapping fourth
lagoon within stipulated period. These
lagoons shall be scrapped and leveled
by 31/12/2012. You shall top up
remaining bank guarantee to the
extent of total Amount of Rs. 5 Lacs
to ensure the compliance of the
consent conditions/these conditions
which shall be valid for one year
within 15 days in favour of Regional
Officer, MPCB, Nashik of which Rs. 2
Lakhs for wet scrubber, Rs. 2 lakhs
for proper operation and maintenance
of the effluent treatment plant and
Rs. 1 Lakh for scrapping last katcha
lagoon.

1. As per the directions of the
HQ MPCB Mumbai,
Regional Officer, MPCB
Nashik vide letter No.
11464 dtd. 31/12/2012
requested to the concern
bank authority to forfeit
the BG of Rs. 1 lac & send
the amount through DD to
Regional Office, Nashik.

2. The industry have not
scrapped and leveled
katcha lagoon  before
31/12/12. During visit it is
observed that, they have
not started work of
scrapping and leveling of
lagoon. ,

3. The Regional Officer,

MPCB Nashik, vide letter
No. 242 dtd. 29/01/2013
requested the said industry
to top up bank guarantee |
to the extent of Rs. 5.0
lacs.

11
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B

SO

5. That, as per the direction given by Hon’ble High Court Bench At
Aurangabad, dated 14.01.2013 the Board Officials propose to take
following steps in adherence to the provisions of the Water (P&CP)
Act, 1974, which is under process of the Board :

1. To forfeit the bank guarantee of Rs. 3.0 lacs on the following grounds.

a) Rs.2.00 lacs for not proper operation and maintenance of the effluent
treatment plant.

b) Rs.1.00 Lac for not scrapping last katcha lagoon by end of Dec.2012.

2. To top up the bank guarantee to total 5.0 lacs by submission of additional
bank guarantee of Rs. 3.0 lacs.

3. The necessary directions may please be issued to the said industry.

This is submitted for favour of your consideration and further disposal.

H
Solemnly affirmed on this 8  day of February, 2013 at Aurangabad.

Identified by Affiant

Sl

(Sarika Mandlik-Deshpande) (Ankush Sopanrao Fulse)
Advocate for Respondent No.4 Regional Officer- MPCB,
Nashik.

12
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5

4

: VERIFICATION :

I, A. S. Fulse, aged 56 years, Occupation-Service, the Regional Officer
of Maharashtra Pollution Control Board at Nashik, having my office at
Udybg bhavan, First Floor, Trimbak Road, Near ITI, Satpur, Nashik-
422 077, the Respondent no. 4 & 5 herein for myself and on behalf of
the Respondent, do hereby state on solemn affirmation that, what is
stated in paragraph No. 1 to 5 are true and correct to the best of my
personal knowledge and documents and information available in the
office of the respondents and what is stated in the paragraph which is
explained to me by my advocate and same is true and correct.

Hence verified on this Bth  day of February, 2013 at

Aurangabad.
Identified and explained by Respondent 4 & 5
WD
Advocate Ankush Sppanrao Fulse

G 83

13
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Exhibit-R-4

g <

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, NASHIK.

Tel No: (0253) 2365161 P 1% Floor, Udyog Bhavan,
Fax: (0253) 2365150 ot Near ITI, Satpur,
‘m Nashik.
\ | / 4
L.NO.MPCB/SRONK/ 1 812 / | L Date: 22 /)0 /2012
To,
The Joint Director (PAMS),
Mumbai.

Sub:- Application for grant of Restart in respect of M/s.Shrigonda SSKLtd. At.
Post.Shrigonda Factory, ShrigondaDist. Ahmednagar

Ref:-1.This office letter No.MPCB/NRO/CD-558/10304 /2012 dtd.16/08/2012
2. SROAhmednagar’s Letter No.MPCB/SRO/1570 dtd.23/10/2012

Sir,

It is to submit that,Closure directions were issued to M/s.Shrigonda SSK Ltd.,at.
Post.Shrigonda Factory, Tal. Shrigonda Dist. Ahmednagar vide this office letter under
ref.1 on the ground (1.) noncompliance of the industry and (2) Compliant along with Writ
Petition in the Hon’ble High Court of Judicature Bombay Bench at Aurangabad.

Industry has submitted compliance report and SRO was directed to visit and report
the compliance. Accordingly Sub-regional Officer has submitted his report on
Compliance done by the industry vide letter under ref.2 The report of SRO along with

application of the said industry is being submitted herewith for your consideration and
further disposal please.

i
(A.S FuIEé)/

9 / &a Regional officer, Nashik
D.A. As above.

Copy to:
Master File

14
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Frnone | Drd 112470852

MAHARASHATRA POLLUTION

Fay . qu-,-ga.?oﬁﬁz.

Email cronagar@mpeb 4ov. in

hitpsdimpeh.goy Jn

& "Nashik.

16/08/2012

{ P&C.P) Act 1981 has been issued vide letter referred
-,I'  industry has submitted their representation 10 reconnect
. - referred at 2.

visit report is enclosed herewith

2. There is no water supply from Kukadi lrrign
shorage of watér in the Dan.

¢rushing season 2012-13.

B 3. The closure direction has been issued in the month of Aug. 2012ie after the
F comptletion of the last crushing season. There after the industry has yet not starie

4. The industry has provided the ETP comprises of 0il skimmer. Grit chamber. Aeration
n

CONTROL BOARD
Savitribai Fule Vyapan Sankul,
1% Figor, Hall No 2 & 3

Near T V. Center, Savedi,
Anmednagan - 414003

Date: 9.'?—_;-\ m\ \2-

Subject ;- Direction issued ws 33 A of Water ( P&C.P) Act 1974 and u/s 31 Aof
Air { P&C.P) Act 1981 to Mis. Shrigonda SSk Ltd, Shrigonda Factory.
Tal-Shrogonda, Dist-Ahmednagar.

Ref - 1. Closure Directian issued by you vide No MPC/NRO/CD-558/10304 dated

2 Industries letter No. 48./1991 dal::g__y_maj,]_l:_._‘

The closure direction ws 33 A of Water ( P&C.F) Act 1974 and u/s 31 A of Air

at 1.0n receipt of above direction
cleetricity and water supply vide letter

On receipt of the industrics request, Field Officer Shri. I.S.Hadbe visited the
¥ industry to check the compliances of the direction issued by Board on 17/10/2012. Copy of the

The main compliances/ non compliances observed during the visit are as follows,
I. The electricity supply has been disconnected.

tion Division 11. Shrigonda due to

tank, Secondary clarifier, sl
e ndustry his provided

udee dryving bed.

vh

Y

ank and two old acration tank of size
18mer X 8 mtr X 7 mur as 15 days storage tank.

6. The industry has provided wet scrubber to ane boiler of cap. 30 TPH .and mechanical

d the

dust collector to 20 TPH and 10 TPH, Rema

ining lwo boilers having capeity 20 TPH

and 30 TP has not provided mechanical dust collector or wet scrubber.

scrapping of the lagoon 1s in progress.

. The copy of the same is enclosed herewith.

Yo

15

8. THe mdustry has subomitted tme bound programnie al

9. The industry has submitted fresh bank guaranty of s, 3 Laes and Dot Rs

7. IRe industry has yver not completed the scrapping of the kachha lagaon . The work of
it

% ] s
P T

ong with barchart on 3/10/2012



per your letier No

which was forfeited from bank guarantee ot Rs. 5 Lacs as
MPCIY/RONK/B G-10303 dated 16/08/2017 Copy of the sume 15 enclosed herewith.

Shit, Karim Juhagir Shaikh filed Writ Petition In the High Court Bench  a

Furthet
Awpangabad vide NoO 107472012 In this regard R.O Nashik has been submitted the affidavit on
082012
!
- . . o . -~ . . - |
In view of the above decision in respect of restart of manufacturing activity may be

ten in consultation with High Court Advocate and Sr. Law Officer of the Board.

b .A.- As above
(D. K. Khedker)

Sub-Regional Officer,
Ahmednagar

e,
ﬁ{t{' _- —“é%;;uﬂz.,
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ASHTRA POLLUTION CONTROL BOARD 85

' e Sub. Regicnal Office
M—-‘-‘.w«;-_ Savitribai Phule Vyapari Sanky,,
= Near T.V. Centre,

_’\V"“ Savedl, Ahmednagar-414 003
N
Date: |3 |IGI’10| o4

INSPECTION REPORT

T VI - Rl beor-
f the Factory. Address & Tel, No. - e Sk " ol Sotaken Skt
: bariel~tro U,

Shori Sande. foedey, Shrgedn-

R e A

Officer Contacted - BhR Foo. 430"*  Disy Ynch L & P - i
She. B b Joglep, ProBughu Onanegon o
& Category - RLOTG LS/ Mer7ss ) {
_ Velupite vple pi7ipace- 3 i\
lidity of Consanl. ‘&I'PPLNJ v orenenal Ay
_‘Iid Perlod / Applisd /| Not - Applied 4 Cmas‘a_uﬁ‘ 45 Pl
dustrial Effluent 8. Spot Observations i
y Treatment Disposai Discharge ] Spot | Spat I
ovided | - £ € | walia, on land PH
orfsed """i"' tor irrigation/ \
ry jn’ y cha 1 g“‘}]ﬂaﬂ!ﬁg Smell \
Aeaelite v
 secord vy Claedgies Colour / Physical \
s> b Tradeby o) ~<-'1"“1w ~ Appeararice
= QOparation & Maintainance 10. Air Pollution
oK average Poor Problems Control System &M
P wel Scorbbev Jo [Balor 38 (T -
_ SPM_ p aak Alecler §o ta ZLOY’S
. isposal s0z fe T
R
ecord keeping Now
| House Kaaping Comnon Shre L i
Mfg. Plant Chimney e T ‘L 20T s‘;‘l{“ "’:; 30T
JE— Heignt 20 Wl - e
f: 8. Cess & Delalls - 11, Tree Plantation done..............
oy Proposed.........iv.....
: 9. Solly Waste / Hazardous Waste
: Storage Arrangement 12, Details of Sample Collected :-

13.  Speclal Remarks it any : ; ay
G) Dmiva. e vimb, mesdnbane, werk v ‘;"‘3“"' PK“"’B ' .Tm' I

0. A @ogwine. crwalifos Avcyarny -

: h e |.|r:' I.l.')k‘r;
@ Sope Mot b Kooy amw Ton e

SHEF  ax whp _{_ ’
@_1 ?'\?&wl'.' KXigrs versiledd . GM S rtanege, ]"“’ e e 1 &
Am;v..h'r«, Fenuate ( Oz aerebe ) , Hecand E't“""{‘\“'rf SVIEe
+ A oSt 2w
"!‘3‘7. ‘*? e | o S j’\u{-ﬂ'\:\»$ .k} . \n‘w" I 1 ( r)(h-:* o \1 Gy vRAn
RPr. W Ll T L P ¢ Il l\‘!-l/tll “L‘A s l o S
fo EHP -

Signature & Stamp of
Factory Representative Elalal Padimns e
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A NG. ANR/PRG (A) 1, Dt. 3-8-1965 Ph. No. (02487) 252220/22/42 Fax - (02487) 252339/421
ram - SHRISAKHAR - Shrigonda E - Mail - shrigondasugar @ yahoo.co.in.

/ The Shrigonda Sahakari Sakhar Karkhana Limited )

P.O. Shrigonda Factory, (413726) Tal. Shrigonda, Dist. Ahmednagar (M.S.)

of
. Disti/48/ 2092 /1213, , 12-10-2012 .
= MO%#Q,BGSMFO ’
Sub Regional Officer, - s
M.P.C.B. Savitribai Fule, [ ROMPCB.Nashik. FTS
Vyapari Sankul, Near T.V. Centre, “1 M\ID olT |
Savedi A'nagar. ;J-?- Wz lPT' \

Sub :- For arranging Inspection Visit to our Sugar Unit.

Ref :- 1) Your Letter No MPC/NRO/CD/558/1 0304/2012 Dt- 16-8-12.
- 2) Our Letter No. Dist/48/640/12-13, Dt. 31-8-12

3) Our Letter No. Dist/48/199/12-13, Dt. 3-10-12

Respected Sir,
With reference to the subject cied abave, we are submitting your goodselves that we have
completed following works as per CREP Norms
Factory has provided Oil separation Chambers. Mechanical Oil Skimmer, Equalizing Tank.
Diffused Aeration System, Clarifier, Sludge Pump. Sludge Bed, 15 days Treated Water Holding Tank.,
treated effluent water disposal pump Eic. to treat Sugar Effluent in Effluent Treatment Plant. All
. equipments are totally overhauled and ready for effluent treatment activity.
To install wet scrubbers fo existing Boiler quotations have been called by Publishing Advertisement
in News Paper and after receipt of quotation work order will be finalized. We are submitting herewith
Rs. 2.0 Lacs D. D. infvaour of Regional Officer, M.P.C.B. Nasik_against bank’guarantee forfitted
| and fresh bank guarantee of Rs. 3.0 Lacs to your office. ;
| ‘As in the Karkhana Area there is huge draught condition, 50% sugar cane crop is disposed awiy by
1
i

way of using for Animal fodder, Gurhal & burned due to no water. To crush the balance sugar canc
Karkhana crushing should be started after 20" October, 2012 to avoid farmer’s loss.
| Distillery Unit:-
! : 1) Production activities are stopped
: é;\ 2) Primary treatment Biogas
= 3) Secondary weatment Composting

. 4} 5 Aces concrete compost vard is provided
1] 5) 30 days impervious Spent Wash Storage Pucca storage tank is provided
it ¢) Kutcha lagoon yeast desluldgging work is in progress as soon as desluldgging completes one by,
15 one ail lagoons will be scrapped A
;]] Therefore your kind honor is requested to arrange visit for inspection of our Sugar/
b Distillery Unit ETP work done by us and please offer your recommendation report to your higher autherity
to connect our electricity and water supply at earliest.
| Thanking you.
\ Yours fai
| D5 Nu= 022900 hi-IRo/te-
: 7 B3~ 20 latcC gt MANAGING DIRECTOR
| /C(\p)‘ to, - THE SHRIGONDA .5 K. LTE..
. The Regional Officer. -
Mabarashtra Poltution Control Board. ‘?y

Udyog Bhavan 1% Floor Trimbak Read.

/
MIDC Compound Near 11 A\
Satpur. Nashik- 422 0Q7. W@A
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513 Exhibit-R-4Jo (735
|
ARASHTRA POLLUTION CONTROL BOARD d

"‘-\
Kalpataru Point, 27, 3 & a" Floc —\, -f
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E)
Mumbai- 400 022. 8:3-

' AEAUAARA TR
L 24010437/24020781/24014701 AT
fax: 24023516/24024068/24044631
Website: http:/mpcb.gov.in

E-mail: engmg{@mgcb gov.inr
' BY R.P.A.D./FAX/HAND DELIVERY

NO. 6q6S Date: 23 [l [2—o0l2__

TO R.0.xP¢B.Nashik. FTS
M/s.Shrigonda SSK Ltd., < MI1D _

At Post: Shrigonda Factory, - b PT- 006S
Tal: Shrigonda, Dist: Ahmednagar. F!Z. 1z{ (1

Sub : Conditional directions to restart manufacturing activities.

Ref :
1) Directions issued by Regional Officer, MPCB, Nashik vide
o letter No.MPC/NRO/CD-558/10304/2012,dt.16/08/2012.

# 2) Compliance reported by the of Sub-Regional Officer, MPCB,
Ahmednagar vide letter dtd.23/10/2012 alongwith visit report
dtd.17/10/2012.

3) Personal hearing extended to you before Member Secretary
MPCB, Mumbai on 23/11/2012.

We refer the directions of closure issued by the Regional Officer of the Board at
Nashik vide letter dtd.16/08/2012, for not providing adequate pollution control devices and
discharging sub-standard effluent outside the factory premises and causing pollution
thereof. We also refer to the compliance reported by the Sub-Regional Officer, MPCB,
Ahmednagar vide letter dtd.23/10/2012 on the basis of their visit to your plant on
17/10/2012.

On the basis of your representation and personal hearing extended to you on

o 23/11/2012 before Member Secretary of the Board, you are permitted to restart your

Ao manufacturing activities, subject to the grant of renewal of consent to operate being granted
by the Consent Committee and compliance of following conditions.

(a) You shall operate and maintain effluent treatment plant round'O clock, so as to
achieve the standards prescnbed in the consent.

(b) The treated effluent shall be used for gardening and irrigation on own 80 acres land.
There shall not be any disposal directly or indirectly outside of these land or nearby
farmers land with whom bilateral agreements are not entered as per their demand.

(¢) You shall operate the existing boiler, which has provided wet scrubber and if steam
requirements increases in that case, another boiler having mechanical dust collector
to be operated. The boilers which are not having - air pollution control system shall
not be taken in operation in any condition. You can operate only 2 boilers, one with

wet scrubber and other with mechanical dust collector and third boiler shall not be
operated till you provide wet scrubber or connect to co-gen plant with waste
recovery.

20
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Ea

(d) You shall provide wet scrubber to all remaining boilers before next ensuing crushing
season or connect to co-gen waste recovery boiler if provided by the next crushing
season.

(e) Your bank guarantee of Rs.1 Lakh is forfeited for not scrapping fourth lagoon within
stipulated period. These lagoons shall be scrapped & leveled by 31/12/2012. You
shall top up remaining bank guarantee to the extent of total amount of Rs.5 Lakhs,
to ensure the compliance of the consent conditions / these conditions, which shall
be valid for a period of one year, within 15 days in favour of Regional Officer,
MPCB, Nashik, of which Rs.2 Lakhs for wet scrubber, Rs.2 Lakhs for proper
operation & maintenance of the effluent treatment plant.and Rs.1 Lakh for scrapping
last katcha lagoon.

In case, you fail to comply with the above conditions, the Board will have no option
than to issue appropriate final directions including encashment of bank guarantee, which
may please be noted.

. {

The said conditional directions are issued without prejudice to the order passed or
being passed by the Hon'ble High Court in Writ Petition No.1074/2012 filed by Shri Karim
Jahangir Shaikh.v/s State of Maharashtra & Ors.

( Rajiv Rumar Mital
Member Secret

Copy to:

1) Sr.Law Officer(P&L Divn.)/Joint Director(PAMS), MPCB, Mumbai - for
information and necessary follow up.

2) Regional Officer, MPCB, Nashik/Sub-Regional Officer, MPCB, Ahmednagar -
for information and necessary follow up action. RO-Nashik is instructed to forfeit
an amount of Rs.1 Lakh from the existing bank guarantee of the above unit and
‘obtain top up of bank guarantee to the extent of Rs.5 Lakhs.

3) Executive Engineer, MSEDCL, Karjat, Tal: Karjat, Dist: Ahmednagar/Executive
Engineer, Kukadi Irrigation Division-ll, Shrigonda, Tal:© Shrigonda, Dist
Ahmednagar - for information and necessary action — They are directed to
restore electricity/water supply to the above unit. ;

C:\Documents and Settings\devale\My Documents\doc\DIRECTIONS\restart(conditional order)\Nashik.doc.docx
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5 Exhibit-R-4/x 4

: MAHARASHTRA POLLUTION CONTROL BOARD 10

Sub Regional Office,
Savitribai Fule vayapari

Ph.No. 0241- sankul,

2470852 1* floor, Hall No. 2 & 3, Near
T. V. Centre, Savedi,
Ahmednagar-414003

No.MPCB/ANR/TB/ /Lﬂ /2013. Date:- '31'0']9.013

To,

€gional Officer,
MPC Board,
Nashik.

Subject:- Writ Petition No. 1074 of 2012.
Ref :- 1.This office letter No'LMPCB/ANRfTB{S‘% dated 18/01/2013.
2. Your mail dated 29/01/2013.

With reference to above referred subject matter, | am sending herewith additional
.information required to file affidavit in the Hon. Highcourt Aurangabad as following.

1. The present status report in respect of compliance of 1.D issued vides No. 6965 dated
23/11/2012 is same as submitted'to you vide letter referred at ( 1 ). The copy of the same is
enclosed herewith. :

2. The results of JVS collected by Field'Officer on 5/01/2013.

A) Lab. Report No. 2488 for ETP Inlet
B) Lab Report No. 2489 for ETP Outlet.
C) Lab Report No. E-241 Karim Jahangir Shaikh Well water No.1 and Lab report No. E242
For Well water No. 2
T Copies of the reports are enclosed herewith for your ready reference.

This is submitted for your information and further necessary action i e matter please.

D. A :- As above . ( D.K.Khedkar)
Sub Regional Officer
Ahmednagar
i
— — e e — — -
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY . NASHIK.

. _ 'y
o
Tel, No. (0253) 2362820 s 1L Udyog Bhavan 1* Floor
Fax No. (0253) 2365150 Trimbak Road, Satpur,
. NASHIK - 422007.
Date: 18.01.2013

To,
The Sub—R;gigqa_l_Oﬁ':csr,
M.P.C. Board. Ahmednagar

A _
Lab. Report No.:-2489 . : Date of Collection : 05.01.2013
Sample code No :- SRON/JVS/10 Date of receipt :08.01.2013

ANALYSIS REPORT 6
Con 5&1'_}-)r
. S o S
Particulars " 2489 C

pH 1 5.39

B.O.D.(3 Days 27 C) x 280.0

COD . 720.0

Suspended Solids 81.0

Total Dissolved Solids - 970.0

Chloride 90.0

Sulpbate 210.0
Oil & Grease 1.8

Note :- o s
1) All results are-expressed in ppm except pH.
2) N.A. indicates Not Analysed. /éﬂl«-ﬂm
3) N.D. Indicates Not Detectable -~ 121z
4) BDL indicates Below Detectable Level. ( S.V.Bhosale.)
Scientific Officer,

1/C Regional Laboratory, Nashik.

L]

Sk*:}fmolx gk~ Cougpd)

. ETP  owler’
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MAHARASHTRA POLLUTION CONTROL BOARD

To,

Tel. No.(0253) 2362820
Fax No.(0253) 2365150

REGIONAL LABORATORY, NASHIK.

The Sub Regional Officer,

M.P.C. Board, Ahmednagar,

02.01.2013

Udyog Bhavan 1" Floor,
Trimbak Road, Satpur,
NASHIK — 422 007.
Date: 18.01.2013.

Date of Collection :- Date of receipt :- 08,01.2013
5.0\-20% . E———
Lab Report..No- = E-241 Env 242
Details of Sample Open well of Karim Jahgir Open well of Karim Jahgir
al Shaikh-1 Shaikh-2
pH 7.51 7.31
Turbidity 30 . 2.0
L FI.lO. 2.8 o) 33
Conductivity ps/cm 2317.0 1815.0
B.0.D.3day 270C 80.0 19.0
QOD. 176.0 40.0
Suspended Solids 16.0° 14.0
¢ | Hardness 1215.0 1025.0
Caleium s 108.3 1325
Magnesium 2293 y 168.6
o= .| Tota: Alkalinity 1380.0 1400.0
2 :
& | TDS 2184.0 C 1137.0
e <L ST : (5ot bl
Chloride 475.0 515.0
Sulphates 380.0 264.0
e Nitrate 16.76 8.99
Phosphate 0.488 0.146
Sodium 237.3 159.9
R. Chlorine : NIL NIL
Ammonia BDL BDL
Note : 1) All Result are in ppm except pH & Conductivity. :
2) Reporters are for the respective sample only. %ﬁ’l
. PR ( S.V.Bhosale )
Scientific Officer,

I/C Regional Laboratory,Nashik

93
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Maharashtra Pollution Control Board

Sub Reglonal Office, qj

Savitribal Fule vayapari
Sankul,

1* floor, Hall No. 2 & 3, Near
T. V. Centre, Savedi,

Ph.No, 0241-2470852

Ahmednagar-414003
No.MPCB/ANR/TB/ ¥ Ll /2013, Date:: Y. 1~}
T, _ g
Regional Officer,
MPC Board,
Nashik.

Subject :- Present status about the compliance of conditional direction issued
to M/s. Shrigonda SSK Ltd, Shrigonda factory, Tal -Shrigonda,
N Dist-Ahmednagar
Ref :-1. Conditional Direction vide No..6965 dated 23/11/2012
2. E mail received from Board Advocate and R.O.nashik on
16/01/2013.

With reference to above subject matter Field Officer Shri. P.S.Hadbe and Field
Inspector Shri. V.G.Nisal visited tHe industry to check compliance of interim direction
issued by the Board vide No. 6965 dt. 23/11/2012 on 5/01/2013. During visit
following compliances/non compliances of interim direction were observed.

Con. " Interim direction conditions E Present status
No.

a You shall operate and maintain During the visit ETP found in
effluent treatment plant round o operation. Samples of untreated
clock, so as to achieve the standards | and treated effluent collected for

- -I-prescribed in the consent. analysis.
b o The treated effluent shall be used for | The treated effluent was being
s gardening and irrigation on own 80 | discharged outside the factory
acres and. There shall not be any premises in kaccha lagoon where it
disposal directly or indirectly outside | is lifted by nearby farmers by
of these land or nearby farmers land pumping arrangement for irrigation.
with whom bilateral agreements are | The industry has yet not executed
not entered as per their demand. bilateral agreement with the
farmers.

c You shall operate the existing boiler, During visit all the five boilers were
which has provided wet scrubber in operation. Out of 5 boilers one ,’
and if steam requirements increases { has provided wet scrubber, two has |
in that case another boifer having ' provided mechanical dust collector
mechanical dust collector to be and remaining two have not [
operated. The boilers which are not | provided any APC except chimney. ]

AScC

10 - EfeCwendt Trearment Pant
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having air pollution control system
shall not be taken | operation in any
“condition. You can operate only two
boilers one with wet scrubber and
other with mechanical dust collector
and third boiler shall not be operated
till you provide wet scrubber or
connect to co gen plant with waste
fecovery.

You shall provide wet scrubber to all
remaining boilers before next

"| ensuing crushing season or connect
to co gen waste recovery boiler if
provided by the next crushing
season.

Compliance will be checked before
starting next crushing season.

Your bank guarantee of Rs. 1 Lacs
is forfeited for not scrapping fourth
lagoon within stipulated period.
These lagoons shall be scrapped
and levelled by 31/12/2012. You
shall top up remaining’'bank
guarantee to the extent of total
Amount of Rs. 5 Lacs to ensure the
compliance of the consent
conditions/these conditions which
.shall be valid for one year within 15
days in favour of Regional Officer,
MPCB, Nashik of which Rs. 2 Lakhs
for wet scrubber Rs. 2 lakhs for .
proper operation and maintained of
.effluent treatment plant and Rs. 1
Lakh for scrapping last kaccha
lagoon

1.The bank guarantee of Rs. 1.0
Lacs forfeited vide letter No.
dated

2 Industry have not scrapped and
levelled kaccha lagoon before
31/12/2012. During visit it is
observed that they have not started
work of scrapping and leveling of
lagoon.

3.The industry has top up bank
guarantee for Rs. 5 lacs

There is writ petition No. 1074 of 2012 fiied by Karim Jahangir Shaikh against

M/s. Shrigonda SSK Ltd, Shrigonda factory, Tal —Shrigonda, Dist-Ahmednagar. The
Maharashtra Pollution Control Board is one of the party in it. The previous hearing
for this matter was on 14" Jan 2013 in the Hon. High Court of Judicature of Bombay
Bench at Aurangabad. In this hearing the Hon. Court directed Board to file their

*affidavit within two weeks i.e before 38/01/2013..The copy of the same is enclosed

herewith.
In view of the above, further necessary legal action may be initi

D.A ;- As above ( D.K.Khedkar)
Sub Regional Officer

Ahmednagar

o

Copy submitted for information and necessar%action;-
1. Sr. Law Officer, MPC Board, Mumbai.

2. Joint Director ,(PAMS), MPC Board, Mumbai

3. Joint Director (WPC), MPC Board, Mumbai.

Y
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HARASHTRA POLLUTION CONTROL BOARD

S Sub, Reglenal Office

Grams : *RREPOLL" Jon_ Savitribal Phule Vya
: J —T : pari Sankul,
Ph. 12470852 = Near T.V. Centre,

g c _,-—\./-\,_
W Savedi,Ahmednagar-414 003

Date : 5'/0 ] I 2ol

- PECTI PORT
1 Name of lhe Factory, Address & Tel. No. M (s Shf{gw}r\ SR
i&-ﬂt - sﬁnwaazm
PES Drél'- A o
2. Fagtory Olficer Contacted ST IPR O c,o.-q o A ncha
< EF-P e erwsgl—
3. Scale. & Category i - p"R ,’Bﬁ/ o ESH#
L .
4, Valigity of Consent '
Valld Perlod / Applied / Not - Applisd . Apeleed fz_u renewzl b Consot o
> X el
5, Industrjal:Elflueny ., e B. Spol Observations
Treatment Disposal* Discharge Spot | Spol ||
Not Provided Nalla, on land PH ;
Primary (9rm~. :; | for irrigation/
Secendary ard gardening Smell
Tertiary egh clb?’-' :
¥ : 3 . ' ‘Colour / Physical
T""d ud Appearance
7. Operatlon & Maintainance 10. Air Pollution
- JOK average Poor Problems Control System O &M
ETP SPM Wb Bkl 2T Blles
o : - : puwf—Unjetle: 40 20T A \pT
' Disg s L1 ; ey le.
Disposal ; s02 ale.
R ‘keapl
ecord aang Nax
House Keeping y . -
Mig. Plant Chimney 20T 60T 30T jof 3eT
ETP Helght @ wdas gcwﬂu txhe sod
B. Cass & Deslalls 1. Tree Plantation do‘;‘sa............,,.
. : Proposed...... g LI
9. Solld Waste / Hazardous Wasle .
Slorage Arrangement 12. Details of Sample Collscted :-
, : Onheale K Treald atfied™
13. Speclal Remarks if anyj : q_d\:a.r.:ﬂ'cj'
AMared  Ha induwo b- fﬂv c)\.n_c.lg_u'-g_ Aba_ Ccowsp Lrane. b
condaibrmad  Wirehts SS9 Jv M¥E YT e~ 2. ) joeu— 3
3 i
Duwsdna  Fha welt I Su.aon" e tle g'cruv-s? in o—d),m-.-.h'c-a Ovind '
2
st }1'-3_7,' ndr shaldd §vn Hts. Ssaseny y
Yaduily dar mamled TP o i innc, & Potvee oy et

ol C‘)}-Jf &“’W"W'W-V, Jﬁ-\ '|'" c,L\DLA»—Ei{A. .q;,gyuaj. A o v..Q ). Mu}" er

/%WJWA -}‘C\v\.k. h.i]f.-- 91%1«,3-«._ osedrta eﬁﬂ-C::r)cp / Q_\O,\vc‘\'t.‘,—/

2 l"‘)-l-ﬂ 3, bw_a{_s' 2
Slgnature & St mp ot

————
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HARASHTRA POLLUTION CONTROL BOARD

. . Sub. Reglonal Office CJS
Grams ! "PREPOLL _ __,ET“;“_T'E_ Savitribal Phuld Vyapari Sankul, _I
Ph.  :2470852 %" Near T.V. Centre,

‘“ﬂﬁ Savedi,Ahmednagar-414 003

e

Date: S/o [ 213

INSPECTION REPORT

1 Name. of the Factory, Address & Tel. No. - M[S bh"fj""}‘" s.se-ud,

N_lg T - S—hﬁac\n
_ani" PSR YOOy

2. Factory Officer Contacted PV qcm I~ T)-:SJ- c)ndw ,Q,L
3. Scale & Category L S /ff;a LSI 3y _,SS
N :
4, Valldity of Consent
valld Perlod / Applied / Not - Applied : A’Ppla‘ul fw renewzl b Conset
5 it [ U)C\L
5. Industrial:Effluent | : : 6. Spol Observatlons
- Treatment Disposal Discharge Spot | Spot I
Not Provided Nalla, on land PH
Primary an ? for irrigation/
Secendary ard gardening Smell
Tertiary deasn - .
: 2 Colour / Physical
T Appearance
i Operatlorr & Maintainance 10. Air Pollution
o OK average i -Poor4| F'robien-_ns Control System O&M
ETP 4 J VI Bkl dle Do T B{le
e : W i pod—fesde do 20T 4 \bT
Disposal ._ : 502 bnle.
Record keeping Kok
House Keeping ) ;
Mig. Plant Chimney 20T 4 90T 3¢T fot 3T
ETP Height 2@ wda aowlv 3tal 6o
8. Cess & Delalls B Tree Plantation done...............
PrODOSEG cnitavsssssanse
9, Solld Waste / Hazardous Wasle
; Storage Arrangement 12. Detalls of Sample Collected :-
. . \9,-) heals N Treald™ WA o
13. Speclal Remarks if any : o\ 1 ~bel

Nearad  Hea mchm‘)' ‘ft:v c}\ﬂ.clf_,rra__ = (c‘u&pk,m'l‘)c_;._ A
condibrmad  Wirehns | SewS e Pa¥UA Y e~ 2.'3-%‘\0‘“""‘"‘

D‘\mn‘na__ Fae welt S wgor vrnb éi)'o-uva IEN ozr.mo-iztn o
clﬂh.]\-l? ndr sk §x s b asen

Yndutle  Aean cvstled TP e m{» weoy P v'i"v""-f"'“?f Jreedd—
os O AN\ fmynaiie "'a“;ﬂ- I clouadotn .q&rxhol AL o f-QOL)p &uh 0\:’_"""}“ of
A.q_n-z-_,h-rﬂ 4"0& IR T g"%'ﬂ.‘%— naedren ‘5 LCen Cp C‘_\ cw-fm‘-n

S B Q) S f‘;')--r) a_ bQ_GLC 2
Slgnature & St mp of
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N THE HIGH COURT OF JUDICATURE AT BOMBAY
BENCH AT AURANGABAD.

‘Writ Petition No. 1074/2012

Petitioner.

.........

- Karim Jahahgir sheikh

Vis
Respondents.

The State of Maharashtra & Ors

MO Additional Affidavit on behalf of Respondent No. 4 &5

nathrao Shinde, aged 56 years, occupation-service,

( P ]
/)(!(ng,\,} |, Shri.Vinayak Vishva

e b
ff'} having -our Office at Udyog Bhavan,
d state on solemn affirmation as under:

1#t floor, MIDC Compound, Trimbak Road,

Satpur, Nashik, do take oath an

\l.ﬂ,\\wb-.i
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e
| say & submit that | am Regional Officer of the Mahatgrgshtra Pollution Control
Board having jurisdiction of Nashik Region for the purpose nij'lf prevention, control &
abatement of the pollution as well as for the implementation of the Water
(Prevention & Control of Pollutlon) Act, 1974 the Alr Prevention & Control of
Pollution) Act, 1981 & the Environment. (Protection) Act 1986 & Rules made
hereunder. 1 crave leave of this Hon’ ble Court to file an addttlona! affidavit as &

when required. | shall not be deemed to admit anythlng except save whatever

specifically stated hereunder:

IJ_subm.it that the M.PCB is a body corporate constituted under the provisions
of Water (Prevention & Control of Pollution) Act, 1974 and is also a deemed to be
. the Board for the purposes of implementation of Air - (Prevention & Cbntrol of
Pollution) Acf, 1981.The Board is also implementingl the provisions of Environment

(Protection) Act, 1986 and various sets of Rules made there under.

| say & submit that, in compliance of the order dated 10/12/2014 passed by

this Hon'ble High Court, | am submitting the present status report of the Respondent

No. 6 which is as follows:

M/s. Shrigonda SSK (Sugar) -

. : 1) | say & submit that Respondent-industry has applieg':l for renewal of consent

to operate'to their sugar unit to the Rpspondent—Boérd. The said application

\ was placed before the Consent Appraisal Comr:hittee meeting held on

10/2014. The Sub-Regional Officer, Ahmednagér Eeported that the industry

yas not comphed with the condltaons of up gradatlon of Effluent Treatment '

/Plant& Air Pollutlon Control system therefore it has been decided to issue

Li 3 4. )‘f .
Show Cause Notice for refusal of consent Accordmgly SCN was issued vide

M T

letter .dated 28/10/2014. The Respondent-lndustry:.has submitted its reply

vide letter dated 3/11/2014. Copies of the Show Cause Notice along with

reply are enclosed & marked as Annexure-A&B.

Ny
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2) | further say and submit that the sub-Regional officer, Ahema
submitted proposal for initiating action under sectior; 33A of the Water
1974 & 31A of the Air Act, 1981 & recommended for'forfeiture of BG against
the Respondent-Industry for not complying with thé consent conditions &

conditional directions for up-gradation of ETP & AP¢ system issued by the

Board.

3) | fuﬁher say and submit that the matter was pllac‘:—gd before the Consent

Appraisal Committee meeting held on 9/12/20145 wherein it has been

. decid;ed to issue re'fus'al of consent and forfeit BG of Rs.20 lakhs (each)
towards non-up gradation of ETP and APC systerﬁ_. an;i issuance of Final

directions. Copies of refusal of consent dated 20-:/12!‘2'014 directions of

voluntary closure dated 23!12/2014 and Letter regardmg forfe|ture of Bank

Guarantees dated 22/1 2/2014 are enclosed and marked as Annexure-C, D&

E

—

4) This necessary direction may please issue to the said respondent Industry.

. | This is submitted for favour of your considerétion_and further disposal.

Solemnly affirmed on this 2rd day of January, 2015 5
'k ﬁ}?ﬂ':ﬂrﬂﬁl :

Identified by,
¥ Sau. PRERANAP. DESHPANDE

Advocate & Notary, Govt. of India
Off.. Chamber No. 202,B. No.2,
Dist.Court, Nashik.

Res.: 5, Nirmalc Appt., Racca Colony.

Nashik.

Mrs. Sanka Mandllkf;iwa) 2 L & 0
b % ' (Vlnayak nghwanathrao Shinde,)

8IGN BEFORE ME A B
Solemnl. affiny ed hefore me, : Regional Officer-Nashi
by Winay_ VJS' V//-’?Cﬁ% )'”370{&— Maharashtra Pollution Control Board
identifivo efore me"i}y .561/241'( ﬂfla‘m‘/[///'(\ ' '

nr whom personallv kr w

Afflant
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| 927 |
MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 2401 0437/24020781/24014701 Py Kalpataru Point, 2™ - 4" Floor
Fax: 24024068 / 24023515 == Opp. Cine Planet Cinema,
7

Website: http:/mpcb.mah.nic.in - Near Sion Circle, Sion (E)
E-mail: cac-cell@mpcb.gov.in _ Mumbai-400 022.
No.BO/CAC-CELL/RO (Nashik)/SCN/TB- H267 Date: 2.8 /10/2014.

To,

M/s. Shrigonda SSK Ltd.,
Alp- Shrigonda

Dist. Ahmednagar.

sub: Show Cause Notice for refusal of Renewal of Consent and for forfeiture of
bank guarantee in respect of non-compliance of up-gradation of ETP/APC

system.

Ref: 1) Consentto Operate granted by the Board vide dtd. 12.12.2014.
2) Your application for Renewal of Consent to Operate submitted through
SRO. "
3) Report submitted by SRO as per verification pratocol vide dtd. 20.09.2014;

04.10.2014; 06.10.2014. .
4) Minutes of 18" CAC meeting of 201 3-2014 held on 07-10-2014.

WHEREAS, you have been granted conditional consent vide reference no. 1 above
for a period upto 31 .07.2014. ' ;

AND WHER.EAS. you have applied for Renewal of Consent to Operate after expiry
of the earlier consent vide reference no. 3 above. ]

AND WHEREAS, while granting earlier consent, the f\ﬁPCB had imposed following
important conditions in respect of the compliance of various environmental norms, so as 10
comply with CREP Norms and granted you sufficient time and opportunity to secure
compliance of those conditions within stipulated time period.

1. The industry shall reduce waste water generation to 100 liters per ton of cane

crushed. -

2 Industry to provide flow meter at inlet of ETP of Sugar.

3. - |t was noted that as per the design data submitted by the industry existing ETP
unit i.e. aeration tank is oversized for hydraulic retention time as per the thumb
rule. The ETP is inadequately designed for it to achieve desired levels of
standards. The industry must’ upgrade. & make the ETP operational with
improvement to meet the standards. i

4. Make arrangements to cover the efﬂuent‘couectiori: and carrying system to avoid
the ingress of Bagasse and other material. g :

5. Adequate land to be made available (owned by self of with bilateral agreement

“with land owners) for disposal of treated effluent (20 cubic meter per acre of
land) to achieve zero discharge into in land surface water bodies (Sugar + Co-

gen). ._ _
6. Industry shall upgrade existing Air pollution control:system by providing adequate
stack height & by providing ESP/Bag Filters/Wet Scrubber as per CREP

condition. . .
7 Plans to be submitted for Utilization of Fly ash & Bottom ash as per Fly ash

Notification.

Ll
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e 4

AND WHEREAS, the time limit granted for achieving CREP compliance/ other
important conditions has already been expired. :

AND WHEREAS, Sub-Regional Officer has submitted the report of non-compliance
as per the verification protocol vide reference no. 4, A

AND WHEREAS, you have been granted sufficient 6pportunities to secure the
- compliance of various above important conditions imposed in the renewal of consent
ranted to you from time to time to comply the same and irspite of that, you have not

complied with the following important condition viz - ,:_

i) - Youhave not taken any measures to reduce waste water generation to 100

liters per ton of cane crushed. :
ii) You have not provided flow meter at the inlet of ETP of Sugar.

iii) You have not upgraded your ETP.

iv You have not upgraded existing Air Pollution éontrol System by providing

" ESP/Bag Filters/Wet Scrubber as per CREP condition.

AND after examining the record of your case, the report of officers of the Board and
after making necessary enquiries, the CAC has come to the ctonclusion that your attitude
towards pollution prevention and compliance of important conditions imposed upon you is
totally negligent and thereby, you are causing serious pollution in the surrounding areas.

NOW THEREFORE, you are hereby directed to show ca}use as to your consent shall
not be refused/ withdraw and why the bank guarantees submitted by you for ensuring the
compliance of the above important conditions shall not be forfeited? '

Your reply to this Show Cause Notice to be submitlé_d immediately ‘within 7days,
failing which, the Board will have no option than to refuse/ withdraw your consent and forfeit
bank guarantee/s for the important conditions for which it is-submitted and not complied

with, which may pleasge be noted.

This Show Cause Notice is issued without prejudice l__'o the order passed or being -

passed by the Hon'ble high Court, Aurangabad in Writ Petition no. 1074/2012 filed by Shri

Karim Jahangir Shaikh vs State of Maharashtra & Ors.

(Rajeeviu r Mital, IAS)
Member Hecrata

Copy submitted to:
Hon'ble Chairman, MPCB, Mumbai

Copyl to:
1) Sr. Law Officer (P&L Divn. 1) JD (WPC), MPCB, Mumbai — for information.

~2) Regional Officer, MPCB, Nashik / Sub-Regional Officer, MPCB, Ahmednagar — for
information and necessary follow up action.
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529 Annexute - B @

Ph. No. (02487) 252220/22/42 Fax - (02487)262339/421
E-Mail - shrigondasugar @ yahoo.co.in

" 1465 . Document lesiDistilery Letter 12-13 docx
Reg. No. N:IR!F’RG (A) 1, Dt. 3-8-1965
- GGram - SHRISAKHAR - Shrigonda

The Shrigonda gahakari Sakhar Karkhana Limited

p.O. Shrigonda Factory, (413726)-Ta|. Shrigonda, Dist. Ahtmednagar (M.S.)

Disti/50/ 2306  [14-15 03-11-2014.

Fax No. 24023516, 24024068,2404453 1
E-mail: engu'ﬂ@mgcb'gov.in
To, , ) :
The Member Secretarys
Madharashtra Pollution Control Board,
Kalpataru Point, 3 & 4™ Floor ,
Opp. Cine planet Cinema,
Near Sion Circle, Sion (East),
Mumbai 400 022.

Sub:- Show Cause Notice for refusal of Renewal of Consent & for forfeiture of Bank
Guarantee in respect of non-compliance of up-gradation of ETP / APC system.

Ref :- Your Letter No. BOICAC-CELURO;(Nashik) SEN{‘TB-M(:;F, Dt. 28-10-2014.

Respected Sir, T
With reference 10 above cited subject, W€ have to inform you that, our Sugar Unit has

completed the CREP guidelines as follows.

No.

Particulars

Our sugar Unit is having 75 Nos. of Pumps all Pumps are
replaced by mechanical seal, Mill washing water condensale

water from quadripal bodies, Juice Heater, Boiler Blow Down

You have not taken any

measures to reduce waste

water generation 10 100 Ltrs

per ton of Cane Crushed. Water etc. is totally collected in one M. S. Tank and sent to

cooling Tower & same is transferred in process water storage

tank hence i.€. upto 100 ltrs / ton of cane crused effluent

generation is as per MPCB condition.

You have not provided Flow | Karkhana has provided one Electronic water Flow Meter at the

Meter at the inlet of ETP of | inlet of ETP. Of sugar.

Sugar.
You have not up-graded y
ETP

our | Our Sugar Factory capacity is 3500 TCD. Karkhana has

provided ETP comprising of 6 Nos. of Oil & Grease Chamber,

Tube Settler, Bio Tower, Adiration Tank, Clarifier, Duel Maida’

‘Sand Filter & Two Nos. of-Sludge drying bed as suggested by

Vasant Dada Sugar Institute, Manjari, Pune.
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Ph. No. (02487) 252220/22/42 Fax - (02487)252339/421

XIPRG (A) 1, Dt. 3-8-1965 2/4 _
AISAKHAR - Shrigonda . : E-Mail - ghngondasugar @ yahoo.co.in

» Shrigonda gahakari Sakhar Karkhana Limited

P.0. Shrigonda Factory,' (413726)'Tal. Shrigonda, Dist. Ahmednagar (M.S.)

8.5 K. Document files\Distillery Letier 12-13.doex

4 | You have not up-graded | Karkhana has provided Dust Collector for Boiler No. | & 4 and Wet

existing Air Pollution | Scrubbers to bofler No. 2,3 &5 & san{'e are:uﬁlized duting the crﬁéhing
Control ~ System by operations.. Moreover as the Karkhania is going to set up 26 MW Co-
providing ESP / Bag| gen. Project & expected to start in y@%r 2015. After commissioning of
Filters / Wet Scrubber as | Co.gen. project our all existing bbileré’lwill be discarded which may be
per CREP Norm. considered. Same period our TOR hals_ already apbroval by MOEF. We
; have already placed Purchase Order fér new Boiler having capacity 140

Ton/hr ( Civil/48/1312/2012-13 dt.28/7/2012 )

[_.L__________,___———-———I_

Considering above your kind honour is requested. not. take any action for refusal of
renewal consent & not to forfeit Bank Guarantees. We promise, you our Management will take
care about Pollution Control as per your guideline. g -

This is for information and record please.

Thanking you.
Yours faitfyfully,

FAGING DIRECTOR

SHRIGONDA 8.8.K. LTD.,

g
A" THE

1) Hon’ble Chairman,
MPCB, Mumbai.
2) Law Officer,
- Maharashtra Pollution Control Board, .
Kalpataru Point, 2" & 4" Floor,
Opp. Cine Planet Theatre, Near Sion Circle,
: Sion (East), Mumbai 400 022MPCB, Mumbai.
~3) Sub Regional Officer, ;
M.P.C.B. Savitribai Phule, ;
Vyapari Sankul, Near T.V. Centre, Savedi A'nagar.
+4) The Regional Officer,
Maharashtra Pollution Control Board,
1 Floor Udyog Bhavan, Near IT, Satpur,

Nasik- 422 007

37



531 ﬁnnGXu'xt—-C @

MAHARASHTRA POLLUTION CONTROL BOARD

ey Kalpataru Point, 2nd - 4th Floor

Tel: 24010437/24020781/24014701 s
I —— .
Fax: 24024068 / 24023515 e Opp. Cine Planet Cinema,
‘Webslte_: httpy//mpeb.malinicdn : Near Sion Circle, Sion (E)
E-mail: mpeh@vsnl.net -y ;

Date -0 112 /2014

BY RPAD/ Fax/ Hand/Delivery
Ref. No. BO/CAC-CELL/EIC No.- NK-1158-12/Refusal/CACIB- 5297

To.
M/is. Shrigonda SSK Ltd. (S8ugar Division),

Shrigonda Factory, Tal. Shrigonda, X
Dist. Ahmednagar. *

Sub ~ Refusal of Consent under section 27 of water (Prevention and Control of
Pollution) Act 1974 and under section 21 of the Air (Prevention and

5 Control of Pollution) Act 1981
Ref- 1. Consent to Operale granted by the Board vide no. BO/JDWPRC/EIC-NK-

8044-11/CAC-2613 did." 18.03.2014.
2. Your applicalion for grant of Renewal of Consent of Sugar unit vide

dtd. 24.06.2014.

3. CAC meeling held on 07.10.2014.

4. Show Cause Nolice for refusal of Renewal of & forfeiture of BG in
respecl of ncn-comp{ian‘ce of ETP/APC syslem issued by the Board vide

dtd. 28.10.2014
5. Reply submitted by you vide did. 03.11.2014,
6. Proposal submilted by RO Nashik vide did. 01.12.2014 regarding

initiation of aclion.
7. CAC meeling held on 09,12.2014.

WHEREAS Board has granted Coﬁsenl to Operate lo your unit vide above referred
letler at sr. no. 1 with certain terms and conditions therein which was valid up to 31.07.2014

AND WHEREAS, you have applied for grant of Renewal Bf Consent to Operate for
Distillery unil, as per the provisions of Section 26 of the Water (Prevention and Control of
Pollution) Act, 1974; under Section 21 of the Air (Prevention and Cor';trul of Paollulion) Act, 1981
and Hazardous Wastes (Manageent, Handling & Transboundry Movement) Rules 2008

AND WHEREAS, your application for Renewal of Consenl lo Operate was placed in
CAC meeling held on 07.10.2014. During meeting it was decided to lssue SCN for Refusal of
Consent to Operate for not up-grading the ETP & APC system. Accordingly Show Cause

Nolice was issued vide letter daled 28/10/2014

5]
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12/

AND WHEREAS your application alongwiih your show cause nolice rell:ly ditd
12.08.2014 and proposal submitled by RO.‘ Nashik was again placed before Consent Appraisal
Commiltee meeting held on 09.12.2014 and it was decided to is's"i}e Final refusal for Renewal
of Consent to operate and issue Closure Directions due (o foi!éwing non compliances &
violations.

1. You have not upgraded the existing ETP unil i.e. aeration fank which is oversized

for hy_ﬁ'raullc retention time as per the thumb rule.

2. You have not upgraded the APC system of the Boiler no. 1 & 4

3. You are operating the unit without valid Conseht of the Board.

In view of the aforesaid non compliances & violations, your application for grant of
Renewal of Consent to Operate of Sugar is hereby‘refused'under' section 27 of the Water
(Prevention and Control of Pollution) Act 1974 and under section 21 of the Air (Prevention and
Control of Pollufion) Act 1981 and Hazardous Wastes (Managemenl, Handling &
Transboundary Movement) Rules, 2008. '

You may prefer Appeal against the refuéa! order passed by Maharashtra Pollution

_Comrol Board, in case aggrieved by this order, to Appellale Authorit'y within a period of 3/) days
from the date of receipt of the Refused order. ,

" Copy lo-
1. Sr. Law Officer, MPCB, Mumbai - for infdrmation.

2. Regional Officer, MPCB, Nashik /Sub Regional Officer, MPCB, Ahmednagar - He s
directed to serve this notice of refusal to the industry and ensure the compliance
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MAHARASHTRA POLLUTI@§LONTROL BOARD

REGIONAL OFFIGE, NASHIK

Grams. . "PREPOLL" ' S
Jel. Nos. : 0253 /2365150 /61 — Udyog Bhavan, 1st Floor, Trimbak Road,
Fiak e 0253/ ?365140  ame» MIDC Compound, Near LT,

F-mail ronashik@mpcb.gov.in ¥ Satpur, Nashik - 422 007.

‘roimpcb.nashik@rediffmail.com

L No. : MPCBIRONK/ANRIVCD- 13 1 &72/7/12014 ' Dtd.:- 23//2/29/4

To.
M/s. The Shrigonda S.S,K. Ltd. (Sugar Unit)
Al-Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar.

Sub: Directions of Vt'n_luntary Closure under Section 33A of (Prevention & Control of Pollﬁtion)
Act, 1974 & Under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981.

Ref.: 1. Consentto Operate granted by the Board vide no. BOIJD(WPC)IE!C-NK-BUMJ 1/CAC-

2613 did. 18/03/2014 valid for period up to 31/07/2014.
2. Your application for grant of Renewal of Consent of Sugar unit vide letter dtd.

24/06/2014.
. 3 CAC meeting held on 07/10/2014
4 Show Cause Notice for refusal of Renewal of Cons
of non- compliance of ETP/APC system issued by the Board vide dtd. 28/1

5. Reply submitted by industry vide letter dtd. 03/11/2014 _
Proposal submitted by RO Nashik vide Ir. dtd. 01/12/2014 regarding initiation of action

6
7 CAC meeting held on 09/12/2014.

8 Refusal of Consent Uls 27 vide letter dtd. 20/12/2014.
9

0

. RO Nashik letter did. 22/12/2014 reg. forfeiture of BG. i
Wit petitiori No. 1074/2011 filed by Shri K.J.Sheikh V/s. State of Maharashtra

ent and forfeiture of BG in respecl
0/2014.

o, ‘

trol Board has granted Consenl lo Operate
" 1974, under Section 21 of
hérizalion under rules of
ont) Rules, 2008 vide

pollution

WHEREAS, the Maharashtra Pollution Con
under section 26 of the Water (Prevention & Control of Pollution) Act, 1
th:e Air (Prevention & Control of Pollution) Act, 1981 and Renewal of Aut

e Hazardous Waste (Management, Handling & Transbbundary movemfen

Qlter under ref. (1). ANDWHEREAS, it is mandatory on your part to provide adequale

control system at various sources so as to achieve the standards and cqnd'r__nons prescribed under

_above said Acts.
¢ 2
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2

_ AND WHEREAS, .in the consent, the Board has imposed following conditions in respect
of the compliance of various environmental norms, so as to comply with CREP norms and
sufficient time and opportunity was given to secure compliance of these conditions within

_%tipulated time period.

i.
il
iii.

Vi,

. vii.

The industry shall reduce waste water generation to 100 lit pér ton of cane cursed:
Industry to provided flow meter at inlet of ETP of Sugar.

It was noted that as per the design dala submilted by the industry existing ETP
unit i.e. aeration tank is oversized for hydraulic retention time: as per the thumb

rule. The ETP is inadequately designed for it to achieve desired levels for the .

standards. The industry must upgrade and make the E:TFJ operational with
improvement to meet the standards - : . '
Make arrangement to cover the effluent collection and ca

ingress of Bagasse and other materials.
Adequate land to be made available (owned' by self or with bilateral arrangement
with land owners) for disposal of treated effluent (20 cubic meter per acre of land)
to achieve zero discharge into in land surface water bodies (Sugar+Co~gen).

rryiri:g system lo avoid the

Industry shall upgrade existing Air Pollution Control System by providing adequate -

slack height and by providing ESP/Bag filters/\Wet Scrubber as per CREP

conditions.
Plan lo be submitted for Ulilization of Fly ash and Bott

Notification. :

om ash per Fly ash

ANDWHEREAS, Sub-Regional Officer, Ahmednagar has repoéted following non-

compliances -

You have not submitted BG as per the Consent Conditions.

The sample collected from ETP outlet is exceeding the consented limit mainly BOD & COD
You have not complied with the consent conditions, CREP guidelines and previous direction
issued by Board office as well as continuous complaint of pollution pfoblems due to your

LN~

industry.

 ANDWHEREAS, in the Consent Appraisal Committee meeting held on 07/10/2014, your
application for renewal of consent was placed and discussed and it was decided lo issue Show

Cause

@ compliance of up-gradation of ETP/APC system. Acgprd
Notice issued vide letter dtd. 28/10/2014 on following grounds-
You have not taken any measure to reduce waste water generati

Cause
f:

Notice for refusal of Renewal of Consent and to forfeit of Bank Guarantee in respect of

ingly Board office has issued Show

on l(:r'100 Lit per tone of

cane crushed.

iii.
iV,

You have not provided flow meter at the inlet of ETP sugar.

You have not _upgraded your ETP.
You have not upgrade existing Air Pollution Con

Filters/Wet Scrubber as per CREP conditions.

trol Sys{em by ‘providing ESP/Bag

41

U



I 535

:3:

ANDWHEREAS, your reply of show cause notice dtd. 03/11/2014 submil!ed to Board office
-and the proposal submitted by Sub-Regional Office Ahmedngar for initiating legal action as well
non-compliance of consent conditions and verification protocol imposed io sugar unit etc. was
stibmilled Lo Board Office vide letter under ref. (6) and placed before CAC:for discussion held on
09/12/2014 . In the meeting it was decided to issue Final refusal for renewéj'of consent to operale
alongwilh Closure Direction due to operating the unit without valid consent of the Board and nol

providing adequate ETP and APC’system. Accordingly, the Board office has refused consent

under section 27 of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of

the Air (Prevention & Control of Pellution) Act, 1981 on following grounds-:

You have nol upgraded the existing ETP unil ie. aeration tank which is oversized for

hydraulic retention time as pre the thumb rule.
2 You have not upgraded the APC system for Boiler no. 1& 4

3. You are operating the unit without valid consent of the Board.

1

ANDWHEREAS, in Consent Appraisal Committee meeting held on 09/12/2014 it was also

decided lo encash BG of Rs. 10.0 Lac obtained for up-gradation of ETP and BG of Rs. 10.0 Lac
obtained for up-gradation of APC system. Accordingly the Regional Office Nashik has issued

letter to forfeit BG of Rs. 20.0 Lac (each) vide letter under ref. (9).

0. 1074/2011 is filed by Shri Karim Jahankri Sheikh V/s.

AND WHEREAS, a Writ.petition N
bad which is pending before

State of Maharashtra in the Hon'ble High Court, Bench at Auranga
(he FHon'ble High Court.

AND WHEREAS, after examining the record of your case, the l_'eports of the officers of the
Board and after making necessary inquiry, 1 am satisfied that you are ‘operaling your industry

without having valid consent of the Board and non-compliance observed, as above. :
powers conferred upon me by the Board, | hereby
forthwith, failing which, the Competent Authorities

will be directed to disconnect water ! electricity supply to your unit till consent to_operale is
oblained from the Maharashtra Pollution Control Board with conditions to provide adequale &
scientific treatment management in a time bound manner duly supported by the bank guarantees,

as may be prescribed, which may please be noted.

NOW THEREFORE, in exercise of the
direct you to voluntarily close down your activity

within 15 days' time or safe closure, the Board

In case, you fail to comply with the above points
y / water supply and confirm voluntary closure

will have no option than to disconnect your electricit
directions, which may please be noted.
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This is issued as per the decision taken in the Consent Appraisal Lommrttee Meeting held on
- 09/12/12014 and as per confirmation from the Legal Wing.

L 536

Copy submitted for information to: .

i
2. The Principal Scientific Officer, MPCB Mumbai}.}_

The Member Secretary, MPCB Mumbai.

3. The Sr. Law Officer, (LW), MPCB Mumbai.

Copy lo:

1.

. 2

Sub-Regional Offlcer MPCB Ahmednagar.

1

(S

L
. V V. édunde
Reg!onat Officer, Nashik

He is directed to serve the copies of the voluntary closure dlrechon and ensure the

compliance and report at the earliest.

MF-2014.
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.+ SIAHARASHTRA POLLBB?PN CONTROL BOARD ©

Rl

irams: PREPOLL e . Regional Office- Mashik.
te! po [0253) 2302429 Vs Urpyoo 3agran, 194 flanr,
I oy Nen{0253) 2335150 e Trimbuok Road, MIDG Somp.
a-mail renashik@mpeb.gov.in ’ﬁ% @ﬁﬁm Mear i']f!_j-;f:;ﬁu_grl MARHIY
A A

. No. MPCB/RONK/BGSROANR/Forfeit/2 7« 7 j2018 5, Date: 22//.2 /2 3/4
To, : :
Chief Executive Officer,
FFor The Ahmednagar District-Central Co.Op. Bank Ltd,,
Ahmednagar, Dist. Ahmednagar. . :
Sub: - Forfeiture of Bank Guarantee of Rs. 20.0 Lakh in respect of Pvf/s. The Shrigonda SSK
Ltd., Shrigonda Factory, Tal. Shrigonda, Dist. Ahmednagar.
Ref: - 1. Consent granted no. BO/JD(WPC)/EIC No. NK-8044/11/0/CAC:2613

dtd. 18/03/2014 valid for period up to 31/07/2015.
2. Email received from CAC Cell, MPCB Mumbai on 09/12/2014 -,

Sir,
This office has obtained Bank Guarantees of Rs. 20.0 Lac to ensure the compliance of
consent conditions granted tb M/s. The Shrigonda SSK Ltd., Sln‘igonda Factory, Tal.

. shrigonda, Dist. Ahmednagar vide letter under ref. (1).

The proposal regarding initiating action and forfeiture of Bank Guarantees was received
from Sub-Regional Office, Ahmedngar due to non-compliance of ‘consent conditions and
same was submitted to CAC Desk, MPCB, Mumbai for approval.

Accordingly, Board Office has discussed the proposal in CAC meeting held on
09/12/2014 and directed to this office “to encas Bank Guarantees of Rs. 10.0 Lakh
obtained for upgradation of ETP and Bank Guarantees of Rs. 10.0 Lakh obtained for up-

gradation of APC system” i.e. total Bank Guarantées of Rs, 20.0 Lakhs.

In view of above, your are requested to encash the Bank Guarantees of Rs: 20.0 Lakh and
the amount nray please be sent through Demand Draft in Favour of Regional Officer, MECB,
Nashik and oblige. The Bank Guarantees in original is enclosed (Rs. 10.0 Lae each)

herewith for necessary action please.

R
(V.V.Shinde)”

bl Bl i o
Regional Officer, Nashik

e
p—

Copy to:- ,
M/s. The Shrigonda

SSK Ltd., Shrigonda Factory, Tal. Shrigonda, Dist. Ahmednagar, for
information & follow-up. . 0 (<.

Copy submitted to:
1. The CAC Desk, MPCB, Munibai. :
2 Joint Director(WPC), MPCB, Mumbai

Copy forwarded to:, ‘ |
The Sub-Regional Officer, MPCB Ahmednagar for information & necessary follow-up action.
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION
Civil Application No.......[2015
In

WRIT PETITION NO 1074/ 2012

Shrigonda Sahakari Sakhar Karkhana Ltd ....Petitioner

V/s.

Karim Jahangir Shaikh & Ors. ....Respondents

w5

Affidavit in reply on behalf of the Respondent No. 5-&6-

I, Vinayak V. Shinde, aged about 58 years, occupation-service,
the Regional Officer of the Maharashtra Pollution Control Board i.e. the

Respondent Board at Nashik, having my office at Udyog Bhavan, 1% Floor

5

A
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ITI Circle Trimbak Road, Nashik, do hereby state on solemn affirmation as

“under:

| am the Regional Officer of the Board at the Nashik , which
includes Ahmadnagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for
the purpose of implementation of the Water (Prevention & Control of
Pollution) Act 1974, the Air (Prevention & Control of Pollution) Act 1981
and the Environment (Protection) Act 1986 and Rules made thereunder
respectively. | am filing the present Affidavit in reply on behalf of
Respondent Nos.5 & 6.

1. | have gone through the original Writ Petition, Contempt Petition &
Civil Applicatioh filed by the Petitioner in the aforesaid matter & |
am conversant with the facts of the case & based on my office
record and the factual position thereto. | shall not be deemed to

have admitted anything save except whatever specifically stated

hereunder.

2. | say & submit that the Maharashtra Pollution Control Board is a
Body Corporate constituted under Section 4 of the Water
(Prevention & Control of Pollution)Acf, 1974 & also deemed to be
the State Board under the provisions of the Air (Prevention &
Control of Pollution) Act, 1981. The Board is Enforcing Authority
under both the Water / Air Acts for the prevention, control and
abatement of water and air pollution. Besides that, the Board has
been entrusted with the implementation of the Environment
(Protection) Act, 1986 and Rules made thereunder. One of the
important functions of Respondent- Board is to prevent, abate and

control of water & air pollution to prevent degradation of

environment.

? Lg\')_.:*
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. | say and submit that the Hon'ble High Court, Aurangabad vide
order dated 25/11/2014 granted interim relief in terms of prayer cl
(c) i.e. pending hearing & disposal of this petition, directing the
MPCB to initiate action against the M/s Shrigonda SSK (Sugar) for

sending untreated industrial effluent in the field of the petitioner

under the provisions of the water Act, 1974 & Air Act, 1981.

. |-say and submit that in compliance of the order dated 25/11/2014,
the Respondent Board had issued Refusal of Consent vide letter
dated 20/12/2014 & Voluntary Closure directions u/s 33A of the
Water (Prevention & Control of Pollution)Act, 1974 & 31A of the Air
(Prevention & Control of Pollution) Act, 1981 vide letter dated
23/12/2014 as well as also enchased the bank guarantee of Rs.20
Lakhs vide letter dtd.22/12/2014, for non up-gradation of Effluent
Treatment Plant & Air Pollution control system by the Respondent
Board. Copies of the refusal of consent, voluntary closure directions
and forfeiture of bank guarantee letter are enclosed & marked as

Annexure-A, B & C respectively.

. | say and subrﬁit that the officials of the Respondent Board vide
report dated 21/1/2015 reported that the Respondent- industry has
not stopped the production activities. Therefore, the Respondent
Board has issued directions u/s 33A of the Water (Prevention &
Control of Polluﬁon) Act, 1974 & 31A of the Air (Prevention &
Control of Pollution) Act, 1981 vide letter dated 4/2/2015 to the
Respondent-Industry, wherein the competent Authorities were
directed ‘ to disconnect the wéterfelectricity supply of the
Respondent-Industry. A copy of the directions dated 4/2/2015 is

enclosed herewith & marked as Annexure-D.

N
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6. | say and submit that the Sub-Regional Officer, MPCB,
Ahmednagar vide report dated 10!2/2015 reported that during the
visit, Respondent- industry found in operation & water supply as
well as electricity connection were not disconnected. Therefore, the
Respondent Board has issued directions to the Executive Engineer,
Irrigation Department, Shrigonda and Executive Engineer,
MSEDCL'Ltd., Shrigonda to disconnect the Water/Electricity supply
of the Respondent industry vide letter dated 4/4/2015. A copy of the

letter dateq 4/4/2015 is enclosed & marked as Annexure-E

7. | say and submit that the Respondent industry vide its reply dated
17/4/2015 requesting to grant permission. to restart their
manufacturing activities. Considering the assurance given by the
Respondent industry for compliance of the closure directions, the
Respondent Board has issued directions to the Respondent-
Iﬁdustry, wherein, the Respondent-Industry is allowed to restore
electricity/water supply only for residential colony & up gradation
work of Effluent Treatment Plant/Air Pollution Control System, with
a directions to fhe Competent Authorities. A copy of the conditional

directions is enclosed herewith & marked as an Annexure-F.

8. | say and submit that the application for grant of renewal of consent
was placed before the Consent Appraisal Committee Meeting of the
Board held on 3/11/2015, wherein, it was inadvertently mentioned
the Words ‘Approved’ ‘Renewal’. | further say and submit that the
minutes were kept in abeyance for obtaining legal opinion, since,
the Original Writ Petition No.107412012, Contempt Petition and Civil
Application are pending before this Hon’ble High Court, the MPC

Board may not take further decision in the matter.

\/'Q‘g/k
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9. | say & submit that the Respondent Board as a duty bound to
abide the compliance of the directions issued by the directions

issued by this Hon’ble High Court from time to time.

-10.1 say & submit that in order to verify the compliance of the
directions issued to the Respondent-industry, the officials of the
Board has visited the industry on 31/12/2015 & observed that the
industry is Iin operation & they havé upgraded the existing Effluent
Treatment Plant & Air Pollution Control system by providing wet

scrubber to boiler No. 1 & 4. A copy of the visit report is enclosed &

marked as Annexure-G.

~11. |.say & submit that the Application for grant of renewal of consent &
proposal’ for restart of manufacturing activities of Respondent
industry was pending, since the Original Writ Petition
No.1074/2012, Contempt Petition and Civil Application are pending
before this Hon'ble High Court,, the MPC Board may not take

further decision in the matter.

12.In view of the above, the Hon'ble Court may please to issue

appropriate order in the matter.

Solemnly affirmed on this 12 day of Jan. at 2016 at Aurangabad

|dentified by Affiant

N lesld

Adv. Sarika Mandlik (Vinayak V. Shinde )
Advocate for the Regional Officer, Nashik
Respondent No.5 & 6 MPCB
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ST A

VERIFICATION
I, Vinayak V. Shinde, agéd about 58 years, Occupation —
Service, the Regional officer of the Maharashtra Pollution Control
Board i.e. the Respondent — Board, at Nashik, having my office at
- Udyog Bhavan, 1* Floor ITI Circle Trimbak Road, Nashik, do hereby
state on solemn affirmation that the contents of this Affidavit in Reply
from para Nos. 1 to 12 are true and correct to my knowledge and as

per the record available in the office.

Hen'ce, verified at Aurangabad on this 12" day of

January, 2016.

Identified and Deponent
- Explained by -
_ W N__\eslt
[ SARIKA MANDLIK] Vinayal V. Shinde~
Advocate :
AFFIDAVIT

Solemnly affirmed hefore me

byShriIS}:(t. vinasex v Khinfe

Rlo i J roT SY ent
T dedaie . Nodale

Who identified by CariNy MAHQ‘
Whom rie/ She is personaily Kiiown.
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Annex-A 58

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 Ty Kalpataru Point, 2nd - 4th Floor
Fax: 24024068 / 24023515 Opp. Cine Planet Cinema,
Website: hup:/mpeb.mah.nic.in Near Sion Circle, Sion (E)
E-mail: mpeh@vsnlnet

4l

BY RPAD/ Fax/ Hand/Delivery Date -74 /112 /2014
Ref. No. BO/CAC-CELL/EIC No.- NK-1158-12/Refusal/CAC/B- 5230

To,

M/s. Shrigonda SSK Ltd. (Sugar Division),
Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar.

Sub ~ Refusal of Consent under section 27 of water (Prevention and Control of
Pollution) Act 1974 and under section 21 of the Air (Prevention and
Control of Pollution) Act 1981

Ref- 1. Consent to Operate granted by the Board vide no. BO/JDWPC/EIC-NK-

8044-11/CAC-2613 dtd. 18.03.2014

2. Your application for grant of Renewal of Consent of Sugar unit vide
dtd. 24.06 2014.

3. CAC meeting held on 07.10,2014

4. Show Cause Notice for refusal of Renewal of & forfeiture of BG in
respect of non-compliance of ETP/APC system issued by the Board vide
dtd. 28.10.2014.

5. Reply submitted by you vide dtd. 03.11.2014.

6. Proposal submitted by RO Nashik vide dtd. 01 12.2014 regarding
initiation of action.

7. CAC meeting held on 09.12.2014

WHEREAS Board has granted Consent to Operate to your unit vide above referred
letter at sr. no. 1 with certain terms and conditions therein which was valid up to 31.07.2014
AND WHEREAS, you have applied for grant of Renewal of Consent to Operate for
Distillery unit, as per the provisions of Section 26 of the Water (Prevention and Control of
Pollution) Act, 1974; under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981
and Hazardous Wastes (Management, Handling & Transboundry Movement) Rules 2008
AND WHEREAS, your application for Renewal of Consent to Operate was placed in
CAC meeting held on 07.10.2014. During meeting it was decided to issue SCN for Refusal of
Consent to Operate for not up-grading the ETP & APC system. Accordingly Show Cause
Notice was issued vide letter dated 28/10/2014.
F 2.
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AND WHEREAS your application alongwith your show cause notice reply dtd.
12.08.2014 and proposal submitted by RO, Nashik was again placed before Consent Appraisal
Committee meeting held on 09 12 2014 and it was decided to issue Final refusal for Renewal
of Consent to operate and issue Closure Directions due to following non compliances &
viclations.

1. You have not upgraded the existing ETP unit i.e. aeration tank which is oversized

for hydraulic retention time as per the thumb rule i

2. You have not upgraded the APC system of the Boiler no. 1 & 4

3. You are operating the unit without valid Consent of the Board.

In view of the aforesaid non compliances & violations, your application for grant of
Renewal of Consent to Operate of Sugar is hereby refused under section 27 of the Water
(Prevention and Control of Pollution) Act 1974 and under section 21 of the Air (Prevention and
Control of Pollutiop) Act 1881 and Hazardous Wastes (Management, Handling &
Transboundary Movement) Rules, 2008.

You may prefer Appeal against the refusal order passed by Maharashtra Pollution
Control Board, in case aggrieved by this order, to Appellate Authority within a period of 30 days
from the date of receipt of the Refused order.

(Rajeav K

Caopy to-
1. 8r. Law Officer, MPCB, Mumbai - for information,

2. Regional Officer, MPCB. Nashik /Sub Regional Officer, MPCB, Ahmednagar - He is
directed to serve this notice of refusal to the industry and ensure the compliance
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P ANDX-8
. ‘M,{\HARASHTRA POLLUTION CONTROL BOARD ° ¢n

Grams. :“PREPOLL" P REGIONAL OFFICE, NASHIK
“Tel. Nos. : 0253 / 2365150 /61 —— Udyog Bhavan, 1st Floor, Trimbak Road,
Fax ‘ 0253/ ?365140 ST MIDC Compound, Near |.T.1,
E-mail : ronashik@mpcb.gov.in | L Satpur, Nashik - 422 007
rompcb.nashik@rediffmail.com ‘
L. No. : MPCB/RONK/IANRIVCD- 1.5 1<#“277]12014 ' Dtd.:- 23//2/29 /{
To, th

M/s. The Shrigonda S.S.K. Ltd. (Sugar Unit)
At-Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar

Sub: Directions of Voluntary Closure under Section 33A of (Prevention & Control of Pollution)
Act, 1974 & Under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981.

.Ref.: 1. Consent to Operate granted by the Board vide no. BO/JD(WPC)/EIC-Nk-8044-11/CAC-
' 2613 dtd, 18/03/2014 valid for period up to 31/07/2014.
2. Your application for grant of Renewal of Consent of Sugar unit vide letter dtd.
24/06/2014.
. CAC meeting held on 07/10/2014 .
" Show Cause Notice for refusal of Renewal of Consent and forfeiture of BG in respect
of non- compliance of ETP/APC system issued by the Board vide dtd. 28/10/2014.
. Reply submitted by industry vide letter dtd. 03/1 1/2014
. Proposal submitted by RO Nashik vide Ir. dtd. 01/12/2014 regarding initiation of action.
. CAC meeting held on 09/12/2014.
Refusal of Consent U/s 27 vide letter dtd. 20/12/2014.
RO Nashik letter dtd. 22/12/2014 reg. forfeiture of BG.
~Writ petition No. 1074/2011 filed by Shri K.J.Sheikh V/s. State of Maharashtra.

s W

o W~ O,

Sir,

’ WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate

W under section 26 of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981 and Renewal of Authorization under rules of
the Hazardous Waste (Management, Handling & Transboundary movement) Rules, 2008 vide
letter under ref. (1). ANDWHEREAS, it is mandatory on your part to provide adequate pollution
control system at various sources so as to achieve the standards and conditions prescribed under
above said Acts.

21/-
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AND WHEREAS, in the consent, the Board has impoéed following co‘nditions in respect
of the compliance of various environmental norms, so as to comply with CREP norms and
sufficient time and opportunity was given to secure compliance of these conditions within
stipulated time period.

I The industry shall reduce waste water generation to 100 lit per ton of cane cursed.

i Industry to provided flow meter at inlet of ETP of Sugar.

i. It was noted that as per the design data submitted by the industry existing ETP
unit i.e. aeration tank is oversized for hydraulic retention time as per the thumb
rule. The ETP is inadequately designed for it to achieve desired levels for the
standards. The industry must upgrade and make the ETP operational with
improvement to meet the standards.

iv.  Make arrangement to cover the effluent collection and carrying system to avoid the
ingress of Bagasse and other materials.

v.  Adequate land to be made available (owned by self or with bilateral arrangement
with land owners) for disposal of treated effluent (20 cubic meter per acre of land)

. to achieve zero discharge into in land surface water bodies (Sugar+Co-gen).

i Industry shall upgrade existing Air Pollution Control System by providing adequate
stack height and by providing ESP/Bag filters/Wet Scrubber as per CREP
conditions.

vii.  Plan to be submitted for Utilization of Fly ash and Bottom ash per Fly ash
Notification.

ANDWHEREAS, Sub-Regional Officer, Ahmednagar has reported following non-
compliances -

1. You have not submitted BG as per the Consent Conditions.

2. The sample collected from ETP outlet is exceeding the consented limit mainly BOD & COD.

3. You have not complied with the consent conditions, CREP guidelines and previous direction
issued by Board office as well as continuous complaint of pollution problems due to your
industry.

ANDWHEREAS, in the Consent Appraisal Committee meeting held on 07/10/2014, your
lication for renewal of consent was placed and discussed and it was decided to issue Show
Cause Notice for refusal of Renewal of Consent and to forfeit of Bank Guarantee in respect of
non-compliance of up-gradation of ETP/APC system. Accordingly Board office has issued Show
Cause Notice issued vide letter dtd. 28/10/2014 on following grounds-
i.  You have not taken any measure to reduce waste water generation to 100 Lit per tone of
cane crushed.
ii.  You have not provided flow meter at the inlet of ETP sugar.
ii.  You have not upgraded your ETP>.
iv. ~ You have not upgrade existing Air Pollution Control System by providing ESP/Bag
Filters/Wet Scrubber as per CREP conditions. '
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ANDWHEREAS, your reply of show cause notice dtd. 03/11/2014 submitted to Board office
and the proposal submitted by Sub-R=gional Office Ahmedngar for initiating legal action as well
non-compliance of consent conditions and verification protocol imposed to sugar unit etc. was
submitted to Board Office vide letter under ref. (6) and placed before CAC for discussion held on
09/12/2014. In the meeting it was decided to issue Final refusal for renewal of consent to operate
alongwith Closure Direction due to operating the unit without valid consent of the Board and not
providing adequate ETP and APC'system. Accordingly, the Board office has refused consent
under section 27 of the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981 on following grounds-

1. You have not upgraded the existing ETP unit i.e. aeration tank which is oversized for
hydraulic retention time as pre the thumb rule.

2. You have not upgraded the APC system for Boiler no. 1 & 4.

3. You are operating the unit without valid consent of the Board.

' ANDWHEREAS, in Consent Appraisal Committee meeting held on 09/12/2014 it was also
decided to encash BG of Rs. 10.0 Lac obtained for up-gradation of ETP and BG of Rs. 10.0 Lac
obtained for up-gradation of APC system. Accordingly the Regional Office Nashik has issued
letter to forfeit BG of Rs. 20.0 Lac (each) vide letter under ref. (9).

AND WHEREAS, a Writ petition No. 1074/2011 is filed by Shri Karim Jahankri Sheikh V/s.
State of Maharashtra in the Hon'ble High Court, Bench at Aurangabad which is pending before
the Hon'ble High Court.

AND WHEREAS, after examining the record of your case, the reports of the officers of the
Board and after making necessary inquiry, | am satisfied that you are operating your industry
without having valid consent of the Board and non-compliance observed, as above.

NOW THEREFORE, in exercise of the powers conferred upon me by the Board, | hereby
direct you to voluntarily close down your activity forthwith, failing which, the Competent Authorities
il be directed to disconnect water / electricity supply to your unit till consent to operate is
‘tained from the Maharashtra Pollution Control Board with conditions to provide adequate &
scientific treatment management in a time bound manner duly supported by the bank guarantees,

as may be prescribed, which may please be noted.

In case, you fail to comply with the above points within 15 days’ time or safe closure, the Board
will have no option than to disconnect your electricity / water supply and confirm voluntary closure
directions, which may please be noted.
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This is issued as per the decision taken in the Consent Appraisal Committee Meeting held on
09/12/2014 and as per confirmation from the Legal Wing.

Voo siog
{ V.minde )
Regional Officer, Nashik.

Copy submitted for information to:
1. The Member Secretary, MPCB Mumbai.
2. The Principal Scientific Officer, MPCB Mumbai.
3. The Sr. Law Officer, (LW), MPCB Mumbai.

Copy to:
' 1. Sub-Regional Officer, MPCB Ahmednagar.
He is directed to serve the copies of the voluntary closure direction and ensure the

compliance and report at the earliest.

2. MF-2014
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Chiel Executive Officer,

For The Ahmednagar District-Central Co.0p. Bank Ltd.,
Ahmednagar, Dist. Ahmednagar.

Sub Forfeiture of Bank Guarantee of Rs 0.0 Lakh in respect of M/s. The Shr igonda SSK

Ltd, Shrigonda Factory, Tal. Shr igonda, Dist, Ahmednagar.

Rel - 1 Consent granted no. BO/JD(WPE 1/ EIC No. NK- 044 /11 /0/CAC-2613
didd. 18/03/2014 valid for period up to 31/07/2015
<. Email received from CAC Cell, MPCB Munibai on09/12/2014 -

Flis office has obtained Bank Guarantees of Rs. 20.0 Lac to ensure the compliance of
consent conditions granted to M/s. The Shrigonda SSK Ltd., Shrigonda Factory, Tal.
shrigonda, Dist. Ahmednagar vide letter under ref. (1). t

I'he proposal regarding initiating action and forfeiture of Bank Guarantees was received
trom Sub-Regional Office, Ahmedngar due to non. -compliance of consent conditions and
same was submitted to CAC Desk. MPCB, Mumbai for approval

Accordingly, Board Office has discussed the proposal in CAC meeting held on
M2 20014 and directed to this office “to encashy Bank Guarantees of Rs. 10.0 Lakh
chtained Tor upgradation of ETP and Bank Guarantees of Rs. 10.0 Lakh obtained for up-
gradation of APC system” i.e. total Bank Guarantees of Rs. 20.0 Lakhs.

Inview plabove, your are requested to encash the Bank Guar antees of Rs. 20.0 Lakh and
the amount imay please be sent through Demand Draft in Favour of Regional Officer, MPCB,
Mashile and oblige. The Bank Guarantees in original is enclosed (Rs. 10.0 Lac each)

herewith for necessar y action please.

Vn.h__ | __,(
‘f -~ ! ' i I” | n-n ]| Y, ,‘J [V.V.Ellld[‘]mﬁ""
= Regivnal Officer, Mashik
I1|'|" (R}

M/s. The Shrigonda SSK Ltd., Shrigonda [ actory, Tal. Shrigonda, Dist. Alimednagar, fo
information & follow-up.
Copv submirted to

I The CAC Desl, MPCB, Mumbai.

e Jomt Director[WPC) MPCB, Mumbai

LI R ey '.\';'II‘_"‘Lr to 5 i
Fhe sub-Regional Officer, MPCB Ahmednagar Torinformation & necessary follow up action,

Y

0!
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MAHARASHTRA POLLUTION CONTROL BOARD

Grams. . "PREPOLL" e REGIONAL OFFICE, NASHIK

Tel Nos, : 0253/ 2365150 /61 e Udyog Bhavan, 1st Floor, Trimbak Road,
Fax £ 0253 / 2365140 “--—-"““"-=-"""'-—‘-!- MIDC Compound, Near 1.T.1.,

E-mail : ronashik@mpcb.gov.in “. Satpur, Nashik - 422 007,

rompcb.nashik@rediffmail.com
BY RPAD/FAX/ HAND DELIVERY

L. No. : MPCB/RONKI/ANRICD- 190/ 264 /2015

T8,

M/s. The Shrigonda S.S.K. Ltd. (Sugar Unit)
At-Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar.

Sub: Directions under Seclion 33A of the Water (Prevention & Control of Pollution) Act,
1974, under Section 31A of the Air (Prevention & Control of Pollution) Act, 1981,

Ref.: 1 Consent to Operale granted by the Board vide no. BO/JJD(WPCYEIC-Nk-8044-
11/CAC-2613 did. 18/03/2014 valid for period up o 31/07/2014.
2. Your applicalion for grant of Renewal of Consent of Sugar unit vide letter did.
24/06/2014.
3. Refusal of Consenl issued vide letter did. 20/12/2014.
4. Presen! status report submitted by SRO Ahmednagar vide letter did.15/1/2015
5. Decision taken by the CAC meeting hald on 2/2/2015,

WHEREAS, (he Maharashira Pollution Control Board has granted Consent to
Operate under section 26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevenlion & Control of Pollution) Act, 1981 and Renewal of
Autherizalion under the Hazardous Waste (Management, Handling &Transhoundary
Movement) Rules, 2008 wide letter under ref. (1). ANDWHEREAS, It is mandatory on your
parl to provide adequale pollution contral system, so as to achieve the standards prescribed
by the Board ins its consent order,

ANDWHEREAS, you have made an appiicalion for granl of renewal of consent at
reference No. 2 above, which was placed before the Consent Appraisal Committee (CAC)
Meeting of the Board held on 7/10/2014, wherein, it was decided to issue Show Cause
Notice for non-compliance of the consenl conditions. Accordingly, the Board has issued
Show Cause Notice vide lelter dated 28/10/2014.

AND WHEREAS, your reply dated 3/11/2014 to lhe show cause notice alongwith
proposal submitted by Sub-Regional Officer, MPCB, Ahmednagar was again placed before
iha CTAC meeling held on 9/12/2014, wherein il was decided to issue refusal for renewal of
consent to operate and forfeit your bank guarantee as well as closure directions for
operating wilhoul consent of the Board & for not providing adequate Effluent Treatment Plant
& APC system.

Dtd.- 04/0Z/<0Is
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AND WHEREAS, in view of the continuous non-compliance, the Board has issued
refusal of consent under section 27 of the Water (Prevention & Control of Pollution) Act,
1974, under Section 21 of the Air (Prevention & Conlrol of Pollution) Act, 1981 vide lelter
dated 20/12/2014 and forfeil>d the Bank Guarantes of Rs. 20 lakhs as well as issued
voluntary closure directions vide directions dated 21/1/2015.

ANDWHEREAS, the compliance report alongwith voluntary closure directions was
placed before the Consent Appraisal Commiltee meeting held on 2.2.2015, wherein, it was

decided to direct competent authority for disconnection of Waler /Electricity supply of your
sugar unit.

NOW THEREFORE, in exercise of the powers conferred upon me by the Board under
Section 33A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31A of the Air
{(Prevention & Control of Pollution) Act, 1981. you are hereby directed to close down your
sugar unit and the competent Authorities are also directed 1o disconnect eleclricity / water
supply to your sugar unit.

This is issued with the approval of the decision taken by the CAC Meeting held on
21212015, '

Nas 'l{f-___:-"-—i\
{V.V.Shinde )
Regional Officer, Nashik.

Copy submitted for information to: Member Secretary, MPCB Mumbai.

Copy submilted for information to:
1. The Principal Scientific Officer, MPCB Mumbal.
2. The Sr. Law Officer. (LW), MPCB Mumbai.

Copy for information and necessary action:The Executive Engineer, Irrigation Department,
Shrigonda, Tal. Shrigonda, Dist. Ahmedngar/ The Executive Engineer MSEDCL Ltd.,
Shrigonda, Tal. Shrigonda, Dist. Ahmednagar - They are directed lo disconneact waler
felectricity supply of Mfs. Shrigonda SSK Ltd., (Sugar Unit), Shrigonda Factroy, Tal
Shrigonda. Disl. Ahmednagar forthwith and reporl the compliance 1o this office at the
earliest,

Copy to:
1. Sub-Regional Officer, M.P.C, Board. Ahmednagar:
Eor information and necessary follow up. Further, he is directed lo serve the said

direction of closure to the said unit personally & report the compliance at the earliest.
2. Master File-2015.

ll
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AnNNX-E 67

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701
Fax: 24023516/24024068/24044531
Website: http:/impeb.gov.in

——
.
*

Kalpataru Point, 2™ - 4" Floor
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E)

E-mail: enguiry@mpcb.gov.in Mumbai- 400 022,
No BO/PELDIV /8- | Q | ¢ Date: L, |14 )20:
To

The Executive Engineer,
Irngation Deptt Shrigonda
Dist. Abmednagar

The Executive Engineer
MSEDCL Ltd.
Shrigonda, Dist. Ahmednagar.

Sub:  Directions for disconnectian of water/electricity supply issued
to M/s Shrigonda SSK Ltd. Shrigonda (Sugar unit)

Ref. 1) Direclions of closure issued by Regional Officer. Nashik dated
4/2/2015
2) Reminder Letters issued by Sub Regional Officer,
Ahmednagar dated 10/2/2015 & 25/3/2015 =

WHEREAS, Regional Officer, of the Board at Nashik had issued diections of
closure under section 33A of the Water (Prevention & Control of Paliutrion) Act, 1974 and
under Section 31A of the Air (Prevention & Control of Pollution) Act 1981 1o Mis
Shngonda SSK Ltd. Shrigonda .wherein you were directed to disconnect water/electricity
supply to the above unit In view of nancompliance reported by the officials of the Board,
which they have noticed dunng their visit and inspaction The sawd sugar unit has failed
to provide adequate Effluent treatment Plant & Air Poliution Control system inspite of
sufficient ime and opportunily given to the aforesaid unit,

AND WHEREAS, It s surprising to note that, inspite of specific directions given to
you vide directions dated 4/2/2015 & reminder letters dated 10/2/2015 & 25/3/2015

respetiively, you have not bothered 1o disconnect the watar/electricity supply 1o the sald
unit

AND WHEREAS, your aitenlion is drawn to the General Circular (Commaercial
No 225} issued by the Chief Engineer (Commercial) vide reference No.PR-3/281/13
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. I you tail to disconnect the electricity supply to the above defaulting unit, your
attention is also drawn to the provisions contained in Sub-Section (2) of Section 41 of
the Water (Prevention & Control of Pollution) Act, 1874, for which, you will be liable for
prosecution, which is punishable with imprisonment for a term, which shall not be less
than one year and six months but which may extend to six years and with fine, and in
case the failure continues, with an additional fine which may extend to five thousand
rupees for every day during which such failure continuas after gamrevenlsan far the first
such failure, Which please note.

\

5
v{ L :D«.vjj A:::u}m us)
Member Secretary

Copy to

1) JD (WPC)iLaw Officer. {P&L Div)- for infermation

2)Regional Officer Nashik/Sub Regional Officer, Ahemadnagar- for information and
necessary action- They are directed to ensure compliance of these directions by
pursuing with the appropridte competent authorities and in case, they failed to comply
with these directions to intimate this office immediately with prosecution propoesal in the
presgrived format.

S\r{e} E»aée\ e
1875 76 63 00O RIS 1660 2.9

Bhele

Recepwed o pf ) 2) 2045

»

Wéfférl

{5, fa. Gt i, S
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MAHARASHTRA POLLUTION CONTROL, BOARD

. Tel: 2901043712 ilJ:.fUTH].-"'.f-'lHl~ITHI wrsmimin Kalpatary Point, 2nd . 4o Floor
Fax: 24024068 24023515 —— Opp. Cine Planet Cinoma

Website: htip-//my ch. malynic.in Near Sion Circle, Sy (F)
FE-mail- L.'_!jlt;-{;E“u@ngl}_.g_tig,j_l} Mumbai-400 022,

M P(TBf(_‘.:\(.‘-CELLJ’I‘B!Restarli,QQ% Date: 17.04.9015

To

'/‘U@hkar Maharshij Shivajirao Naraynrao
Nagwade SSK Ltd.,

(Formerly known as M/s. Shrigonda SSK Ltd.)
Alp - Shrigonda Factory, Tal. Shrigonda,
'Qi._-:-;‘g;_,ﬁl}modnagar

5. M. q
E = "'“; Sub; Conditional Directions ws 33A of the water (Preventing &
3 Control of Pollution) At 1974 and w's 31A of the Ay
LC e} (Prevention & Control of Pollution) Act. 1981.
.3 e 1 :' BN, : o
: Ref: 1) Closure directions issued by the Board vid. di
{ 04.02.2015.
f 2) Your reply to Clogure Dirvection received on
& 3 17.04.2015

nwoighe 45| ¢ .
=8 < VS S 8 . .
We refer to the directions of Closure issued by the Board vide lottor oy

04.02.2015 on the grounds of nan up-gradation of effluent treatment plam

0 air pollutic control system and operatine umt without Consent of the Bonrd
. n’ﬂ" 2 I =
¥ 1
-

msB”“‘"' 1S 1n receipt of your veply dtd. 17.04 2015 and taking
cr{gﬂﬂerm.iun of assurance given by vou for comphiance of Closure Directions

0 You are hle}:éh‘\' allowed 1o restore the electricity supply and water |uppiv oniy
'9(%}3 for \g.m/ residentia] colony and up-gradation work of Effluent Ty arment

] .
&' ) ,\:J ' Plaft / Aiy Pollution control svstems activities subject to the comphinnee sf
- fuJ.lowmg conditions -

I 1o

\eg\\ﬂ) You shall insta]] Separate electric metery /water meter {o only vour

residential colony,

2) You shall mstall separage electric meter for
Efluent Treatment Plant 1o Operate E

Air Pollution Control system.

up-gradation work o
TP and Up-gradation work of
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In case, yYou fail to Comply with the abaove conditions, (he Board win
have no option than ¢ nitiare APPropriate Jepy] aclion
D]l‘:'l:-it‘ Dute,

ARAINSL vou, hach

The eXisting Closure Directions 1ssued to Your sugar ynit shall remaig
continue.

These Directions are 1ssued without Prejudice 1o the order passed .
being passed by the Hon'hle High Court, Aurangaha i Writ Petytyon N
1074/2012 fi)eq by Shri l;.'u'im Jahangiy Shaikh Vg State of Maharash ., &
Ors,

Dy p Aaﬁalf-lgan
Membey Secretary

Copy Submitted (q: (fhairman. MPCE, Mumba; . for infonnation.
Copy to-
v Joine Divecroy (WP Law Officer . MPCR. Mumba; - for mformar,
and hecessary follow up

2) Regiona] Officer, MPCB, Nashik & Sub-Regiong] Officer, Mpcp
Ahmedng gar - for mformation and necessary follow up.

The Exceutiye Engineep, Irrigation Dcpartm(-'m. Shrigonda, Tal,
Shrigonda. Dist, Ahmednagar & The Executive Engineey MSEDC]
Ltd., Shrigonda, Tal. Shrigonda, Dist, Ahmednagar ~ They are direited
to provide Separate electricity/water meters for the Residenty] Colony,
gradation wor) of ETP/APC and resume 1he elect rICity supply of the <ame
The electrjcn._\' Supply of the industry e mam operation plant will 4,
Tesume as per (he Directiong dtd. 17.04.2015 wn further directions of
Board.

u_Ir
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_ Nas o Hanexure g
MAHARASHTRA POLLUTION CONTROL BOARD

SUB-REGIONAL OFFICE, AHMEDNAGAR

Date: 24.10. 2015
VISIT REPORT

.ﬂl& »ahatse. mahaeshi. .
Shivantas Nay. gansas. Na
sghatasi  dapac. wctha
Lrd M:_um_‘\-)_._._ SR
2 Name of the Contact person with . 3hei. XA KAl .
..... Eieonment-. ofH cee.

Name of Industry with Address :

telephone, if any

Consent status 3 Ik M‘Qé@r‘] .9\\ e dl ot
denewol

o

()BLR\’ATIGNS at the time of visit -
A] The industry shall reduce waste water generation to 100 liters per ton of cane crushed.

| S, (nmph.] g £ ._ % crlfcalmm

"Collection of excess condensate & storage to over |
head tanks after cooling through cooling tower '

i a) From Boiling Pan- ' el
i b) Quadripal body section- el ,
| ¢) Juice heater section- ~fed '
d) Recycle of excess condensate for Mu ;
1 Imibitation of mill-
{2 Preparation of milk of lime- a8

3 Centrifuge washing- el

4 Oliver filtrate washing- i ¥

| B Boiler blow down recycled for wet scrubber and /or | Yol

| Ash quenching-
C Spray pond water used for —
i Sulphur burner cooling- [
' For wet scrubber- '
FOf Ash quenching-
I D W noofpumpoutof .. of pumpis replaced
: | by mechanical seal

| B) Details about flow meter with ETP W g I
a Flow Meter Details ’r(.h ''''' o
» Industry to provide flow meter at Inlet of ETP - ‘/ . Reading/Register &' 2
~ Industry to provide flow meter at Outlet of ETP -C)F ™ Reading..\71, {05
Arrangements to cover the effluent collection and carrying s'_.rslam to avoid the ingress of Bagasse

and other material. Qo ee ed AW ¥Muent Ca e ,Ua Oedin- Yo oNovd

marw& ot 60330%:.
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b. ETP Details

Yes 480 \ooo
ETP is in operation: = «-sseromeeeee- MLSS observed (aeration tank)............30 min. in ..., s,

Details of ETP . 20L... 30retn,, 0i). Shambes, Xube serrtee. ran
.E\;.o..mme.c_,‘.Rdmm%.,..elac.i.lﬂ'm‘,...::.;‘c.m.dm ..... clagities,

M0 Ocabic Jogeon, Dreaan deny , 3oma hite DR sddg o
Up gradation of ETP required as per Consent / Direction: - Yes/No, If Yes details with status

Operation & Maintenance of ETPM&?U"QC
C. Disposal of treated effiuent... 35S0 Po_inro rthe nt'—-q'?»bd nalla

Total Area %.Q acre( own..&0.....acres & other ... oo acres) if others bilateral agreement

C).Details about Air Pollution Control System.

"StNT Boiler details | Fuel MT APC's | “Stackhtmt | Remarks |

I
|

| ] ; " e | i e

I | . BUI‘% ﬁO'L"LD..OTqT ' ek 30-0.}3 ! a0y | “In OYLUJ\HCH
|

it oot o .ol NN 1. T ]
LRI ZE £ RS N
L e 4 o | 3 mr i Nt in ofu-ar |
&3 \ —A- S -l.bﬂ"*“r A bomk 1in ofuar

Up grar.;;‘—o;\ of APC’s & stack height required as;:;:nnsenﬂ Direction: - Yes/No,

If Yes detaits with status.. TH ... hoNe. Deovided. ek, s0ubbey.

AN Bolet o LE4.. O saiek. v o bes,

D).Utilization of Fly ash & Bottom ash as per Fly ash Notification;-Yes/No

Ash generated- ...,.S.Q,...MTJN
Details about disposal m\;whﬁbmﬁnu%cu’m?pn‘k

a) Compliance of D.G set acoustic tnciosurc,\;e(-' No.

by It ves. details e T L N
Lacation JVS samples E‘t?oll. ................................
Alr samples

(Well Bore/ River! Other)
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Status of Eavironment Statement — report. SRR 0.5 5 T, S R S ’5

Cess details submitted upto .3\,\5.\.\5...”.I‘aid OB oo s i A s
VS Charges pending il any Yes/ No.
a) 11 ves, details

..................................................

B.Gdetils : 20 Lact sUbmivted 01 Pee corsens conelHon

Specific remarks /Observations :-

L? Ducna (VIETES maaa vt tound in oPmHon as welt as E1?
also found in opesa Hon. ‘I‘m__a have steered the producyion
Gehviiy wirhoutr obleim desvaer ovdea: feom M. P - Board.

2y They have >racred ceushirg aevivity feom s\n (2015 tne

nd
orel ceushs £\ date done 68 P& Ct?oti-{d ba n.usna
vhe ‘mduw:d 13

s 4, 460 M1,
at Q_,H'*’I\leﬁ"'
e1p found

tcpvumm-ﬁve > 9_,5"6,00*0‘“1 5 *D(_ﬂa
Shem with Yhe capadiy ok cannshi
3)' 'Thr_a have ?midm €419 foe *he it.mx-mfml-‘r
SQ“ULQ”-Q feom Yhe process . Duenan\nsﬂ:
in opesnsion wirh a)) Vnits. Extest YoeTIY bryes
aY Oyegyion YANK i wWel) &5 \eayages wu:{ ob;:t; e
Clag) Hea NO-L ¢ ¥irg in poos O uggﬂnon. e
-nace ol €19 Ageareg exHueny o bsceN ed CMQ; i
ourside rhe Haeiot, rhyough Wala . somple 072

coVlured foi onalpss: apes ¥O A oVlees

] boea 03 ;
47 Indusyes hes '?e_e\ucitd -\‘Nt’r ;;Ne < a ?CO\”.C’ILQ\ onVine
O a?-&hGHOﬂ- g d

\ek @
- ree oF OUY
moni\-m"a _\,a»svem 6n o ahana\ Glaw M e ﬂohlm&a %Tmm
x y \
1P same Yound i 0pLeatton: online .
is yeowided Cot Yhe parem ehelrd prl, BoO0, ;

n weny, 5 ; = & |
% fiowo oF e ok OF Tound in opeavion 36

57 Oue Nisiv ‘D{S\%“qd ca qune - 2014 03 ét?O“UrC-G oy
: G
S 5% 1n 00woNON o™ '
B o0 ? €

\nad LS G eDy 2380 yo i Ve pe )
L 2] ’l’% ? (M ; P.-/P:Q"\a_lq{g
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60 ANX - 2

WP-1074.12

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
BENCH AT AURANGABAD

WRIT PETITION NO. 1074 OF 2012

Karim Jahangir Shaikh ...PETITIONER
versus
The State of Maharashtra and ors. ...RESPONDENTS

Mr. V.P. Latange, Advocate for petitioner

Mr. N.B. Patil, AGP for respondents No. 1 to 3

Ms. Sarika Deshpande (Mandlik) Advocate for respondent No. 4
Mr. V.D. Hon, Senior Advocate instructed by

Mr. Umakant Wagh, Advocate for respondent No. 6

CORAM : S. V. GANGAPURWALA AND
K.K. SONAWANE, JJ.

DATED : 29" MARCH, 2016.
Order :-
1. Mr. Latange, learned counsel for the petitioner and learned
Assistant Government Pleader submit that the present matter shall be
within domain of the Green Tribunal. Mr. Latange, learned counsel

requests that the matter be transferred to Green Tribunal.

2. Considering the nature of dispute and request made by learned
counsel for petitioner, present matter be transferred to the concerned

Green Tribunal.

3. Registry to take necessary steps to that effect.
[K. K. SONAWANE, J1.] [S. V. GANGAPURWALA, 1.]
MTK
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE

Orig. Application No.70/2017 (WZ)
AND
Application No.51(THC/2016 (WZ)
(W.P.No.1074/2012)
(M.A. No.335/2016)

In the matter of :-

Karim Shaikh Vrs. Shankar Maharshi Shivajirao Naryanrao Nagawade Sahakari
Sakhar Karkhana Ltd. & Ors.
AND
Karim Jahangir Shaikh Vrs. State of Maharashtra & Ors.

CORAM : HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

O.A. N0.70/2017 :

Present: Applicant/Appellant . Mr. Ajay Gadegaonkar, Adv.
Respondent-MPCB . Mrs. Fawia Mesquita, Adv.
Respondent No.4 . Mr. P.D. More, Naib Tahsildar,

Collectorate, Ahmednagar.
Respondent No.6 . Mr. Sangramsingh Bhonsle, Adv. a/w.

Aarti Bhonsle & Aditee Dongrawat, Advs

Appln. No.51(THC)/2016 :

Present: Applicant/Appellant . Mr. Ajay Gadegaonkar, Adv.
Respondent-MPCB . Mrs. Fawia Mesquita, Adv.
Respondent No.4 : Mr. P.D. More, Naib Tahsildar,
Collectorate, Ahmednagar.
Respondent No.6 : Mr. Sangramsingh Bhonsle, Adv. a/w.
Aarti Bhonsle & Aditee Dongrawat, Advs
Respondent-CPCB : Mr. Aniruddha Kulkarni, Adv.
Date ang Orders of the Tribunal
Remarks
Item No0.9 & 14
18™ August, O.A. No. 70/2017 :
2017
Order No.4 & Respondent Nos.1 and 4 have filed replies. Respondent Nos.2
17

and 3 submit that their additional affidavit dated 30™ May 2017 be read
as their response in the present Application. Liberty granted to
Respondent Nos.2 and 3 to place on record any relevant material.

Learned counsel appearing on behalf of Respondent No.5
submits that no separate reply is necessary on behalf of Respondent
No.5.

Learned counsel appearing on behalf of Applicant submits that he
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ltem No0.9 & 14
18™ August,
2017

Order No.4 &
17

requires time to file rejoinder. One weeks time is granted. He seeks
liberty to refer to and rely upon the material in record and proceedings in
Application No.51(THC)/2016. Parties do not oppose the grant of liberty
as solicited. Liberty to refer to and rely upon the record and proceedings
in Application No.51(THC)/2016 for the purposes of O.A. N0.70/2017 is
granted.

Application No. 51(THC)/2016 :

This is a transferred Writ Petition preferred by the Applicant in
O.A. No.70/2017 before the Hon’ble High Court of Judicature at
Bombay, seeking directions to Respondent Nos.4 and 5 to initiate action
against Respondent No0.8 Sugar Factory for violation of consent
conditions under Water (Prevention and Control of Pollution) Act 1974,
Air (Prevention and Control of Pollution) Act 1981 and Environment
(Protection) Act 1986 in terms under Section 33(A) of the Water
(Prevention and Control of Pollution) Act. Presently, it is revealed, the
Sugar Factory is closed and does not have valid authorization or consent
to operate.

Learned counsel appearing on behalf of Respondent N.6
Srigonda Sakhar Karkhana, presently known as “Shankar Maharshi
Shivajirao  Narayanrao Nagawde Sahakari Sakhar Karkhana Ltd.”
submits that the Respondent No.6-Sugar Factory shall not commence
any operations unless the Respondent Nos.4 and 5 grant consent to
operate under Water (P. & C.) Act and Air (P. & C.) Act. However, he
submits that their Application dated 26" February 2017 for grant of
consent to operate is pending before Respondent Nos.4 and 5 and it
needs to be dealt with in accordance with Law. Learned counsel
appearing on behalf of Respondent Nos.4 and 5 on instructions makes a
statement that the said Application shall be duly considered and decision
thereupon shall be taken within a fortnight. Let the decision be taken in
accordance with law for the reasons recorded therein. Anyone including

the Applicant Karim Jahangir Shaikh, if aggrieved by such decision taken
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ltem No0.9 & 14
18™ August,
2017

Order No.4 &
17

ajp

either way, shall be free to challenge such decision in accordance with
law.

From the facts disclosed before us, we are of the opinion that
nothing further survives in the present Application.

Application No. 51(THC)/2016 alongwith M.A. No. 335/2016
stand dispose of accordingly.

List the case O.A. No. 70/2017 on 18™ September, 2017.

(Bikram Singh Sajwan)
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Item Nos. 05& 06 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Appeal. No. 106/2017(WZ)

Karim Jahangir Shaikh. Appellant
Versus

MPCB & Ors. Respondent(s)
WITH

Original Application No. 70/2017 (WZ)
Karim Jahangir Shaikh Appellant
Versus
Sahakar Maharishi Shivajirao Narayanrao
Nagawade, Sahakari Sakhar karkhana Ltd. & Ors. Respondent(s)

Date of hearing: 11.05.2022

CORAM:HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Appellant/Applicant: Mr. Ajay Gadegaonkar Advocate
Respondent(s): Ms. Supriya Dangare, Adv, for MPCB
Mr. Sangramsingh R. Bhonsle & Ms. Samridhi S. Jain, Advocates

for M/s Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK
Ltd. (PP)

ORDER

Appeal. No. 106/2017(WZ)

1. This appeal has been preferred against renewal of consent by the
State PCB on 16.09.2017, without considering the compliance of
environmental norms by Respondent No. 4, Sahakar Maharshi Shivajirao

Nayanrao Nagawade Sahakari Sakhar Karkhana Ltd. (earlier known as
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Shrigonda Sahakari Sakhar Sugar Factory Ltd.), District Ahmednagar,

Maharashtra, the Project Proponent (PP).

2. According to the appellant, Writ Petition bearing No. 1074/2012
was earlier filed before the High Court alleging violation of norms by the
PP which was transferred to this Tribunal. The same was disposed of by
this Tribunal on 18.08.2017 with directions for remedial action.
Thereafter, O.A. No. 70/2017(WZ) was filed against inadequacy of
functioning of the Effluent Treatment Plant (ETP) of the PP which is
pending. The State PCB found that violations were taking place. Still, it

has renewed the consent which is not called for.

3. The Appeal was admitted on 29.01.2018 but no reply has been

filed.

4. We have heard learned Counsel for the parties. Learned Counsel
for the PP has pointed out that the appeal is not maintainable under
Section 16. This is not disputed by learned Counsel for the Appellant.
However, he submitted that the pending OA may be considered and
compliance of norms ensured. The Appeal is thus disposed of without

prejudice to the order to be passed in the said OA separately.

Original Application No. 70/2017 (WZ)

5. Issue raised in this O.A. No. 70/2017(WZ) is inadequacy of ETP in
the project of the PP. The OA was filed on 25.04.2017. The matter was
inter-alia considered on 08.11.2017 in the light of report of the CPCB,
finding shortcomings and recommending remedial action as follows:

e Proving proper grit removal mechanism in grit chamber.

e Providing proper bagasse trapping mechanism in bagasse trap.

e Providing proper mixing device in equalization tank.
e Providing proper sloping at bottom of primary clarifier.
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e Providing uniform feeding arrangement (inlet from bottom and
outlet from top) in anaerobic lagoons.
e Proving Media in tube settler.

e Replacing media and providing distribution channel in trickling
filter.
e Providing proper slopping at bottom to catch sludge and lauder at

top for uniform overflow of secondary clarifier.

e The industry should remove (flexible pipelines form
sand/ activated carbon filter feed tank and provide only single
outlet from ETP.

e The industry needs to restrict the storage tank capacity for 15
days only.”

6. Stand of the State PCB is that the remedial action was accordingly

been taken.

7. We have heard learned Counsel for the parties. The matter has
been pending for the last five years. Latest status of compliance has not

been brought on record.

8. We, thus, consider it appropriate to direct the State PCB to verify
the factual status and take necessary coercive measures, if violations are
currently found. If it is found that there were past violations, the State
PCB may take action to fix accountability of the PP, following due process
of law. If any grievance survives, it will be open to the applicant to take

remedies in accordance with law.

The application will stand disposed of accordingly.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dinesh Kumar Singh, JM
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Prof. A. Senthil Vel, EM

Dr. Vijay Kulkarni, EM

May 11, 2022

Appeal. No. 106/2017(WZ)

Original Application No. 70/2017 (WZ)
DV
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568 ANX - 3

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE

Orig. Application No.70/2017 (WZ)
AND
Application No.51(THC/2016 (WZ)
(W.P.No.1074/2012)
(M.A. No.335/2016)

In the matter of :-

Karim Shaikh Vrs. Shankar Maharshi Shivajirao Naryanrao Nagawade Sahakari
Sakhar Karkhana Ltd. & Ors.
AND
Karim Jahangir Shaikh Vrs. State of Maharashtra & Ors.

CORAM : HON’BLE MR. JUSTICE U.D. SALVI, JUDICIAL MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

O.A. N0.70/2017 :

Present: Applicant/Appellant . Mr. Ajay Gadegaonkar, Adv.
Respondent-MPCB . Mrs. Fawia Mesquita, Adv.
Respondent No.4 . Mr. P.D. More, Naib Tahsildar,

Collectorate, Ahmednagar.
Respondent No.6 . Mr. Sangramsingh Bhonsle, Adv. a/w.

Aarti Bhonsle & Aditee Dongrawat, Advs

Appln. No.51(THC)/2016 :

Present: Applicant/Appellant . Mr. Ajay Gadegaonkar, Adv.
Respondent-MPCB . Mrs. Fawia Mesquita, Adv.
Respondent No.4 : Mr. P.D. More, Naib Tahsildar,
Collectorate, Ahmednagar.
Respondent No.6 : Mr. Sangramsingh Bhonsle, Adv. a/w.
Aarti Bhonsle & Aditee Dongrawat, Advs
Respondent-CPCB : Mr. Aniruddha Kulkarni, Adv.
Date ang Orders of the Tribunal
Remarks
Item No0.9 & 14
18™ August, O.A. No. 70/2017 :
2017
Order No.4 & Respondent Nos.1 and 4 have filed replies. Respondent Nos.2
17

and 3 submit that their additional affidavit dated 30™ May 2017 be read
as their response in the present Application. Liberty granted to
Respondent Nos.2 and 3 to place on record any relevant material.

Learned counsel appearing on behalf of Respondent No.5
submits that no separate reply is necessary on behalf of Respondent
No.5.

Learned counsel appearing on behalf of Applicant submits that he
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ltem No0.9 & 14
18™ August,
2017

Order No.4 &
17

requires time to file rejoinder. One weeks time is granted. He seeks
liberty to refer to and rely upon the material in record and proceedings in
Application No.51(THC)/2016. Parties do not oppose the grant of liberty
as solicited. Liberty to refer to and rely upon the record and proceedings
in Application No.51(THC)/2016 for the purposes of O.A. N0.70/2017 is
granted.

Application No. 51(THC)/2016 :

This is a transferred Writ Petition preferred by the Applicant in
O.A. No.70/2017 before the Hon’ble High Court of Judicature at
Bombay, seeking directions to Respondent Nos.4 and 5 to initiate action
against Respondent No0.8 Sugar Factory for violation of consent
conditions under Water (Prevention and Control of Pollution) Act 1974,
Air (Prevention and Control of Pollution) Act 1981 and Environment
(Protection) Act 1986 in terms under Section 33(A) of the Water
(Prevention and Control of Pollution) Act. Presently, it is revealed, the
Sugar Factory is closed and does not have valid authorization or consent
to operate.

Learned counsel appearing on behalf of Respondent N.6
Srigonda Sakhar Karkhana, presently known as “Shankar Maharshi
Shivajirao  Narayanrao Nagawde Sahakari Sakhar Karkhana Ltd.”
submits that the Respondent No.6-Sugar Factory shall not commence
any operations unless the Respondent Nos.4 and 5 grant consent to
operate under Water (P. & C.) Act and Air (P. & C.) Act. However, he
submits that their Application dated 26" February 2017 for grant of
consent to operate is pending before Respondent Nos.4 and 5 and it
needs to be dealt with in accordance with Law. Learned counsel
appearing on behalf of Respondent Nos.4 and 5 on instructions makes a
statement that the said Application shall be duly considered and decision
thereupon shall be taken within a fortnight. Let the decision be taken in
accordance with law for the reasons recorded therein. Anyone including

the Applicant Karim Jahangir Shaikh, if aggrieved by such decision taken
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ltem No0.9 & 14
18™ August,
2017

Order No.4 &
17

ajp

either way, shall be free to challenge such decision in accordance with
law.

From the facts disclosed before us, we are of the opinion that
nothing further survives in the present Application.

Application No. 51(THC)/2016 alongwith M.A. No. 335/2016
stand dispose of accordingly.

List the case O.A. No. 70/2017 on 18™ September, 2017.

(Bikram Singh Sajwan)
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IN THE HIGH COURT OF JUDICATU RE AT BOMBAY
; CIVIL APPELLATE JURISDICTION

Civil Application No......J12015

In

WRIT PETITION NG 1074/ 2012

Shrigonda Sahakari Sakhar Karkhana Lig -...Pelitiorer

Wis,

Karim Jahangir Shaikk & Ors ~--Respondsntg

Affidavit in

Ieply on behalf of the Respondent No. 5 &s

. Vinayak v Shinde aged

about 58 Years, oc-.;upation-serw'ce.
€ Maharashtr
Respcndem Board a¢ Mashil

the Regional Officer of

a Pollution Control Boarg Le. the
having my office at Udyog Bhavan 1 Floor

LS SR, SR |
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ITI Circle Trimbak Road, Nashik, do hereby state on solemn affirmation as

under,

I am the Regional Officer of the Board at the Nashik , which
includes Ahmadnagar, Nashik, Jalgaon, Ohule & Nandurbar Districts, for
the purpose of implementation of the Water (Prevention & Control of
Poliution) Act 1974, the Air (Prevention & Control of Pollution) Act 1981
and the Environment (Protection) Act 1986 and Rules made thereunder
respeclively. | am filing the present Affidavit in reply on. behalf of
Respondent Nos.5 & 6.

1. | have gone through the original Writ Petition, Contempt Pétition &
Civil Application filed by the Petitioner in the aforesaid matter & |
am conversant with the facts of the case & based on my office
recerd and the factual positiomthereto. | shall not be deemed to

have admitted anything save except Whatever specifically stated

hereunder.

2. | say & submit that the Maharashtra Pollution Contro! Boatd is a
Body Corporate constituted under Section 4 of the Water
(Prevention & Control of PoMution)Acﬁ 1974 & also deemed to be
the State Board under the provisions of the Air (Prevention &
Control of Pollution) Act, 1981. The Board is Enforcing Authority
under both the Water / Air Acts for the prevention, control and
abatement of water and air poliution. Besides that..the Board has
been entrusted with the implementation of the Environment

(Protection) Act, 1988 and Rules made thereunder. One of the

important functions of Respondent- Board is to prevent, abate and

control of water & air poliution to prevent degradation of

environment.

v /{\“ 5‘—;:3;
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3. | say and submit that the Hon'ble High Court, Aurangabad vide

order dated 25/11/2014 granted interim relief in terms of prayer cl

o —— T e e TN e
) (c) ie. pending hearing & disposal of this petition, directing the
J MPCB to initiate action against the Mis Shn‘gon&a SSK (Sugar) for AL e
{| sending untreated industrial effluent in the field of the petitioner

under the provisions of the water Act, 1874 & Air Act, 1981.

4. | say and submit that in compliance of the order dated 25/11/2014,
the Respondent Board had issued Refusal of Consent vide letter
dated 20/12/2014 & Voluntary Ciolsure directions u!s_33A of the
Water (Prevention & Control of Potiutiﬁn)Act, 1074 & 31A of the Air
(Prevention & Control of Pollution) Act, 1981 vide lefter dated
231122014 as well as also enchased the bank guarantee of Rs.20
Lakhs vide letter did.22/1272014, for non up-gradation of Effluent
Treatment Plant & Air Pollution control sysem by the Respondent
Board. éopias of the refusal of consent, voluntary closure directions
and forfeiture of bank guarantee letter are enclosed & marked as

Annexure-A, B & C respectively,

5. | say and submit that the officials of the Respondent Board vide

report dated 21/1/2015 reported that the Respondent- industry has
not stopped the production activities. Therefore, the Respondent

Board has issued directions u/s 33A of the Water (Prevention &

Control of Pollution) Act, 1974 & 31A of the Air (Prevention &
Control of Pollution) Act, 1981 vide letter dated 41212015 to the
Respondent-Industry, wherein the competent Authorities were
directed to disconnect the wéterlelectricity supply of the

Respondent-Industry. A copy of the directions dated 4/2/2015 is

enclosed herewith & marked as Annexure-D.

\I.r-"}.\‘ &L-’J‘
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visit, Respondent- industry found in operation & water supplt as
well as electricity connection were not disconnected, Therefore, the
Responderit Board has issued.directicns to the Executive Engineer,
Irrigation  Department, Shrigonda and Executive Engineer,
MSEDCL Ltd., Shrigonda to disconnect the Water/Electricity supply
of the Respondent industry vide letter dated 4/4/2015. A copy of the

letter dated 4/4/2015 is enclosed & marked as Annexure-g

| say and submit that the Respondent industry vide its reply dated
17/4/2015 requesting to grant permission to restart  their

manufacturing activities. Considering tht-' assurance given by the

i Respondent industry for comphance of the crosure d:rechons the

e e e et B i T

lRespcndent Board has |ssued dlrect!ons to the Raspondent-

lndusw wherem the Respondent-Industry is allowed to(restore

eiectricity!water supply only fcr re3|dent|31 colony & up gradation

work of Effluent Treat_:nent PlanV/Air Pollution Control System, with

a directions to the Competent Authorities. A copy of the conditional

directions is enclosed herewith & marked as an Annexure-F,

I say and submit that the application for grant of renewal of consent
was placed before the Consent Appraisal Committee IMeeting of the
Board held on 3/11/201s, wherein, it was inadvertently mentioned
the Words ‘Approved ‘Renewal’, | further say and submit that the
minutes were kept in abeyance for obtaining legal opinion, since,
the Original Writ Petition No.1074/2012, Contempt Petition and Civil
Application are pending before this Hon' ble' High Court. the MPC

Board may not take further decision | in the matter.

N sl
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9. | say & submit that the Respondent Board as a duty bound to

abide the compliance of the directions issued by the directions

issued by this Hon'ble High Court from time to time.

10.1 say & submit that in order o' verify the compliance of the
directions issued to the Respondent-industry, the officials of the
| Board has, visited the industry on 31/12/2015 & observed that the
| industry is in operatior’w*ijtle_yf\_rté B_Eg_____rachad__ the gxisting Effluent
Treatment Plant & Alr Poliution Control system by providing wet
scrubber to boiler No. 1 & 4. A copy of the visit report is enclosed &

‘ ; marked as Annexure-G.

11. | say & submit that the Application for grant of renewai of consent &
proposal for restart of ma-;ufacturing activites of Respondent
industry ,was pending, since the Original Writ  Petition
No.1074/2012, Contempt Petition aé\d Civil Application are pending
before this Hon'ble High Court, the MPC Board may not take

further decision in the matter.
12.1n view of the above, the Hon'ble Court may please to issue

anpropriate order in the matter.

Solemnly affirned on this 12 day of Jan. at 2016 at Aurangabad

Identified by Affiant

M \ \UQH_.____

Adv, Sarika Mandlik (Vina;;ﬂ V. Shinde )

Advocate for the Regi !
ional
Respondent No.5 & 6 v ﬁgcgé Nashik
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s fnatanie~f- 4 Gliy
3 e MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE, AHMEDNAGAR @
_ Date: 12 . m001€
VISIT REPORT
] 1
I Name of Industry with Address : NS&I']‘U nda. 33y %508
el ah s.8a, Qiy
..... bhonedreSa,
2 Name of the Contact person with : ..2:‘3.10-...@5:.&':‘}5'1.‘.&‘!-.:’-.-.“. &\‘.’»’J'.’:.Q'.“'f-*"**'r
telephone, if any ) kT
A
3 Consent status
|4 l M. P. C. Board officials visited j rba 3
| OBERVATIONS at the time of visi -
=22 A LIRS at the time of visit -
A) The industry shall reduce waste water generation to 100 liters per ton of cane crushed.
Compliance points Verifications |
Collection of excess condensate & storage to over
head tanks after cooling through cooling tower
a) From Boiling Pan- Nes
b) Quadripal body section- Yes
¢) Juice heater'section- s
d) Recycle of excess condensate for Yes
1 Imibitation of mill- 0s
2 Preparation of milk of lime- ‘%u
3 Centrifuge washing- “Yes
4 Oliver filtrate washing- : Yu
B Boiler blow down recycled for wet scrubber and for
\LAsT quenching- : . oL
C Spray pond water used for -
Sulphur burner cooling-
For wet scrubber-
\FOr Ash quenching- B T3
0 .7TR...n0 of pump out of 3. of pumpis replaced
| by mechanical seal 5
B} Dotails about fiow mater With ETp ORI £
a. Flow Moter Detalia ‘\JNU”“‘ < s
> Industry to provide flow meter at Inet OFETP - . ¥........ Reading/Register. 3
e * Industry to provide fiow meter at Oytiet ofETP -~ ., Read:r?éneg:s ef%om
angements 1o cover the effluent collaclion and carrying system lo avoid the ingress of Bagasse
zlmdomer material.. £) 5.8 ¢0l... Ripilineg 13- ?@ﬁu;dmm anos0l
Nt o D0EAC” 0rd Qe 'marena)
—"-'-—-"—»——--—-.—‘:vw—-—-.—. o i kg e s --r‘ .~ o T ——
1 i la;‘
| g
-
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/‘J;ETP Deatails ‘f L 1< ; ; @
" ETP is in aperation: - wh— o= MLSS observed {aeration tanit,a .30 min. in .. wnllrs,
Details of £1P ., (). & Qessae ()10"’“0“’- acm\—xoq k—ev\n‘

Hasihee seng whhrg YO0 0‘0 Iowee mb«. sd*Hﬂc
2. pivte. o D 8. 4% daps s‘mwﬂm &eﬂt

Up aradation of ETP required as per Consenu Dlrection &!{No\fi‘! s datails wﬂh status
o) O?irﬂ-ﬂld HOG s dmr_ N ems v

£ £
éeparata Primary ETP for DM plam stftuenl & coolrng watar YestNo, lf Yes datalis Mlh status
Operation & Maintenance of ETP.. Q‘Q.C
C. Disposal of treated effiuant,. S‘Q.Q.Q b d u*ﬂ.&“-"‘ "I' z"‘:.':’.q ) (‘3&’ Hc i PM
Total Area .. % 1"—ac:re[ OWD T acres & other . 2 acres) if others bitateral agreament ; h?" 7 \_‘3
Detalis
<).Detaits about Air Pollution Contro) System,
SN | Boiler dotails Fuel MT APC's Stackhtmt | Remarks
\ : v ko
| I 1 3 < e A 3 .
o | Borles 2 g 30 1 Jn oDersHun
g ERpey: e STk
3 | ol & Dyt Lolledy §0m Mok inopera iton
4 | Boiee ’j_){_?‘ Stdubbey fo m Th oDweg 1 o
b
Up gradation of APC's & stack height required as per Consent/ Directlon /No,
If Yes dotails with status, . ?{:Mm"q A moclup (@ o \5 tlD\m—
J0.8siH ‘é) Pl
D).Utilization of Fly ash & Bottom ash as per Fly ash Notification: -Yes/No
Ash generated. . seeeen MT,
kS 4 i S
Details about disposal . Pﬁﬁ.& o &%aawwkﬁs»vs\'r@.&d )
o Lia] D'S}“‘ ;
a) Compliance of DG SEL scoustic cna;losurq._}é}wo, R ? 4
b) I yes, dc!ailr—...ff\,}...g'.’i)cz‘hf.ﬁ.....‘.
Lozation Jvs samples Cgiﬂr’mid" ..................
Air samples
(Well Bore/ Rivey/ Other)
h%m%v“qu : ——— e R I}.—. e
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L
Status of £n vironime

(»
ntStatement  repory . -2003..5¢, 7
Cess details submitted upto .S < 1

IVS Charges pending if

any Yus{}a’.
a) Il yes, details L e R S
B. G details 5 X o
D Tndus My submitiea g6 o) G MR e ek Ry
Corseny  (Conclivion
Specific remarks /Observations :- I 5 b
y ¥ 9] e
™ Outicr visit Seduarg found in G?W e ;‘L: |
v ) B
. s poY in 09cawon. E1P luun e\
and disvilleg; woas o i YEinGnce 0 7€ e
; | Hun GnG moOn & - 1 i
6Deen Hon. oveba! ?t R £10 lound yetl
"iEJUﬁd Peod HOouse ke P"é

, e1?.
\ z‘pQLﬁd 1 LQ-LLO B
Euenr phsetyed !

% P i &{0..:)
. >' ) p.lo\tl') E.S i't"S, wlilegd ofF 21 inlek Qr\d CL)/’
t 7 § 1 ;
‘ Y \?cn Vi ed O-x fer g-.lot'c.“-'a 3 n UL L
m{_",‘(,z 1> Y “f -1 Ql i ed

r ourdu Vol
. el Blow mddte W
T irvalicd d“’af"ﬁ'

Btp

K8 an.% oMy

t : DUtk TE
— e wsid apr i3 ORL
?. Ol N 1Y Ll ~or 0 c ?UQ.O

dAyIN
1 s Qo8 : (JY' 3 (f
nuat o = Y Y s
tompesytyg G oy

i

; b armoinivy
'L)' OQS_‘.\L%C_ a

%Durﬁd v QM:{&# ‘
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MAHARASHTRA POLLUTION CONTROI.- BOARD
SUB-REGIONAL OFFICE. AHMEDNAGAR

hate : 1 py. 02 2045 @

VISIT REPORT

b Name of Industry with Address N:l 3 5ﬂ¢.¢8&ﬂd Q.33 g,
: .a\ Angsande, Disr
. .H.’nm.m},o\o&a&;
2 Name of the Cuntact person with S‘I\C\QOLC,
(oI PR e IO ot S i e e b B
------------------------------------------------- ‘\ './
3 Consent status L2031 2014.6... ﬂ"?‘? L A
Lok deoewnl '
I4 IM.P. C. Board officials visited ﬂf—\?l_'ha_\aﬂ' |
ki3 . PR Vet ot Aatohlh, . -
!

| OBERVATIONS at the tine of visit - iaa o

i A] The Industry shall reduce waste water generation to 100 liters per ton of cane crushed,

oL L AR

i T O e T
i i

Compliance points

\‘ul[’ig Wit

Collection of excess condensate & storage to over = o
head tanks after cooling through cooling tower .
f a) From Boiling Pan- o3
b) Quadripal body section- | e
'i *¢) Juice heater section- | N
| ¢) Recycle of excess condensate for Y
1 Imibitatien of mill- . Yes
2 Preparaticn of milk of lime- et :
| 3 Centrifuge washing- : d |
| 4 Oliver filtrate washing- [ N
|
B Boiler blow down recycled for wet scrubber and for i
\LAsf quenching- | ey
C Spray pond waler used for -
Sulphur burner cooling-
For wet scrubber- 1. ¥
PG Ash quenching- { & :
D .715....no of pump out of .15 ... of pump is replaced i ;
by mechanical seal ; |
B) Details about flow meter with ETP ' i
a Flow Meter Detalls uch T
»* induslry to provide flow meter at Inlet of ETP - V . Reating/Register. . .
= Induslry to provide flow meter at Qutiet of ETP - Reading.. .,...
Arrangements to cover the effluent oul!aci:on and carry:ng system to avold the incress of Bagam
andothe: material, Qt&im ? el Wae.. ?éam‘d{.d 40.ONS | ek
1"3\9()-*& or Da.atamsa ci~g) Q%(_Q Greko)
B s e o sy
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-
o b i 3 - ._.—.,n%
b. ETP Details b3 _ i
ETPis in operation: - \(va"q’-«- MLSS observed {aeration tan: S o w30 i, i mlr. @
Dewis ot €7 DA Ltk Sarn ek, S £LO0. reme, j'
clasies xanx . it SR gaike SO T PPN ‘|
SM"F‘ML end bires “coa ..\s*cla 3‘1'&& L. 400K, !
u,, gradation of ETP required as per Consent / Direction: . 43 o i tas do S with states g\(( "'}/\ ;.
i N O AT ). WRD..5 done. ‘“ ?(‘:.‘.k.‘..ﬁ. -2 1 8 . /
Separate Primary P far DM plant o!ﬂuent & cooling water: . Yesmu If Yeg ela:is with s:ams

3¢
C. Dlsposal of treated afﬂuanr...“'..ﬁ.m.tf_d ........ ﬁmu.{ﬂn.....‘:.m.d....."(} h‘.‘.c‘.'.zaﬂ'l'm“ ?U‘*‘PU
Total Aroa Eﬂn acre( owa‘..&l.....acres & other..3.Q...acros; if

wthers Lilateral agreamient
Dataiis

'StNT Boiler detais Fuel MT | APC's [ Swekntmi | I 0y
| | |

CHIrks
SIS R RS I A b3 ot othol —~-~-~-—--f£,e'i No-g-—.
il e s B R el
LVl Beies 161 LWe b sc.uxbbqj_ LN B0 0 on
SN K | : o e o —f—— e

LR

R | 3om In opweation

|

|
| | e s © L
# | Bolee g ""‘“‘5"“" “‘”’1—8 o tnoPekaN b,

— s

e = e er—

[ 4 BLress | W :.'!'J.eJD!&J éom ,} b N operatios
- i SR S o o |
: ! | | |

e

Up aradation of Apc’ $ & stack beight reqmred as per Consent/

- e ey e
Divection: . YesiNg,

if Yes details with status,. ?tamrta D T‘lGdML’MHQn‘ban«.
el eziu.'ﬁua N O

D). Utilization of Fly ash & Bottom ash as per Fly ash Noti!icalicn:-‘resmo

Ash generated. serienssenen,MT,

Detausaboutdispusal.':?eﬁ-.-&i‘.‘.". Q—h" }Q"'W§‘m .},..u L-;&..db m\x’i'%

‘N s
2) Compliance of D.G sel acoustic enclosyre. \/e{ No, 5 ‘ Cc'rn?a ‘-a
b) H ves. details .. S0Q. NNR.....

Location JVs simples

el IR T L e S
(Well Bores Rivers ey L o
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fies Labocatory )

Tel: 0253, 2362820 Udyog Bhavan 1 ® Floar,

Fax:-0253, 2365150 Near [T1 Signal, Trimbsk Road,

Emﬂ:~ e MIDC Compound, Nashik - 422007,
To,

The 8 jonal Officer,

MP.C, Board. A, Nagar

Lab. Report No,: 1185 Date of Collection: - 30/11/2015
Sample Code No: - SROA/IVS/626 Date of receipt: - 02/1272015

ANALYSIS REPORT

Type of Industry Sugar

Particulars Reaalt

pH a0 .

B.OD.(3 Days 27°C) 950 7
ToD. 520

Suspended Solids 90.0
Totel Dissolved Solids 10600 v

Chlorids 480.0

Sulphats 4732

Ol & Grease i3 -

Sample collected by Mr. M.A Mahsjan

"Seal No 243

Note:- 1) All results are expressed in ppm exoept pH,

|
L isaiiiie e it
-
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Lab, Report No,; 1422 Date of Colection: - 31122015
Sumple Code No: ~SROAIVS/705/1 5 Date of receipr: - 02/01/2016

Result

=

Tl

“

Seal No

Nota: - _-Aﬂ-%-&mminp xcept pid,
gmiwemmm Dcmiffz: Lﬁ

.
\,\'H'"- — e a g i
% L ”%ﬁ &
%
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{ AniSO: & DHSAS: 13001 Certi i}
Tel: 0258, 2362820 Udyog Bhavan 1 * Floor,
Fax:-0253, 2385150 Near ITT Signal, Trimbak Road.
Email:- 52 Qi MIDC Compound, Nashik - 433007
moch. aay. i
To,
The Sub-Regional Officer,
MG, Board. &, Nagar
Lab. Report No,; 1520 Date of Colleetion: - 13/01/2016

Sample Code No: - SROAIVSI726 Date of reczipt: - 15/01/2016

ANALYSIS REPORT Ac-? 5

Fype ol Tadusiry S

Particulars Result

pH ' 52 e
BODDBDays 27°C) ]| 006

COD. 5 2400

Suspended Solids ‘ 00

Total Dissolved Solids . 22108 =
| Caloride I 8100 =7
Sulphate 480.0

B % Crease 40
| Siimiple colleeted by Wi, MA Mg

Sl 2

Note:» 1) All results gre expressed in ppm except pH.

2y BDL indicates Below Detsctable Level,

| ;ﬂﬁﬂfaxcg./ :
Scientific Officer,
Regional Laborutory, Nashik,

T T ettt s b i -
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“Equilization tank to primary clarifier
e
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= ;__s;.“_.f:f Filter tank to 15 day storage tank

%Q};SIudge dry bed
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ANnexure- B-¢g (A

Regl No. ANRIPRG (A) 1, Date, /811055 ?

g At Saed, . sfifar, fi. snewe Ry - ¥9363%

SAHAKAR MAHARSHI SHIVAJIRAQ NARAYANRAO NAGAWADE
SAHAKARI SAKHAR KARKHANA LTD.

Date 10/11/2016

To

The Managing Director

5.M.5hivajirac N.Nagawade S.S.K .Ltd,,
Shrigonda Factory, Tal- Shrigonda ,
Dist- Ahmednagar.

Sub :- Changes in ETP Process as per MPCB guideline. . ¢ ."\\

Respected Sir, B\

With reference to the above cited subject and Site visit of SRO ,Ahmednagar and

Field officer, RO office Nashik for Inspection of sugar ETP on dated 05/11/2016 and as per their suggestion ,
following changes are done at £TP Side .

1) Oif Skimmer over Flow tank is tonnected to equalisation tank Ng.1 by gravity 8"

Dia meter pipe. Stirrer is provided having V- type gear box ration 30:1 with 10 hp drive .
Water From equalisation tank No.1 is lifted to primary clarifier by 5 HP suitable pump.
3} Water From anaerobic tank No 2 is lifted to anaerobic tank No 3 by 5 HP suitable pump.
4) Water From anaerobic tank No 3 is transfered to tube settler by 7.5 HP suitable pump.

5) Water from tube settler is connected to bio tower chamber by gravity and bio tower to aeration
tank by gravity.

I

6) Secondary clarifier drive is replaced by new planetary gear box,

7] Outlet from filter feed tank having size 7x3.7x2.8 mtr is lifted to 15 days storage tank having size
28.50x27.07x3.5 mtr instead of 17.6x17.6x3.8 mtr storage tank
by suitable 3" dia pipe and pump .

8} Above changes are done as per MPCB guideline and remain as it is. Modified ETP layout plan
drawing is attached here with for your ready reference.

This is for your information and necessary action please.

Thanking you
Civil Emgineer Cheif eer

Enclosed- Madified ETP drawing.

Envi ntal Cfficer
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Phone : [020) 26902100 - 30 fines @ @

"o (020) 26902244 e R
E'mail . vsiib@vsnl.com . VASANTDADA SUGAR INSTITUTE

Web site :  www.vsisugar.com Manjari (8k.) Tal. : Haveli, Disl, : Pune - 412 307, Maharashtra, India.

V8I/ST/3369/2016-17 11/11/2016

To
The Managing Director

Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. 2W
At.: Shrigonda Factory ' AY <
Tal.: Shrigonda R s
Dist.: Ahmednagar d

Sub.: Visit report
Ref.: Your Letter No. DIST/52/1890/2016-17, dt. 8.11.2016
Dear Sir

As per your above reference letter Mr. D. B. Sapkal, Sr. Sugar Technologist,
visited your factory site regarding ETP Up-gradation During the visit, he had discussion
you, Mr. R.G.Makhare, Chief Engineer; Mr. R.P. Varma, Chief, Mr. S.G.Kulange;
Mr. B.N.Gore, Distillery Manager; Mr. M.D. Kandekar, Env. Officer. Existing ETP was
designed for the flow rate of effluent 400 m*/day having BOD value 2000 mg/lit.

Existing ETP Sysiém is as follows:

ScreenLhamber

Oil & grease trap

Equalization cum Neutralization Tank
Primary Settler :
Anaerobic Lagoon-1,2 & 3 in series
Tube Seitler

Bio-Towers
Aeration Tank

Secondary Clarifier
10, Dual media Filter
11. Sludge Drying Beds
12.Fifteen days storage tank

i e o [ TR R B e

®

Reply to be sent on the name of Institute and nol on individual's name,

e ————
T T i+ ey !
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W@wqﬁ; VASANTDADA SUGAR INSTITUTE CONTINUATION SHEET

BRIEF DESCRIPTION:

SCREEN CHAMBER:

« Solid particles more than 10mm size is trapped & removed manually

OIL AND GREASE TRAP:

* Insoluble oil is removed by belt type Oil Machine & collected in oil storage tank.
» Separated cil is disposed through registered Preprocessor.

EQUALIZATION CUM NEUTRALIZATION TANK:

* pH is carrected by Lime solution.
« Agitation is provided {or mixing & keeping the effluent in homogenous condition.

PRIMARY SETTLER:

« Typically designed to allow the solid particle [sludge] to settle down at the bottom
and collected in sludge drying beds periodically.
« Qverflow clear influent enters Anaerobic Lagoon
-+ B.O.D. reduced by 20% & S.8. reduced to 70 to 80%.

ANAEROBIC LAGOONS: [03 NOS]

» Provided in series.

The waste Is high in Carbohydrates but low in nitrogen & phosphorous.
Nutrient supplementation is provided in the Anaercbic Lageon No. |
Retention time s 04 days.

Proper sludge concentration is maintained & BOD is reduceu by 30.

TUBE SETTLER:

« Conical bottom for easy pathway to sludge accumulaticn
« Plates fitted at 55% inclination for easy guidance of sludge at the conical bottom
of PPS.

BIO-TOWER:

« Fitted with Basin for effluent coliection & overflow

* Inside packed with PVC media for Biological attached growth.
» B.O.D. reduced by 25%

-
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AERATION TANK:

e

995

Above ground RCC tank where the secondary biological treatment is carried out.
In this treatment, Oxygen supplied to the bacteria is consumed under controlled
conditions so that, most of the BOD is removed in a treatment plant rather than in
the watercourse. Thus, the principal requirements of biological waste treatment
process are an adequate amount of bacteria that feed on the organic matter
present in the wastewater, oxygen and some means of achieving contact
between bacteria and organics.

The required oxygen is supplied to the bacteria by Diffused Membrane System
where the oxygen will be supplied to the bio-mass through fine bubble diffusers
ensuring positive and complete oxygen feed to the bio-reactor.

The air to the diffused membrane system will be supplied by air compressor,
[80% BOD Reduction]

SECONDARY CLARIFIER:

RCC above ground round tank with hopper bottom.

To maintain the bacterial cell mass concentration in the aeration tank [bio-
reactor], from the bottom the sludge [Bio-mass] is continuously recycled to the
bio-reactor with the help of sludge recycle pump. Scrapper mechanism will

ensure the filamentous sludge floating on the surface to guide at the bottom of
clarifier

HOLDING TANK:

RCC under ground tank for holding effluent before it is passed through Sand
& Carbon filters.

DUAL MEDIA FILTER:

Closed sand filter designed & fabricated by us in M.S. epoxy painted with graded
sand of different sizes as filtering media.

SLUDGE DRYING BEDS:

Itis brick work for holding and drying the sludge generated From E.T.P.

102
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«. AS per the design of the ETP, stage wise BOD reduction will be as follows:
: « Initial BOD : 2000 mg/l.

20% BOD reduction after primary clarifier: 1600 mg/l.

30% BOD reduction after Anaerobic lagoon: 1120 mg/l

25% BOD reduction after Bio-tower: 840mg/|

90% BOD reduction after aeration tank: 84 mg/l

* & & =&

Considering above reduction of BOD value, existing Up-graded ETP is adequate
to handle the optimum load in peak season and give expected results. However, it is
suggested to operate and maintain the ETP properly.

Thanking you

(D.B.Sapkal)
Sr. Sugar Technologist
Sugar Technology Department
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G2
CONTINUATION SHEET



2.0

2.8 oL

maﬁégisaaed

2t Serial Numter :

Fages Centain

T BT S v e L e

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, PUNE
MISCELLELLANEOUS APPLICATION NO.335 OF 2016
IN
APPLICATION NO.51/2016 (THC).

Shrigonda Sahakari Sakhar Karkhana Ltd. Applicant

(Original Res.No.6)

In the matter of

Karim Jahangir Shaikh (Original Petitioner)

Vis

State of Maharashtra & Ors. Respondents.

Affidavit on behalf Respondent Nos. 4 & 5

I, Rajendra Uttamrao Patil, aged about 49 years, occupation-service, the
In-charge Regional Officer of the Maharashtra Pollution Control Board at Nashik
having my office at Udyog Bhavan, Near ITI Satpur, Nashik, do hereby state on

solemn affirmation as under:

| am the Incharge Regional' Officer of the Respondent Board at Nashik,
which includes Ahmednagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for the
purpose of implementation of the Water (Prevention & Control of Pollution) Act,
1974, the Air (Prevention & Control of Pollution) Act, 1981 and Rules made
thereunder respectively. | am filing the present affidavit on behalf of the

Respondent Nos. 4 & 5, as under:

(1) | say and submit that the Applicant has filed the above Misc. Application,
to issue directions to the Maharashtra Pollution Control Board, to issue
orders for restart of their Sugar Unit and issue renewal of Consent to
Operate for the period from 1/08/2016 to 31/07/2017 and to restore the

water & electricity supply to the said unit.
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4)

(5)

| say and submit the Maharashtra Pollution Control Board is:a

Corporate constituted u/s 4 of the Water (Prevention & Control of Pollution)
Act. 1974 and also deemed to be the State Board under the provisions of
the Air (Prevention & Control of Pollution) Act, 1981. The Board is the
Enforcing Authority under both the Water & Air Acts for the prevention,
control and abatement of water & air pollution Besides that, the Board has
been entrusted with the implementation of the Environment (Protection)
Act, 1986 and Rules made thereunder. One of the important functions of
the Respondent Board is to prevent, abate and control of water & air

pollution to prevent degradation of environment.

| say and submit that the Hon'ble High Court of Judicature at Bombay,
Bench at Aurangabad vide order dtd. 25/1 112014 granted interim relief in
terms of prayer clause(c) i.e. pending hearmg & disposal of this petition,
directing the MPCB to initiate action against M/s.Shrigonda SSK (Sugar)
for sending untreated industrial effluent in the field of the petitioner under
the provisions of the Water (Prevention & Control of Pollution) Ad, 1974

and the Air (Prevention & Control of Polluticn) Act, 1981.

| say & submit that in compliance of the order dated 25/11/2014. The
Respondent Board had issued Refusal of consent vide letter dated ;
20/12/2014 & voluntary Closure directions u/s 33A of the Water (Prevention
& Control of Pollution) Act, 1974 & 314 Air (Prevention& Control of'.‘
Pollution) Act, 1981 vide letter dated 23/12/2014 for not upgrading the

Effluent Treatment Plant & Air Pollution Control system.

| say and submit that the officials of the Respondent Board vide report
dated 12/1/2015 reported that the Applicant-Industry has not stopped the
production activities. Therefore, the Respondent Board had issued
directions u/s 33A of the Water (Prevertion & Control of Pollution) Act,
1974 & 31A Air (Prevention & Control of Poliution) Act, 1981 vide letter

dated 4/2/2015 to the Respondent-industry, wherein, the Competent
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(6)

(8)

Respondent-Industry. A copy of the directions dated 4/2/2015 is er

herewith and marked as an Annexure-‘I".

| say and submit that the Sub-Regional Officer, MPCB, Ahmednagar vide
report dated 10/2/2015 reported that during visit, the Applicant-Industry
found in operation and water supply as well as clectricity connection were
not disconnected. Therefore, the Respondent Board had issued directions
to the Executive Engineer, Irrigation Department, Shrigonda and Executive
Engineer, MSEDCL Itd., Shrigonda to disconnect the water / electricity
supply of the Applicant-Industry vide letter dated 4/4/2015. A copy of the
said directions dated 4!4!2015 is enclosed herewith and marked as an

Annexure-‘1I'.

| say and submit that the Applicant-Industry vide its reply dated 17/4/2015
requested to grant permission to restart lhe_ir manufacturing activities.
Considering the assurance given by the Applicant-Industry for compliance
of the closure directions, the Respondent Board had issued directions to
the Appellant-industry vide letter dated 17/4/2015 wherein, the Applicant-
Industry was allowed to restore electricityiwater supply only for residential
colony & upgradation work of Effluent Treztment Plant/Air Pollution Control ;
System, with the directions to the Competent Authorities. A copy of the
conditional directions dated 17/4/2015 is enclosed herewith and marked as

an Annexure-‘llI’.

| say and submit that the application for grént of renewal of consent was
placed before the Consent Appraisal Com mitfee Meeting of the Board held
on 3/11/2015, | further say and submit that the minutes were kept in
abeyance for obtaining legal opinion, since, the Original Writ Petition
No.1074/2012, Contempt Petition No. 455/2015 and Civil Application are
pending before the Hon'ble High Court, Aurangabad Bench, the

Respondent Board may not take further decision in the matter. :
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9) | say and submit that again the Applicant has applied for gra‘h@i_y@y
of Consent to operate for 3000 TCD. The caid application v:;'ﬁ‘gploF =
before the Hon'ble Consent Appraisal Committee Meeting of the
Respondent Board held on 97/04/2016, wherein, it was decided to defer
the case and revert back to the CAC along with further directions / orders
received from the Hon'ble High Court, Aurangabad / National Green

Tribunal, WZ, Pune.

(10) 1sayand submit that the officials of the Respondent Board at Ahmednagar
have visited to the site of Applicant Industry on 25/10/2016 and observed
that as follows:

.‘ i, During the visit industry is not in operaticn and the sugar crushing unit
yet not started. But during visit trial run activity of boiler No. 3 is found
in opertation.

ii. Industry has provided ETP to sugar unit & install online monitoring

system to ETP.

e ) iii. Industry has provided wet scrubber to all 4 boilers. Industry having 80
0312017
/O\?” acres of own land for irrigation purpose. The treated effluent is being
\

used for irrigation in underground pipeline till 1750 mtrs. Length.
iv. During the visit ETP found dry as thers is no any effluent generating

. from sugar factory. A copy of the visit report dated 25/10/2016 is

enclosed & marked as Annexure-V.

(11) In view of the above, the Respondent Board will be duty bound to comply
with the directions of this Tribunal in this regard. The Hon'ble Tribunal may

please be issue appropriate order in the above matter.

Solemnly affirmed on this the :J_f,'p‘ day of October, 2016 at Nashik.

Identified by For & on behalf of Maharashtra

Pollti ontrol. oard,
BEFORZFr ME
L5248

8Sau. PRERANA P. DESHPANDE
Advocate & Notary, Govl. of India
Of1.. Ghamber No. 202, B, No.2,
Dist.Court, Nashik.
Mes : 5, Nirmailea Appl, Racca Colohy,

(Raj ttamrao Patil)
\lc. Regional Office M.P.C. Boar
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MAHARASHTRA POLLUTION CONTROL BOARD

Grams, . 'PREPOLL" 3% REGIONAL OFFIGE, NASHIK
- e - Ok T L

Tel Nos, : 0253 / 2365150 /61 Pl
Iax 0253 1 2365140

E-mail . ronashik@mpch.gov.in

rompcb_,nashih@r&diﬁmall;nom
BY RPAD/FAX/ HAND DELIVERY

L. No. : MPCBMONK}MR!CQ- 1901364 /2015

To,

M/s. The Shrigonda 8.5.K. Lid. (Sugar Unit)
At-Shrigonda Factory, Tal, Shrigonda,

Disl. Ahmadnagar,

zﬁ;" MIDG Compound, Near | T)|
Satpur, Nashik - 422 007,

Sub:  Direclions under Seclion 33A of the Waler (Prevention & Control of Pellution) Act,
14974, under Seclioh 31A of the Air (Pravention & Conirol of Pollution) Act, 1981,

Ref.: 1.Consentio Opetsle granted by the Board vide no. BOMD{WPC}!EIC-Nk—SOM-
1HCAC-2613 did. 18/03/2014 valid for period up lo 31/07/2014.
2. Your application for grant of Renewsl of Conseant of Sugar unil vide letler dld.
20612014,
3. Refusal of Consenl issued vide lller dld, 20/12/2014,
4. Present status report subimitted by SRO Ahmednagar vide letter did. 15/1/2015.
5. Degision taken by the CAG meeling held on 2/2/2015,

WHEREAS, (he Maharashira Pollution Control Board has granted Consent to
Operate under seclion 26 of the Waler (Prevention & Control of Follution) Acl, 1874, under
Section 21 of the Alr (Prevention & Conliol of Pollutioh) Act, 19681 and Renewal of
Autherization under the Hazardous Waste (Managemeant, Handling &Transhoundaty
Movement) Rules, 2008 vide leller under raf. (1). ANDWHEREAS, It Is mandsatory on your

parl lo provide adequale pollution control syslem, s0 as lo achleve (he s'andards prescribed
by the Board in its consent order,

ANDWHEREAS, you have mada an application far granl of renawal ol corsenl al
reference Mo, 2 above, which was placed before the Gonsant Appraiszl Commilles (CAG)
Meeting of the Board held on 7/10/2014, whersin, it was decided lo issue Show Cause
Notice lor non-compliance of the consent condilions Accordingly, the Board has issued
Show Cause Molice vide leller daled 28/10/2014.

AND WHEREAS, your reply daled 3/11/2014 1o the show cause nolica alongwith
proposat submilled by Sub-Regional Officer, MPCB, Ahmednagar was again placed befare
Ihe CAC meeling held on 9/12/2014, whereir il was decided 1o issue refusal for renewal of
consent to operale and fotfeil your bank guarantee as well as closure direclions for
operating withoul consenl of the Board & for not praviding adequate Efflusnt Treatmeni Plant
& ARC system,

Udyog Bhavan, 1st Floor, Trimbak Road,

Dtd.:- 04 /o2ieb s

O P ——
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AND WHEREAS, in view of the conlinuous non-compliance, the Beard has issued
rafusal of consent under seclion 27 of the Water (Prevention & Con'rol of Poliution) Act,
1074, under Section 21 of the Alr (Prevention & Conltrol of Pollulion) Acl, 1981 vide leller
datad 20/12/2014 and forfeited the Bank Guarantee of Re. 20 lakls as well as issued
voluniary closure direclions vide directions dated 21/1/2015,

ANDWHEREAS, the compliance report alongwith voluntary closure diractions was
placed before the Gonsent Appraisal Commiltee meeling held on 2.2.2015, wherein, it was
detided o direct compelenl authorily for disconnection ol Waler (Elexlricily supply of your
sgar unil,

NOW THEREFORE, in exercise of the powers conlerred upon ma by the Board under
Bactinn 334 of the Waler (Prevention & Contral of Pollution) Acl. 1974 and uis 31A of the Air
(Prevention & Control of Pollution) Acl, 1981, you are hereby direcled to close down your
suger unit and the competent Authorilies are also directad la disconiecl eleclricity [ water
supply 1o your sugar uhit

This is iesued with the approval of the decislon taken by the TAC Meeting held on

.“ 222015,

' e TRCUE §

lv.\r_é»me) =
Regional Officer, Nashik.

N

Gopy submitted for information to: Member Secretary, MPCB Mumbai.

Capy submillad for information to!
1 ‘The Prncipal Scientific Officer. MPCH Mumbal
2. The Sr. Law Officer, (LW), MPCB Mumbai.

Copy for information and necessary action:The Executive Engineer, lrrigation Dapariment,
Shrigonda, Tal. Shrigonda, Dist. Ahmedngarf The Executive Bngineer MSEDGL Uid.,
Shrigonda, Tal. Shrigonda, Dist. Ahmednagar - They are direcled lo disconnect waler

) felectricity supply of tfs. Shrigonda SSK Lid., (Sugar Unit), Shrigonda Faclioy, Tal.
shrigonda, Disl. Atimednagar forthwith and reporl the complianze to Ihis office al the

earliest, e

‘ Copy to: :

1. Sub-Regional Officer, M.P.C. Board. Ahmednagar:
For information and necessary follow up. Further, he is d recled lo serve the sald
direction of slosure to the said unit parsonally & report the compliance al the earfiast i
2 Master File-2015. il

eee— e i AT
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APnex urg.1y
MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 2401043"24020?31“!401470" wrnasing Kalpataru Point, 2™ . 4 Floor
Fax: 24023518’2402403!"24044531 e Opp. Cine Planet Cinema,

3 e S ey
Website: hitp:/impeb.gov.in @ Near Sion Circle, Sion (E)
E-mail: enquiry@mpceb.qov.in w Mumbai- 400 022,

No BO/P&LDIV /B- | IR

To,

The Executive Engineer,
Irrigation Deplt. Shrigonda
Dist. Ahmednagar 1

The Execulive Engineer
MSEDCL. Ltd.
Shrigonda, Dist, Ahnmiednagar,

Sub:  Directions for disconnection of waler/electricity supply issued
to M/s Shrigonda 55K Lid. Shrigonda (Sugar unit)

Ref: 1) Directions of closure issued by Regional Officer, Nashik dated
4/2/2015
2) Reminder Letlers issueqd by Sub Regional Officer,
Ahmednagar dated 107212015 & 25/3/2015

WHEREAS, Regional Officer, of Ihe Board al Nashik had issyed diteclions of
closure under seclion 33A of the Water ( Prevention & Conlrol of Pollution) Act, 1974 and
under Section 31A of the Air (Prevention & Gontrol of Pollution) Act, 1981 to Mys
Shrigonda SSK Lid. Shrigonda ,wherein You were directed lo disconnect waler/elecricily
supply lo the above unil in view of noncompliance reporied by the officials of the Board,
which they have noticed during their visil and inspeclion, The said sugar unil has failed
lo provide adequate Effluent treatment Planl & Air Pollution Conlrol system inspite of
sufficient time and opportunity given to the aloresaid upif.

respectively, you have net bothered to disconnect the waler/electricily supply lo the saig
unit.

AND WHEREAS, your allention is drawn 1o the General Cirgiilar (Commercial
No 225) issued by the Chief Engineer (Cpmmércial} vide re!erenca,No.PR-akmﬁ.’J
dated 24/7/1995 (o all Zonal Chiel Engineers (0&M), MSEB, ail S.Es. and all E Es of
O&M Division, as well as Flying Squads of V& S, MSEB (o lake note of the pravisions of
the 33A of ihe Waler (P&CP) Act, 1974 & under seclion 31A of the Air (P&CP) Act,
1981, which circular further states that as and when sych directions are received from
the Pollution Control Boards, waler/electiicity supply should be disconnected foril‘lw_flh
afler complelion of necessary formalilies.

110
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ad el p
I you fail to disconnect the felectricity supply to the above defaulling unit, your

~ aftention is also drawn 1o the provisions contdined in Sub-Section (2) of Section 41 of

the Waler (Prevenlion & Control of Pollution) Act,1974, for which, you will be fiable for
prosecution, which is punishable with imprisonment for a term, which shall not be less
than one year and six months bul which may extend to six years and with fine, and in
case the failure continues, with an additional fine which may exlend to five \housand

fupees for every day during which such failure conlinues after travention for the first
such failure. Which please nole.

: agan, iAs)
Member Secretary

Copy 1o !

1) JO (WPC)/Law Officer, (P&L Div)- for information,

2)Regional Officer,Nashik/Sub Regipnsl Officer, Ahemadnagar- for information and
necessary aclion- They are direcled lo ensure compliance of these directions by
pursuing with the appropriate competent authorilies and in case, they failed to comply
with these directions to intimale this office immediately with prosecution proposal in the -
prescribed format.
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MAHARASH TRA P O LLUTION

CONTROI, BOAR D

Tol: 240104: Y72 0007 1200017
Fas: 24024068 / 20023515
Websibe: htfy Hmpel m
l-mal: cae. cell
MPCR/OAC

VLNt

Kalpatara Poyr, oo 1" ey
e ) Cine Loy P

: - Near Sion Cirele, Sion (A}
Mumba-400 020

alume.in
wmpeh.goyvan

SLCELIT Wlhrr:t.n-lqggg Date: 1700 9015

r!‘{'},‘ e

Vit MTS. Sahloay Maharshi Shiv
Nagwade SSK 1,4 - ("
(Formerly known ns M/s,
Alp - Shrigonda Factory,
Um( 1\Imwtlnngm

P
4

ajirao Naraynrag

Shrigonda SSK 1td.)
Tal. Shrigonda,

[}
ey A ‘!; Subs Conditional Dirvections ws 33A of (he water (Preventog &
5 ! Eantrol of Pollution) Act, 1974 and w/s 21A af the Moy
s ' (Prevention & Cont rol of Pollution) et 194 Ik
0 R Closure divoctions issued by the Boaed vide o
i 0402201 5
! 2) Your reply to Closuyp Direction veceivid on
i : 17.04.2015.
.L..,_._-,_.' (T = 5 B R e e L R e
Pl mx |

Wo ralor tn the directions of Hosure jsened |
4022015 on the grounds of non up-grad
P‘ S ,n; }m!]nl‘lyﬁ conbrol svafom
" i '

w the Board vade loffor di
ation of effluent freatment prlant
and operating unit w ithot (° onsent of the |3

M) it
ﬂ\((\ e i fghnnl I8 an receipt of youy reply ded. 17 04 2015 an
\\ ;

3 uulv- fll‘l aban of nesurapen gV

K \rm AT I|-'[‘r‘|-\ allowe

takmg i 1o
on by you for comphance of (0 losnr

4 to reatore the clectricity supply and water uppit anly
ko Tor vour vesidontinl m]rm\

i and up-gradation work ol BMlaent Tropt o
" Sl rrdrJ" I!’mT FAw Pollution contpol SYstems activities subject 1o (ke compliance of

» Divertione

following conditione .
'I.I‘I.i‘ /'.-I
fl‘ rt T
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609 .

IN

APPLICATION NO.51/2016

Shrigonda Sahakari Sakhar Karkhana Ltd. ... Applicant

(Original Res.No.6)
In the matter of

Karim Jahangir Shaikh ...(Original Petitioner)

V/s
State of Maharashtra &Ors. ... Respondents.
. Additional Affidavit on behalf Respondent Nos.4 & 5

l, R.U. Patil, aged about 49 years, occupation — service, the I/c. Regional Officer,

——1

of the Maharashtra Pollution Control Board at Nashik i.e. Respondent Nos. 4 & 5, having

my office address at Udyog Bhavan, 1st Floor, IT| Circle, Trimbak Road, Nashik, do

fpm——

i hereby state on solemn affirmation as under :

I 'am the In-charge Regional Officer of the Respondent Board at Nashik, which
includes Ahmednagar, Nashik, Jalgaon, Dhule & Nandurbar Districts, for the purpose of
implementation of the Water (Prevention & Control of Pollution) Act, 1974, the Air

\

The Respondent No. 6 industries comes under my jurisdiction as-per as overall

. (Prevention & Control of Pollution) Act, 1981 and Rules made thereunder respectively.

supervision and control of the areas come under my jurisdiction. The SuB'-hegional
Office, Ahmednagar is responsible for day to day monitoring of the area in which the
Respondent no 6 industries is situated. | am filing the present affidavit on behalf of the

Respondent Nos. 4 & 5, in compliance of the Order dtd. 03/11/2016 as under:

: 8 | say and submit that this Hon’ble Tribunal vide order dtd.3/11/2016 directed

the Respondent Nos. 4 & 5 to piace before this Hon’ble Tribunal the facts

s ————

concerning adequacy of ETP installed in the sugar factory of Respondent No.6.
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| say and submit that in compliance of the said Order dtd.3/11/2016, the
present status of the Effluent Treatment Plant installed by the Respondent No.6
is as under:

As per the Joint inspection report dated 05/11/2016 submitted from SRO
Ahmednagar (as Annex — | enclosed), it seems that industry has provided pre-
primary, primary, secondary and ﬁftration unit whereas all the unit are not
placed at right location as equalization tank is placed after primary clarifier.
From the information submitted for scrutiny it reflects that there is inadequate
information regarding the design of anaerobic unit, Bio tower, biological unit
and clarifier unit. In absence of design criteria and as per the available
information with respect to physical design specification it seems that ETP is not
adequate to carry the optimum load in the peak season. Apart from design
specification, operation and maintenance of ETP is a critical point that needs to
be defined more accurately. Skilled manpower is required to run the Effluent

Treatment Plant

Solemnly affirmed on this?.ﬂ.‘..day of November, 2016 at Y&“’L“;

For & on behalf of Maharashtra

Identified by

(Advocate) e

ﬁ? !pﬁ“m 'S_g ‘? a
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN LZONE
BENCH, PUNE, AT PUNE

ML.A. No.335 OF 2016
IN
APPLICATION No.51 OF 2016

SHRIGONDA SAHAKARI SAKHAR
KARKHANA « APPLICANT

(Orig.Respondent No.6)
IN THE MATTER OF

KARIM JAHANG!R SHAIKH AOrig PETITIONER)

Vis
STATE OF MAHARASHTRA & ORS. .. RESPONDENTS

AFFIDAVIT IN COMPLIANCE OF ORDER DATED 16" NOVEMBER 2016

I, Mr. Ramakant Suryakant Naik, aged about 35 years, occupation: service, having my
office uddress at Shrigonda Factory, Taluka Shrigonda, District Ahmednagar, do hereby
e state on solemn alfirmation as under--

L. T say that | am the Managing Director of the Applicant herein since 24™ July

2016. 1 am managing the dav-to-day affairs of the present Applicant. My
" qualification is B.Sc. {Aleohol-Technologist). | am awdare of the faets and

cireumstance of the present Application and hence | am able to depose the same
on oath. I am filing the present Affidavit in compliance o the order dated 10®

November 2016, wherein the Hon'ble Tribunal has directed the present Applicant

o consider the Affidavits dated 28% October 2016 and 7" November 2016 and

make necessary submissions

2. | say that with TeSpect o paras |40 3 of the Affidavit dated 28" October 2016, the

present Applicant does not wish to otler any comments as the Same IS matter of

record, [ say that the present Applicant is in receipt of the order dated 23

December 2014, The Applicant already placed on record the representation dated

“rueﬁ CiTy
HARASHTRA
RECD, No,

121

Af-
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22" November 2014, wherein the Applicant had placed on record the complete
compliance done by the Applicant. The said letter is ut Exhibit - R-3 of the
Affidavit in Reply filed in Writ Petition No.1074 of 2012. | say that the MPCR
forfeited the Bank Guarantee of Rs.20 lacs vide letter dated 22™ December 2014
and this position is admitted in the Affidavit in Reply dated 12" January 2016 of
Respondent No.5 & 6 (MPCB) in WP NO,1074 of 2012. Further the water and
electric supply of the Sugar Factory was also discontinued as and by way of penal
action. As a result the factory is closed since 4® April 2016, thus the Applicant
Sugar Factory have been adequately penalised for non-compliance with the order
of MPCB. I say that vide inspection dated 19" Octaber 2015 by Field Officer of
MPCB wherein he had categorically confirmed the up gradation of FTP in para 2,
3 4 and it is clearly reported that the Karkhana has fully complied with !l such
requirements as are / where necessary, The joint visit report prepared by the
officials of MPCB as also of the Karkhana record the observations stating that the
only requirgment of the Karkhana was to commission the stabilised ETP 1o
achieve the standards before starting the crushing season. | say and submit that the
necessary upgradation has since been done as stated in the subsequent paras,
Further in para 10 of the Affidavit of 12" January 2016 the MPCR Regional

Officer. Nasik Pa\c contirmed that the existing ETP and APC has been upgraded

by necessary rectification. The Copy of the letter dated 22
visit report dated 19.10.2015 and the copy of affidavit by MPCB dated

12.01.2016 is annexed herewith and marked as ANNEXURE A-l, A-2, A3

respectively,

I say that with fespect to the directions issued by the MPCB, kept the sugar

factory in Progress on account that the Applicant had filed an Appeal on 2™

v # H s, | - A
January 2014 and the same was pending. The Applicant was also faced with a

122
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chaotic situation as there was a drought like situation in the district of
Abhmednagar and the sugarcane being a perishable crap and was getting burnt as
well. The Applicant had no other option but to protect the interest of the
sharcholders as the Applicant factory is being run and managed by the
sharcholders. The closure would have caused tremendous hardships to the
farmers. The Applicant had addressed a letter dated 6" February 2015 in that
regard to the MPCB which is at Exhibit — R-2 of the Affidavit in Reply filed by

the Applicant in Writ Petition No.1074 of 2012,

[ say that this Hon’ble Tribunal had directed the MPCB 10 venfy the working of
the ETP of the Applicant Sugar Factory and also assess the adequacy of the plant,
I say that the MPCB filed its affidavit dated 07.11.2016 along with visit report of
05.112016 by Sub-regional Officer and Ficld Officer stating that the Sugar
Factory of the Applicant is not adequate as far as the design of the ETP is
concerned but the visit report has shown no adverse remark or any pre-condition
which is imposed except requirement of some document. | say that with the same
design the Sugar Factory has successfull ¥ carried out its activities for the crushing
season of 2015-16. | say that all the visit reports and all the analysis reports after
very well depict that the upgradation work of the Applicant factory was complete
and the results are also well within the norms. Copies of the visit reports and the

analysis reports are annexed hereto and marked as Annexure - A4 colly,

Upon noticing the said statement and directions of the Hon'ble Tribunal, the

Applicant Sugar factory immediately directed its Environmental Officer, Chief
Engineer and Civi] Engineer 1o amend the plans in the present plan of the ETP of

the Applicant Sugar Factory and CAaITy out necessary changes, | say that as regards

to the Affidavit dated 7% November 2016, the A pplicant would like 1o state that as

123
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vegards the sugpestion of the MPCRB regarding the location of pre-primary.
primary secondary and filtration unit, the Applicant has rectified the flaw pointed
out by the MPCB. | say that the Applicant Sugar Factory thereafter has carried out
the respeetive changes at the site. The Applicant has not only corrected it at the
site but also rectified the design / d rawing. | say that the earlier arrangement of the
Applicant sugar factory at the ETP plant was that the effluent was being
discharged to the primary clarifier and then 1o the equalisation tank. However.
now the Sugar Factary has modified and sending the effluent first to equalisation
tank and then 1o the primary clarifier. 1, further say that initially the anaerobic
tank had a retention pericd of | day. now it has been increased 10 3 days by
installing an additional tank. The said additional tank was already in existence.
however, the same was idle. Now, the said tank s put in series. | sav that the oil
skimmer over flow tank is connected to equalisation tank. The Sugar Factory has
also prm-‘ided stirrer having V-iype gear box, | say that the Applicant Sugar
Factory has also added the 15 days storage tank, which was included in the

process and was also in existence. The Applicant herein relies upon the reports

-prepared by the Civil Engineer of the Applicant sugar factory. Copies of the

photographs, the joint report of E.0. Civil Engineer and Chief Engineer alongwith
the relevant drawing showing previous desien and present design s annexed

hereto and marked as Annexure - A-5 and A-6 respectively.

I say that as regards the inadequate information regarding the design of anaerobic
unit, Biologieal Tower, Biological Unit and Clarifier the report has given the

detailed information as regards the working. I say that the ETP, according to the

Applicant sugar factory was already capable of handling the optimum load.

however, the Applicant factory has carried out the recommendations and hepce

the amended said design clearly demonstrates that the ETP of the Applicant js

124
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Capable to handle the optimum load of the Applicant factory, The Applican has
already earvied out the required change at the site in accordance with the said
report. 1 say that as regards the optimum load in the peak season is 1600-1800
BOD and the ETP is designed 1o the capacity of 2000 BOD. | say that upon such
changes in the design of ETP the Karkhana appointed Vasantdads Sugar Institute
an independent body of national repute giving expert technologica! and advisory
services. The sugar technologist from Vasantdada Sugar Institute (VSI), Pune has
visited the factory on 11.11.2016 and verified the changes in FTP design and
refated adequacy and has given its reporl in that regards. The said report has
sugpested that ETP is adequate and capable of handling optimun load in peak
season with a suggestion to maintain the same properly Copy of the visit report of
Vasantdada Sugar Institute dated 1 1.11.2016 are annexed hereto and marked as

Annexure - A-7.

As regards, the operation, maintenance and skilled manpower. | would like 1o
state on record, the Applicant Sugar Factory has appointed Mr. Machindra
Kandekar as Environmental Officer w.e.f. 14" December 2012. At present, the
said officer is handling the operation of the ETP of the sugar factory and he is
possessing the qualification B.Sc.[Chcm:stry} and he sill continues 10 be in
employment. Further | say thal as regards to Maintenance of ETP the Applicant

factory has its Civil Engineer and Chijef Engineer along with dedicated staff’

including operators passessing required qualification and experience in the suid

field.

I say that besides the above. the Applicant has already installed online monitoring

since October 2015 which enables the results to be transmitted to the server of the

MPCB and CPCB on regular basis,
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-1 say that the Sugar Factory has considered  all the

-1 further say that as narrated

619

I say that the affidavit of MPCB dated 07.11.2016 hy Regional Officer, Nashik is
ot in conformity with the Joint inspection report of Sub-regional officer,
Ahmadnagar and Field officer dated 05.11.2016 and also is not in conformity with
affidavit in reply of MPCB dated 12.01.2016 filed by Regional Officer, Nashik

and visH report of 19, 10.201 5 by Field Officer.

fecommendations

recommended by the MPCR and also earried out the required changes at the sie |
say that the Applicant sugar factory has put everything in place and is ready for
restarting its activities. | therefore pray Ih:‘:z considering the present affidavit the
cansent to operate may kindly be granted with the directions 0 restart the
activities as that there are nearly about 4000 harvesting emplovees sitting idle and
about 700 other employees as well. Also, there are accruing losses 1o the

sharcholders and farmers, | say that the sugarcane is & perishable crop and hence

needs to be processed immediately as the water content 15 less and the quality of

canc does not sustain. Delay in harvesting reduces the value of the sugarcane and
therefore the farmers have sent the sugarcane in trucks which are awgiling

clearance at the main gate of the factory, The sugarcane has been brought by the

farmers with hope that the factory will stan crushing season at earliest. The

farmers and factory is facing heavy losses on account of the closure of activities

of the Sugar i-‘a&bry_n

above the compliance has been done by the Sugar

factory and the ETP is adequate to handle the load of the Sugar Factory.
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I say that whatever stated hereinabove is true and correct to the best of my knowledge,

information and belief.

H;

Solemnly affirmed at Pune on this ?4‘u;-1).' of November 2016,

Identified by AP-F

j‘? 9/)”'
Advocate

Aftiant

Managing Director
$. M. Shivajirao Narayanrao N
Sahakari Sakhar Karkhana (td.
Shrigonda Faclory, Tal. Shrigonda,
Dist. Ahmednagar,

BEFOR ME

ﬁw M &,f%: .
SANJAY M. LGI
ADVOCATE & BOTARY
GOVT.OF INDIA
REGD. No. 3144

NOTED AND REGISTERED AT
SERIAL NUMBER__ 2.3
oaret411 [20)¢
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B3 SR Dscumen FasOvailiory Lapee B3 don

Disti/30/ 2442 114-15

To,

22-11-2014

Fax No. 24023516, 24024068,24044531

E-mail; enquiry@mpeb gov.in

The Member Secretary,

Maharashira Pollution ¢

Kalpataru Point, 3™ & 4% Floor |

Cpp.

Cine planet Cinema,

Near Sion Circle, Sion (East),
Mumbai 400 022,

Ré§ir

following work as per consent

ontrol Board,

Sub- Complignce of sugar Unit as per Consent Condition,
Ref- Format I.%WIDWPCF’EI(’.’»NK-SG%-& HOCACZ613, Dt 18-03-2014
1

With reference to above cited subject we have 1o inform you that our Suger Unit completed

condition as follows,

S, Consent Condition Compliance j
I. ?[%- The Industries shall reduce Our sugar Unit is having 75 Nos. of Fumps all Pumps are replaced
Waste water generation to 100 Liters per | by mechanical seal, Mill washing water, condensate water fram
ton of cane erushed, quadruple bodies, Juice Heater, Boiler Blow Down Water etc, is
totally callected in one M. S, Tank and et to cooling Tower &
same is transfered in process water storage tank hence e up to
' | 100 ltrs / ton of cane crushed effiuent generation is as per \iPC.B "
congdition,
3 | Indusiries 10 provide Flow Meter & Karkhana has pravided one slecronic Fiow Meter at inlet of ETP
infet of ETP of Sugar. of Sugaron 13-11-2014 & riow Flow Meter is in working.
T wits nioied that as per the design data | Our seration tank size is 24 x 12 x 3 Mus, Bul dos 10 tping

H
|

i
e

rl
|
|

86 SEelpr

| submitted by the industry existing ETP |

unil Le. seration tank is oversized for
hydrautic retention time a5 per the

standards, The industry must upgrade &
make the ETP operational  with
improvement 1o meet the standards,

f fact

mistake tank height reported 4 Mrs. e, actually size is24 x 125 3 |
Mtrs. The overfow of effluent in the seration tank is 0.5 Mir from i
fop iesctually size is 24 x 125 2.5 Mites. i.e. capacity of seration

! tumb rule. The ETP is inadequately | tank is 720 M Our eane crushing capacity is 3560 TCD 50,350 0’
[ designed for 16 achicve desired ievel of

effluent is generated & {or two days retention period Is considerad
700 M" required. So, there is no MOre exira over size,
As on date our sugar crushing season is going on. The work |
r of upgradation of sugar ETP is nol possible. This work witi he !
i
|

_| contpleted in off season before I1-67-2015. So please considered |

..... e i e s o o R R
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Lot 59, Cacummetit Lindiiuiaiieny it FE A5 o

I e T e i o< o I R
S Consent Condition Compliance 'I
NO_ i —.-w—--w-m___,_.—w-‘—w—-""_'--—-____,_,—-—o—

| Make arrangemients 1 COVer e eittuent | Karkhand

L i e R s

AR T
covered effluent carmying drain 1o avoid |

d=

I | collection & carrying system 10 avpid the | the ingress of Baggase & other materist however only ‘.

!_ |""¥'»"‘5‘“‘i Bagasse & other material. | 40 meters distance was not covered doc o oot |

| |. \ avallability of cement pipe. Now work is completed. |
L e T

e i et
E | Adequate fand to be made avaiiable (pandd \ Warkhans has provided own §2 acres of land for disposal of lI

| % by self or with bilaeral agreement with Tarid \ offuent & Karkhana hus made bilaeral agreemeat near by |
i owners) for disposal of treated effluent (20 | frrmers which required treated efflueat for irrigation purpese.
1| cibic meter per acre of tand) to achicve zer

| ! discharge into in land surface waer bodies |

{

| \ (Bugar + Co-gen) |

5 TTndustry shall upgrade exishing Air Pollution LKaﬁchm s provided wet scrubbef for Boiler Mo, 2.3 & ':’v'i

‘ ‘ Centrol System by providing adeguate sach | & Dust Cotlector for Boiler No. 1 & 4 moreover as the |
|

|
\ \‘1'5321“- providing ESP/Bag fillerset \ Karkhana is going 10 set up 26 MW Co-gen, Project & |
| Serubber as per CREP condition. | expected to start in year 2015, We have already placed i
|
|

| |
| putehase order for new Boiler having capacity 140
| Foalhe (arder No. Civil4§/ 1312201213 8128772012) |

please give & permission for on¢ year { Le, up w;
\ October, 2015}, Far the season 2015-16 crushing season |

i | Wil be started by taking new Boiler in opertion.

it

7T Plans to be submitied Tor Utiiization of Fliy Ash generated in process TS trizes mixing With €ompost. ‘5
\ ash & Botiom ash 25 per Fly ash Notifieation, l

[0 & M for achieving consenied standards of | Existing wel erabber for Boiler No. 2,3 & 5 and Dust |
1 Stack emission. | ollsto or Baler No! & & are in working conditions.

i
= 8

So please consider above fact & not 1o take any legal sotion for refusal of consent & notio recommend
for forfeit bank guarkntecs.

This is for vour information please.
Tharking you.

Yours faithfully

of/‘a" TAGING DIRECTOR
THE SHRIGONDA SS.K. LTD.
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MAHARASHTRA POLLUTION CONTROL BOARD

Ph.No. 0241-2470852
Fax.Nc.GMl-ZQ?OBSZ

T. V. Cenl

-'----—-—-—-_--‘-—---....___-_.._..__,__

Name of Industry : ﬂls- S\'iéa', ndg-ﬁﬁu‘uﬂ (_.';.okang‘a_

Mahze shi -Sh;va__['l doo Homd_eruMQ
Date of visit ‘ Na00de sahoras Salkhg k.

' -iﬁqgnhcnaw‘ (,:.udacuni*).
Consent Validity 19, Itl":l;o" P :
Industry 3
Represantative t 3he: Gpee ;

S - dt‘;’n“({d ng
. Board’s Officer a3 A ﬂq&chﬂ
Observations

‘Duejva IVES - #hie wodk .wwwem. ok 12 Loy nd
¢

cum? ed. ‘f‘nca have Peovideg v preh ar mer o) £ye
and cigital How meten at ourier of E1P. 5, wae:;ﬁ-d

8 aF . | g
ovision of online Mmomiod 7 iy b““g ‘10":'5
ke rhe Poeomeress PH, 808, ce0, Ts2 and flow
Cune . . T e red
e woek of Aew dactiee (Peimaey) found :“';P‘}.;m E
and inskaiiation pf machinesied of *he S$am

Complied. The weak ot Ingrangtion ot chiuswl

e QT = ietegl

Atcation Surem: a areQton tank found _w:.Pt v

ot of 57 o lagiHes
The woer of m%n_e@t ---}F-‘_E’ . .
MoK found complebed” boy the wadk of imrmewedon
0' f’!ac}'ll'ﬂlwd -*ﬂund CBM?'I'-'zQ. bb%'
The woer ok ?co\_n:.i'o_'f\ ob. FPU e wWet Mé.:he‘
TO ihe Reilee No L § ¢4 tound CQIM?H;#S”QQHL&_,
woex, bt .Siuddf. '?**ta%“a' Beds 10 both .
4“;‘W"d Com Pl etedl.

e
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Noted at Serial No-Qfﬁ.U &

: :
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE, PUNE
MISCELLELLANEOQUS APPLICATION NO.335 OF 2016
IN

APPLICATION NO.51/2016

... Applicant

ShrigondaSahakariSakharKarkhana Ltd.
(Original Res.No.6)

In the matter of
-.(Original Petitioner)

Karim Jahangir Shaikh

V/s
... Respondents.

State of Maharashtra &0Ors.

Affidavit on behalf Respondent Nos.4 & 5

I, Rajendra Uttamrao Patil, aged about 49 years, occupation — service,
the In-charge Regional Officer of the Maharashtra Pollution Control Board at
Nashik i.e. Respondent Nos.4 & 5, having my office address at Udyog Bhavan, 1st

Floor, ITI Circle, Trimbak Road,.Nashik, do hereby state on solemn affirmation as
under :
I'am working as the In-charge Regional officer of the Board at Nashik with

effect from 07/07/2016 & overall in charge of Nashik, Ahmednagar, Jalgaon,

Nandurbar and Dhule, District. Jhe Respondent industry comes under my

3INNd
TYNNg1yy N33¥9 TYNOILYN

jurisdiction as per as overall supervision and control of the areas for

implementation of various Environmental Laws at the Regional Level (Nashik

Region). | further say and submit that, Respondent industry comes under direct
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supervision of Sub-Regional Officer, M.P.C. Board Ahmednagar in respect of

verification of compliance of various Environmental Laws and day to day

monitoring and reporting activities under the provision of the Water (Prevention

& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,

1981 and Rules made there under respectively. | am filing the present affidavit

on behalf of the Respondent Nos. 4 & 5, in compliance of the Order dated 10"

November, 2016 as under:

1.

I say and submit that, in compliance of the Order passed by the Hon’ble
Tribunal dated 10" November 2016, the respondent Board has received
request letter on 15 November, 2016 from the Respondent Industry and
accordingly, the official of the Sub-Regional Officer, Ahmednagar has

visited the respondent industry.

I say and submit that, the said proposal was circulated before the
member of Consent Appraisal Committee on 17" November, 2016,
alongwith the compliance report of closure direction, submitted by Sub-
Regional Officer, M.P.ICA Board Ahmednagar. It was decided to withdraw
the closure directions and issued the renewal of consent to Operate of
3500 TCD unit under Red category on the basis of affidavit submitted by
the respondent industry in the Hon'ble Tribunal. A copy of the said

Consent is enclosed herewith Annexure-A.
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3 I say and submit that, the respondent Board has issued Conditional

Direction u/s 33A of Water (Prevention & Control of Pollution) Act, 1974
and u/s 31A of Air (Prevention & Control of Pollution) Act, 1981 to the
said respondent industry vide letter dated 19/11/2016. A copy of the

said direction is enclosed herewith Annexure-B,

Hh L
Solemnly affirmed on this ..,Z,(;.day of November, 2016 at 'KOJ'W-U

Executant/s fsfargusl

'dentified by :

to whom | knowé?f }\‘/5 For & on behalf of Maharashtra
personally ’ Pdllutio™Control B ard,

Q}:ﬁ‘(‘{l-—

”.w‘b

a Uttamrazﬁ?‘PLgatil,}
I/c. Regionkl Officer-Nashik

BEFORE me

Solernly affirmed berpre
oy~ RegenJre’ OFTfe 08
#ho is Identified befors me

oy-R:R . Mlone
whorr | bersonallv know.

£

SANSARE PRAKASH MARUT]
Advocate & Notary Pubiic
(Govt.of India) i
AT/POST/DEOLALI PRAVARA
TAL RAHURI,DISTAHMEDNAGAR
Mobile:-9423784582

24| n)anyy
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- MAHARASHTRA POLLUTION CONTROI. BOARD

Tel: 24010437/24020781 /24014701 wsaniis Kalpataru Point, 2* - 4™ Floor,
Fax: 24024068 /24023515 Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in W Near Sion Circle, Sion (F)
E-mail: mpcbia vsnl.net | 24 Mumbai - 400 022

Red/LSI Date: \9/11 /2016

Consent No: BO/CA C-CELL/EIC-NK-19885-15; UAN No. 0000010209/R /CAC- V6100 y&¢

To, %

M/s. Sahkar Maharshi Shiv'aj irao Narayanrao Nagawade SSK Ltd.,
A/p. Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar.

Subject  : Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category

Ref I Farlier Consent to operate for sugar unit granted vide No. MPCB/JDWPC/EIC
NK 8044-11/0/CAC-2613 dated 18.03.2014.
' Minutes of agenda item circulated.on 17.11 2046

Your application: CR 1507000408 & UAN No. 0000010209
Dated: 21.07.2015 & 17.07.2016.

For: Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category, under
Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes M, H& T M) Raules 2016 is considered and the consent is hereby
granted subect to the following terms and conditions and as detailed in the schedule . I, TH &
IV annexed to this order

1 The consent 1s granted for a up to 28.02.2017.

2. The actual capital investment of the sugar unit is Rs. 80.82 Cy
(Asper O AL Certificate submitted by industry)

3. Fhe Consent s valid for the manufacture of

Molasses y . 4200 :
T D N .. Y 3675 |
L4 | __Bagasse | 36750 |

| Standardsto be
- achieved

On land fx

h.“dt' 350 As per Schedule -1 SEer
effluent | : rigation

2 Pomestic 00 As per Schedule - On land fou
cfilucnt = | rmganan
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N

Conditions under Air (P& CP) Act, 1981 for air emissions:
. Sr. | Description of stack / source
LMo, : '
I. | Boiler (25 TPH)
2. | Boiler (30 IPH)

3. | Boiler 20 TPH)

...... s *

As per Schedule 1]

I ";'.-\S_pcf_r S:Cf_hfi(_i_qlc T
) [ As per Schedule - I
? .

_________________________________ | As per Schedule - 1

6. Conditions under Hazardous & Other Wastes (M, H & T M) Rules. 2016 for treatment
and disposal of hazardous waste:

UOM
Ltr/M

Reusein own
boiler as fuel

Disposal

| Sale to Bricks

I | Flv/Botler Ash 5.0 MT/D | manufacturers fon soil
. conditioning
! T s e B e SETRARIONIIE
b} Hid il K dASIe | e | " F, ¥ 5
- 75 MT/M i Use as Manure

_ L waterweatment | | SN N— -

8. This Board reserves the right to review, amend, suspend. revoke etc. this consent and the
same shall be binding on the industry

9. This consent should not be construcd as cxemption  from  obtaining  necessan
NOC/permission from any other Government agencies

10. Industry shall operate online monitoring system which is installed as per the Directions of
CPCB and shall connect/upload the online monitoring data at MPCB and CPCB server.

11. Consent shall be issued on the basis of affidavit submitted by the industry which is propose
to submit the same in the Hon’ble NG T Pune.

12. Consent is issued without prejudice to the order passed or being passed by the Hon'ble
NGT Pune in the application filed by Mr. Karim Jahangir against the industry.

For and on behalf of the

Maharashtra Pollution Control Board
f {
r N v

(Dr. P. Anbalagan, 1AS)
Member Secretan
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Received Consent fee of -

Sr.No.. ... Amount(’) DD. No. -
1,25,100/- 856293 | 11.07.2015
| 125100/- 1600429 | 19.07.2016
| 15000/~ | 787585 J _ 16.09.2016 |
|

4

Drawn On
Union Bank of India. |

M_ State Bank of India

Industry has submitred above mentioned fees for the period up 10 31.07.2017. however Board has granted
Consent for the period up to 28.02.2017, hence fees for 5 months Le. Rs 52.083
Board and same will be considered during next Renewal of Consent to Operate

Copv to: :

1 Regional Officer - MPCB Nashik, for information.

A Sub -Regional Officer - Ahmednagar MPCB, He is directed to carry out fortnightly
monitoring and submit the report so that decision regarding further Renewal up to
31.07.2017 shall be taken accordingly.

3 Chief Accounts Officer, MPCB, Mumbai.

4 CC/CAC desk- for record & website updation purposes

ks
\ :\)\({"-’.L | -
P

| State Bank of India.__|

15 balance with the
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SC'LIL‘(!_UE:I
D Terms & Conditions for compliance of Water Pollution Control

1) A] Asper your application, you have provided Effluent Treatment Plant (ETP) with
the design capacity 350 CMD consisting of primary, secondary & tertiary treatment

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
. EP Act, 1986 and Rules made there under from time to time, whichever is

1

stringent. | L

LSr. Parameters ,‘_ Standards prcscribcé!_b__\' Board ]
No.

" - Limiting Concentration in mg/1, except for pH
01 pH 5590 :
02 Oil & Grease 1)

| 03 | BOD (3 days 270C ) 100

| 04 Sulphate 1000
05 Suspended Solids - 100 !
06 ; COD K. %250
07 Chlornide \ 600
08 |Total Dissolved Solids| 2100

C]  The weated efluent 350 CMD shall be dl:aﬁed on land for irrgation on 82 acres of

own land /as per the bilateral agreement with farmers. In no any case treated /
untreated effluent shall find it’s wav outside the factory premises directly or

indirectlv.
D] CREP conditions for Sugar Factory

] Operation of ETP shall be started at least one month before starting of can
crushing to achieve desired MLSS. So as to meet prescribed standards tron
day one the aperation of mill
i Waste water generation shall be reduced to 100 litres per tone of cane crushed
1l Industryshall achieve zero discharge into in land surface water bodies.
v 15 days storage capacity tank shall be provided for treated effluent 1o take care
of no'demand for imgation.

E] Industry shall maintain arrangement provided for covenng of effluent collection
system and to avoud the ingress of Bagasse other material.

G|  The unit shall operate ETP even after completion of the crushing season so that
any cffluent generated during washing & maintenance is discharged after proper
treatment.

H]  The unit shall optimize water use in industrial process & maintain records of
water consumption & waste water generation,

2) A) As per your consent application, for the 90 CMD sewage generation vou have
provided the septic tank & soak pit
B] 'he Apphcant shall operate the sewage treatment system to treat the SEWARE SO as
to achieve the following standards
(1) Suspended Solids  Not to exceed 100 mg/l.
(2) BOD 3 days 27°C  Not to exceed 100 mg/l.
C) Phe treated sewage shall be disposed on land for gardening/irngation
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3)

4)

5)

6)

1n)

632

The industry shall have bilateral agreement with the farmers on whose land the treated
effluent is used for irrigation purposes and a copy of the agreements with validity shall be
submitted to the Regional/Sub- Regional Office of the Board.

The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related 1o
Environment and irrigation field where treated effluent is used for irrigation.

CONDITIONS FOR MOLASSES STORAGE -

(1) The molasses shall be properly collected and stored in steel tanks which shall be
leak proof. At no stage of handling of molasses, there shall be leakage or spillage.

(i) The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

) All the area on which molasses are stored and handled should be provided with
drain for diverting the spills 10 the treatment plant/ molasses tank. Suitable
arrangements for accidental discharges of molasses from the tanks shall be
provided to contain the same within factory premises.

(iv)  Destruction of molasses and its disposal shall not be done without specific
permission in writing from the authorized officer of the Board. Intimation of
mtention to destroy or dispose of the molasses shall be given to the Board atleast 15
(fifteen) days in advance by registered post under intimation to the Sub-Regional
officer and Regional officer of the Board under whose jurisdiction the factory s
situated.

(v)  The storage tanks shall be kept in good conditions all the year round with adequate
mamtenance. The tanks size and capacity per cm, height, total capacity in tones
shall be displayed prominently near /on the tank.

(vi)  The above conditions shall be in addifion 10 and not in derogation of the provisions
comtained in the “Bombay. Molasses Rules, 1955" and “Maharashtra Molasses
Storage and Supply Regulation, 1965

he Applicant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule adé there under from time 1o time/ Environmental Clearance /
CREP gudelines if apphcable

Conditions under_Water (Prevention & Control of Pollution) CESS Act, 1977 as
amended

'he Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollunon) Cess Act, 1977 and as amended. by installing water meters. filing water cess
returns in Form-1 and other provisions as contained in the said act.

Industral Cooling, boiler feed ete., | 650,00

1.
2. | Domestic ;')al:pose _ = IQOOQ el
3 P u-c'rs'si_ng whereby water gets polluted & pollutants 500.00

 are casily biodegradable e
4 Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

e 1
|

|

B |

- e Py A —
- —— o = i —
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Schedule-11
Terms & conditions for compliance of Air Pollution Control
¥. As per your application, you have provided the Air pollution control (APC) system and

also erected following stack (s) to observe the following fuel pattern-

APC Height  Type of Quantity
to o System in meter Fuel

| | |BoilerNo. 1& 2. | Wer | I ’
| e ) - | 2 |
’ (25 TPH & 30 r Scrubber | 30 | Bagasse | |
1 TPH) | | s - 4 |
....... =S =% e} ’ - e— 25 b : |
", [BoilerNo. 3 b Wet 0 | Bagasse \4'!‘[}11 10.2%. | 10000 |
| i - -~ = LW | /
| [GOTPH) | scrubber | 30 | 7 |
3 (Iiotk-‘r' No. 4 - Wet | 60 | Bagasse '
—JQOIPH) | Scrubber | ' |
I S i IR B e TR
| s ' -- 4.0 HSD 60 Ltr/Hr | 1% 28.8
J KVA) | | Jtr/Ha ] 28.8
— e — — P S = ™ e L —— = . BT . S S | ==
| < [ D.G Set (400 ' f | |
I b | 10 | HSD |50Lt/ g
I - oy i . TN - - AT/ ! ! 0 3‘-
JKvA) i S P B clle. | omhiod *

2. The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler and
Dust Collector to Sugar bagging section as an Air Pollution control cquipments OR as pe;
the conditions of EP Act 1986 and rule made there under from ame 10 time
Environmental Clearance / CREP guidelines.

E 2 The applicant shall operate and maintain above mentioned air pollution control system. so
as to achieve the level of pollutants to'the following standards:

Particulate matter Not to exceed | 150 mg/Nm’

4. he Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary  specifications and  operation thereof or alteration oy
replacement/alteration well before its life come 0 an end or erection of new pollution
control equipment.

- he Board reserves its nghts to vary all or any of the condition in the consent. if due to
any technological improvement oy otherwise such vanation (includimg the chanee of any
controbequipment, other m whole or in PArtIs necessary)

Schedule-111
Details of Bank Guarantees
Sr. Consent Amt. of Submission Purpose of BG Compliance Validity
No. (€ to B/O/R; BG Period Period Date
Imposed |
To be -0 &M for achieving
1. Renewal of . '
Rs. 5.0/- extended | Consented ’ ; ;
Consent to I N e ; 28.02.2017 | 31.07.2017
0 - 'tt Lakhs - within 15 standards of
| Ve days. effluent,
- . G i 3 i e —-ummchmmwMW»\n-mw:« T AR x"‘.‘....m,;:
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4)

5)

o

9)

10)

1)

i/5. Sabkoy Mahar<tu Shavarao Norgpanrao Nagawade SSK Lid AR No 00000
Y :

634

Schedule-1V
General Conditions

The applicant shall provide facility for collection of environmental samples and samples of

trade and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal

or designated points and shall pay to the Board for the services rendered in this behalf.

Industry should monitor effluent quality, stack emissions and ambient air quality monthly.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc

for monitoring the air emissions and the same shall be open for inspection to/and for use of the

Board’s Staff. The chimney(s) vents attached to various sources of emission shall be designated

by numbers such as S-1, S-2, etc. and these shall be panted/ displayed to facilitate

identification. 3

Whenever due to any accident or other unforeseen act or even, such emissions occur or 1s

apprehended to occur in.excess of standards laid down, such information shall be forthwith

Reported to Board, concerned Police Station, office of Directorate of Health Services,

Department of Explosives, Inspectorate of Factories and Local Body. In ease of failure of

pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to eperate all pollution

control facilities installed to maintain compliance with the terms and conditions of the consent

In the absence, the applicant shall stop, reduce or otherwise, control production to abide by

terms and conditions of this consent.

The firm shall submit to this office, the 30™ day of September every year, the Environmental

Statement Report for the financial year ending 31" March 1 the prescribed Form-V as per the

provisions of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992

The industry shall recycle/reprocess/reuse/recol6, which can be recycled /processed /reused

/recovered and only waste which has to be incinerated shall £0 to incineration and waste which

can be used for land filling and cannot be recycled/reprocessed etc should go for that purpose,

in order to reduce load on incineration and landfill site/environment.

The industry should comply with the Hazardous & Other Wastes (M, H & TM) Rules. 2016

and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M, H

& TM) Rules, 2016 for the preceding year April to March in Form-IV by 30* June of every

year. ;

An mspection book shall be opened and made available to the Board's officers during thewr visit

to the applicant. .

The applicant shall make an application for renewal of the consent at least 60 days before

the date of the expiry of the consent (in case of Renewal of consent),

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and

Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986 which

are available on MPCB website (www.mpch.gov.in).

The industry shall constitute an Environmental cell with qualified staff/personnel/agency 1o

see the'day (o day compliance of consent condition towards Environment Protection.

Separate drainage system shall be provided for collection of trade and sewage effluents

Terminal manholes shall be provided at the ¢nd of the collection system with arrangement for

measuning the flow. No eflluent shall be admitted in the pipes/sewers downstream of the

terminal manholes. No effluent shall find its way other than in designed and provided

collection system

Neither storm water nor discharge from other prennses shall be allowed to mix with the

effluents from the factory.

I'he applicant shall install a separate meter showing the consumption of energy for operation of

domesuc and industrial effluent treatment plants and air pollution control system. A register

showing consumpuion of chemicals used for treatment shall be maintained.

Conditions for ). Set

Nowse from the D .G, Set should be controlled by providing an acoustic enclosure or by treating

the room acoustically

Te—t N i
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8)
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17)
18)

19)
20

28)

Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will
be done at different points at 0.5 meters from acoustic enclosure/room and then average.
Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer. .

A proper routine and preventive maintenance procedure for DG set should be set and followed
in consultation with the DG manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

D.G. Set shall be operated only in case of power failure. :

The applicant should not cause any nuisance in the surrounding area due to operation of D.G
Sﬁt. :

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the available open land under green coverage:
plantation. The applicant shall submit a yearly statement by 30" September every year on
available open plot area, number of wees surviving as on 31 March of the vear and number of
trees planted by September end.

The non-hazardous sohd waste ansing in the factory premises, sweepings, ctc. be disposed of
sciennfically so as not to cause any nuisance / pollution. The applicant shall take necessary
permissions from civi¢ authorities for disposal of solid waste.

The apphcant shall not change or alter the quantity, quality, the rate of discharge, temperature
or the mode of the effluent/emissions or hazardous wastes or control equipments provided for
without previous written petission of the Board. The industry will not carry out any activity,
for which this consent ha$ not been granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences (format
can download from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notthcation dt. 16.11.2009 as amended.

The Board reserves its nghts to review plans, specifications or other data relating 1o plant setup
for the treatment of waterworks for the purificanon thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicani shall obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or s parts after expiry of 1s
expected hife as defined by manufacturer so as to ensure the comphance of standards and safety
of the operation thereof M

-
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AHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014701 = Kalpataru Point, 204 . 4th Floor
Fax: 24024068 / 24023515 = Opp. Cine Planet Cinema,

S 7

Website: hitp://mpeb.ma Near Sion Circle, Sion (E)
E-mail: eac-cell@mpeb.gov.in Mumbai-400 022.
MPCB/CAC-CELL/TB/Restart/2 - 4 526 Date: |q.11.2016.

To,

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.,
(Formerly known as M/s. Shrigonda SSK Ltd.)

A/p. Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar. -

Sub: Conditional Directions u/s 33A of the water (Prevention & Control of
Pollution) Act, 1974 and u/s 31A of the Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1 Consent to Operate granted by the Board vide letter dtd. MPCB/

JDWPC/EICNK-8044-11/0/CAC-2613 dated 18.03.2014.

2. Your application for grant of Renewal of Consent to Operate vide
dtd. 21.07.2015 & 17.07.2016.

3. Minutes of CAC meeting held on 09.12.2014 & 02.02.2015.

4. Refusal of Consent to Operate issued by the Board vide did.
10.05.2016.

5. Closure Directions issued by the Board vide dtd. 04.02.2015.

6. Order passed by the Hon'ble NGT Pune, dtd. 10.11.2016.

7. Your request letter vide dtd. 15.11.2016.

8. Minutes of agenda item circulated on 17.1 1.2016.

.......................................

We refer to the Directions of Closure issued by the Board vide letter dt. 04.02.2015 on
the grounds of various non-upgradation of ETP & APC system as reported by Sub-Regional
Officer Ahmednagar.

We also refer to your request letter dated 15.11.2016 received vide reference no. 6 and
verification report submitted by the Sub-Regional Officer, Ahmednagar.

We also refer the order passed by the Hon'ble NGT, Pune vide dtd. 10.11.2016 therein
directed MPCB to take appropriate action on the affidavit submitted by the industry as per the
directives of Hon'ble NGT, Pune.

Agenda Item of the said proposal was circulated before the members of Consent
Appraisal Committee on 17.11.2016 alongwith the compliance report of Closure Dirtfctiom.
submitted by SRO Ahmednagar. Therefore, it was decided to consider the request of the
industry and issue restart directions.

ta
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Considering the steps taken by you, compliance report submitted by SRO Ahmednagar,
Directions issued by the Board vide under reference no. 5 is hereby withdrawn subject to
following condition — '

1) You shall Operate and maintain pollution control systems to achieve the Consented
standards.

In case, you fail to comply with the &bove Directions, Board will have no option than 1o
initiate appropriate legal action against you and encash Bank Guarantee of Rs. 5 Lakh, which
may please be noted.

This Direction is issued without prejudice to the order passed or being passed by the
Hon’ble NGT Pune in the application filed by Mr. Karim Jahangir agas e industry.

(Dr. P. QS}

Member Secretary
Copy submitted to: Chairman, MPCB, Mumbai - for information.
Copy to:
1) PSO/Joint Director (WPC) / Law Officer - MPCB, Mumbai - for information and
2) Regional Officer, MPCB, Nashik & Sub-Regional Officer, MPCB Ahmednagar - for
information and necessary follow up.
Ctjpyﬁ:n‘ information &ncmsaryaﬂiun to: -
Executive Engineer, MSEDCL, Shrigonda, Tal. Shrigonda, Dist. Ahmednagar h&
Executive Engineer, I igatior Department, Shrigonda, Tal. Shrigonda, Dist.

Aw - 'Ehey are directed to restore the electricity/water supply of M/s. Sahkar
Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., (Formerly known as M/s.
Shrigonda SSK Ltd.)
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QJ mHARAsHmA MAHARASHTRA POL CONTROL BOARD 4" I—IFE .

@ M e wrafery, A%/ Regional Office, Nashik \ / Lifestyle for

F— Environment
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Udyog Bhavan, 1% floor, ITI Signal, Trambak Road, Satpur,
Nashik-422007

i‘ﬁ-ﬂ'rﬂ / Tel: 0253-2365150 THaTIeE | Website: www.mpeb.gov.in
MPCB/RONK/PD/ 2.6 D429 000 S Date:- 2% /04/2026

To
s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd (Sugar Unit),
Limpangaon, Tq. Shrigonda, Dist. Ahilyanagar..

Sub: Proposed Directions under section 33 A of Water (Prevention & Control
of Pollution) Act, 1974 and under section 31 A of Air (Prevention & Control
of Pollution) Act, 1981.

Ref: 1. Show cause notice issued on 06.03.2025.
2. Complaint received from Shri. Karim Shaikh.
3. Visit of the Board official to your unit on 11.02.2026.

WHEREAS, it is obligatory on your part to comply as per the consent to operate
obtained from the Board u/s 26 of the Water (Prevention and Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention and Control of Pollution) Act, 1981 & Authorization
under Rule 6 of the Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control
devices to control the poliution.

AND WHEREAS, SRO Ahilyanagar reported following Non-compliances :-

1. Black Coloured Effluent stored in kattcha lagoon and scum on surface,
water seems like untreated/partially treated sugar effluent.

2. Effluent discharge into open mine within premises..

Effluent from anaerobic tank found directly dispose to ETP outlet tank.

4. Industry has provided OCMS to ETP but not directly connected to ETP

outlet pipeline OCMS found not in operation.

During visit huge emissions were observed from boiler stack.

6. Industry is not complied with conditions of show cause notice dated
06/03/2025.

o

Loy

NOW THEREFORE, in view of the above Non-compliance, you are hereby
directed to show cause as to:

1. Why your industrial activities shall not be closed down ?
2. Why the competent Authorities shall not be directed to disconnect water / electricity supply
to your unit ?
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Your reply, if any to these directions shall be submitted within 07 days from date
of issuance of this notice with time bound programme for the compliance of above points
and failing which, the Board will have no any other option than to initiate further stringent
legal action against your unit, which may be noted.

9
(V.V. Killedar)
Regional Officer, Nashik.
Copy f.w.cs.to: -
1. The Member Secretary, MPCB, Mumbai .
Copy submitted for information to:- Regional officer (BMW), MPC Board, Mumbai.

Copy to: The Sub Regional Officer, MPCB Ahilyanagar - He is directed to take follow up
and ensure the compliance of the aforesaid directions.
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MAHARASHTRA POLLUTION CONTROL BOARD

S— Regional Office- Nashik,
Tel.No.(0253) 2362820 DAIARASITIEA Udyog Bhavan, 1+ floor,
ey Trimbak Road, MIDC Comp.

TR
E-mail: ronashik@mpcb.gov.in " Your $er3$gis our puty” Near Tl.,Satpur, Nashik-422007.

BY R.P.A.D./FAX/HAND DE
L. No: MPCB/RONK/SCN/ 19 0 4p 0| 72025 Date:-04/03/2025

To,
M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd (Sugar Unit),

Limpangaon, Tq. Shrigonda, Dist. Ahmednagar.

Sub. :- Show Cause Notice towards violation of consent conditions.
Ref. :-1. Visit of Board Official to your unit.
2.. Proposal submitted by the SRO MPCB Ahmednagar through Legal actions Module.

WHEREAS, it is mandatory and obligatory on your part to comply as per the Consent to
operate obtained from the Board under Section 26 of the Water (Prevention & Control of Pollution)

Act, 1974 and under Section 21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous
Waste (Management & Tran boundary Movement) Rules, 2016.

AND WHEREAS, the Sub-Regional Officer, MPCB, Ahmednagar submitted the Proposal through
Legal actions Module with following descrepancies:

1. Industry has not scraped the katcha lagoons and same lagoons converted into fresh water
tank without permission from Board and not scraped the old Boiler.

2. Black Colour water(effluent) storage in the katcha pit (large size) near factory gate .

3. Oand M of ETP is poor.

AND WHEREAS, after examining the record of your case and after making necessary enquiry
this office has concluded that the industry has violated the consent conditions and causing pollution
problem in the nearby surrounding area knowingly and wilfully.

NOW THEREFORE, the industry is hereby directed to show cause as why your activity shall
not be stopped down forthwith? And why competent authority shall not be directed to disconnect
electricity and water supply of the industry immediately?
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Your reply, if any to this Show Cause Notice shall be submitted within 7 days from date of
issuance of this notice, failing which, the Board will have no any other option than to initiate legal
action as mentioned above against the unit, which may be noted.

L.S. Bhad)
Regional Officer, Nashik.
Copy Submitted to:-
1. Member Secretary, MPCB, Sion, Mumbai - For information.
2. The Asstt. Secretary (Tech.), M.P.C. Board, Sion Mumbai- For information.

Copyforwarded to:-

- Regional Officer MPCB, Ahmednagar - It is directed to serve the copy of SCN to the industry &
submit the present status report of the industry .
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MPCB/RONK/CD/ 2606150002 Dtd. 15/06/2026

To,

M/s. S M SHIVAJIRAO NARAYANRAO NAGAWADE S.S.K. LTD (Distillery Unit),
SHRIGONDA FACTORY,
TQ. SHRIGONDA, DIST. AHILYANAGAR.

Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of
Pollution) Act,1974 and u/s 31A of the Air (Prevention & Control
of Pollution) Act, 1981.

Ref:- 1. Consent granted by the Board on 20.09.2025, valid upto 31.8.2026
2. Proposed directions issued by the Board on 21.04.2025
3. Visit of Board officials to your unit on 11.02.2026.
4. Approval received from the HQ, Mumbai on 15.06.2026.

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of
the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules,
2016, on 20.09.2025 which is valid upto 31.08.2026 subject to certain terms and
conditions.

AND WHEREAS, it was also obligatory on your part to provide adequate and
efficient pollution control devices and take adequate measures to control air & water
pollution, so as to achieve the consented standards.

AND WHEREAS, the Board was in receipt of complaint from Mr. Karim Shaikh
regarding illegal disposal of spent wash through tankers. To investigate the complaint the
Board officials at SRO Ahilyanagar visited your unit on 11.02.2026 and observed following
Non-compliances:-,

1. During the visit a spent wash tanker bearing registration No. MH-04-DS-9959
was found moving out of the industry premises. The tanker was followed by the
office vehicle and was subsequently observed disposing of spent wash on open
agricultural land situated on Shrigonda—Velu Road, Tal. Shrigonda,

Dist. Ahilyanagar. Thus, it was found that your industry is illegally disposing of
spent wash on agricultural fields through tankers.

2. Analysis of samples collected from the tanker confirmed that the material being
transported was untreated spent wash.

3. You have not dismantled the old additional spent wash storage tank, as directed
vide the Board Office Proposed Directions dated 21.04.2025 and the said tank
was found in a dilapidated condition.
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4. You are also failed to operate the MEE during the last season, which is in
violation of the directions issued by the Board.

AND WHEREAS, you have failed to submit reply to the proposed directions issued
by the Board on 21.04.2025 within stipulated time.

AND WHEREAS, in spite of giving reasonable opportunity, you have failed to
comply with the consent conditions and also failed to provide adequate pollution control
devices and thereby illegally disposing of spent wash on agricultural fields through
tankers and thereby causing water pollution into the environment, affecting health of
citizens.

NOW THEREFORE, in view of the above non-compliances, you are hereby
directed to stop your manufacturing activities forthwith, failing which, the Board will have
no option than to initiate appropriate legal action under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981.

This is issued with approval of the Competent Authority of the Board.

Digitally signed by
Vidyasagar Vilasrao Killedar
Date: 15-06-2026 18:28:10

Regional Officer, Nashik.

Copy submitted for information to: The Member Secretary, MPCB, Mumbai

Copy f.w.cs.to:-

1. Law Officer (P & L Division), MPCB, Mumbai.

2. The Executive Engineer , MSEDCL, Shrigonda, Tq. Shrigonda,
Dist. Ahilyanagar- He is directed to disconnect electricity supply to the aforesaid
unit forthwith & inform this office accordingly.

3. The Executive Engineer (Water Supply), , Shrigonda, Tq. Shrigonda,
Dist. Ahilyanagar- He is directed to disconnect water supply to the aforesaid
unit forthwith & inform this office accordingly.

Copy to: The Sub Regional Officer, MPCB, Ahilyanagar- - He is directed to take
follow up and ensure the compliance of the aforesaid directions . He is directed to
ensure that these Directions to be served to the industry and competent authorities &
submit the compliance verification report.
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MAHARASHTRA P0§44CONTROL BOARD
Regional Laboratory, Nashik.

Bttt W Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
“‘ifi‘b"i:' Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,
e NASHII_(- 422 007.,_ Tel : 0253-2362820
"Your Service is our Duty” e-mail : sonashiklab@mpcb.gov.in
website : http://mpcb.gov.in TC-11892

Lo ) Issue Date: 07/07/2024
NABL Accreditation:- | SO/IEC 17025:2017, TC-11892 Validity: 05/10/2025
S ) ) Issue Date: 20/02/2024
Certification Standards:- 1 SO 45001: 2018, OHS-5241 Validity: 25/02/2027
S Issue Date:
M oEF Recognition: Validity:
Test Report No.: MPCB/RL-Nashik/JV S§/25-26/02/99-A Date: 26/02/2026 11:53 AM
ULR No.: TC-1189226000000226F
Test Report-Water (JVS)
Field Sample ID BR-0110348 Type of Industry 17 Category
Name & Address of the M/s Shakar Maharshi Shivajirao Narayanrao Nagawade Sahakari Sakhar Karkhana
Industry Ltd.
Industry Consent MPCB-CONSENT-
No./UAN No. 0000141434 Type of Sample Weter
OTHERS (Effluent
Sample collected by FO-Ahilyanagar (Amit Location of sample disposed on farm land
(Officer Name) Latey) (SRO-Ahilyanagar) | collection through tanker at
Shrigonda village)
Seal No.: 223 Method of sample Grab
collection
Date 11/02/2026 Total No. of Containers 2
Sample o
Collection | Time 04:35 PM Nature/Description of Effluent
Sample
MPCB/RL- .
Lab ID Nashik/JV S/25-26/542 Sample condition | Ok, as per QSP 08
Date 16/02/2026 gﬂal ysisStarted | 46/02/2026 05:10 PM
Received by lab
: ) Analysis .
Time 02:37 PM Completed On 26/02/2026 11:52 AM
Samplerecived by (Name & Suresh Mali (Scientific
Designation) Officer)
Sr.No Parameter Results | Unit Test Method
APHA 24th Edition 4500-H+B, Pg. No.
1 PH@25 degree C 3.7 473-478: 2023
2 Total Dissolved Solids(TDS) 221000 | mg1 | APHAZ4 thEd'“O”Z%g‘;O'C' Page No. 145:

Page 1 of 2
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MAHARASHTRA
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MAHARASHTRA PO|

Regional L

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,

g NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in

645

CONTROL BOARD
, Nashik.

"Your Service is our Duty”
website : http://mpcb.gov.in TC-11892
Sr.No Parameter Results | Unit Test Method
3 Suspended Solids (SS) @105 degreeC | 14900 | mg APHA 24th Ed|t|0n.2540-D, Pg. No. 146-
147. 2023
Biochemical Oxygen Demand (BOD) 3 .
4 days at 27 degree C 3700.0 | mgll IS 3025 (Part 44):2023
. APHA 24th Edition 4500-Cl- B, Pg. No.
5 Chloride 8997.21 | mg/l 340-341° 2023
6 Chemical Oxygen Demand (COD) | 1416000 | mg | APHA 24th Edition 52208 Page No.544,
545: 2023
7 Sulphate BDL mg/l APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks. sampleisbrown, turbid, strong alcoholic(or ganic) smell

Approved & Reviewed By

Suresh Mali

Scientific Officer,
I/c Regional Laboratory,

Nashik,

(Authorized Signatory)

Note :

1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***
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MAHARASHTRA P0§46CONTROL BOARD
Regional Laboratory, Nashik.

Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,

NASHIK- 422 007., Tel : 0253-2362820
e-mail : sonashiklab@mpcb.gov.in
website : http://mpcb.gov.in

MAHARASHTRA
S
———

. |

"Your Service is our Duty”

TC-11892

Issue Date: 07/07/2024

NABL Accreditation:- | SO/IEC 17025:2017, TC-11892 Validity: 05/10/2025

Issue Date: 20/02/2024

Certification Standards:- | SO 45001: 2018, OHS-5241 Validity: 25/02/2027

Issue Date:

M oEF Recognition: Validity:

Test Report No.: MPCB/RL-Nashik/JV S/25-26/02/100-A Date: 26/02/2026 11:56 AM

ULR No.: TC-1189226000000227F

Test Report-Water (JVS)

Field Sample ID BR-0110347 Type of Industry 17 Category
Name & Address of the M/s Shakar Maharshi Shivajirao Narayanrao Nagawade Sahakari Sakhar Karkhana
Industry Ltd.
Industry Consent MPCB-CONSENT-
No./UAN No. 0000141434 Type of Sample Weter
OTHERS (Effluent
Sample collected by FO-Ahilyanagar (Amit Location of sample disposed on farm land
(Officer Name) Latey) (SRO-Ahilyanagar) | collection through tanker at Velu
village)
Seal No.: 223 Method of sample Grab
collection
Date 11/02/2026 Total No. of Containers 2
Sample _—
Collection | Time 03:35 PM Nature/Description of Effluent
Sample
MPCB/RL- .
Lab ID Nashik/JV S/25-26/541 Sample condition | Ok, as per QSP 08
Date 16/02/2026 gﬂal ysisStarted | 1610272026 05:00 PM
Received by lab
. . Anaysis .
Time 02:34 PM Completed On 26/02/2026 11:55 AM
Samplerecived by (Name & Suresh Mali (Scientific
Designation) Officer)
Sr.No Parameter Results | Unit Test Method
APHA 24th Edition 4500-H+B, Pg. No.
1 PH@25 degree C 38 473-478: 2023
2 Total Dissolved Solids(TDS) 231120 | mg1 | APHAZ4 thEd'“O”Z%g‘;O'C' Page No. 145:
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CONTROL BOARD

e Regional L , Nashik.
Bttt W Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
= Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,
‘,E",,. NASHIK- 422 007., Tel : 0253-2362820
"Your Service is our Duty” e-mail : sonashiklab@mpcb.gov.in
website : http://mpcb.gov.in TC-11892
Sr.No Parameter Results | Unit Test Method
3 Suspended Solids (SS) @105 degreeC | 12080 | mg APHA 24th Ed|t|0n.2540-D, Pg. No. 146-
147. 2023
Biochemical Oxygen Demand (BOD) 3 .
4 days at 27 degree C 4500.0 | mg/l IS 3025 (Part 44):2023
. APHA 24th Edition 4500-Cl- B, Pg. No.
5 Chloride 9796.96 | mg/l 340-341° 2023
6 Chemical Oxygen Demand (COD) | 1200000 | mg/ | APHA 24th Edition 52208 Page No.544,
545: 2023
7 Sulphate 3136.00 | mg/ APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks. sampleisbrown, turbid, strong alcoholic smell.

Approved & Reviewed By

Suresh Mali

Scientific Officer,

I/c Regional Laboratory,
Nashik,

(Authorized Signatory)

Note :

1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***
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MAHARASHTRA P0§4§ CONTROL BOARD ANX -V
e Regional Laboratory, Nashik.
Bttt W Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
= Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,
@y NASHIK- 422 007., Td : 0253—2362&_320
"Your Service is our Duty” e-mail : sonashiklab@mpcb.gov.in
website : http://mpcb.gov.in TC-11892
Lo ) Issue Date: 07/07/2024
NABL Accreditation:- 1SO/IEC 17025;2017, TC-11892 Validity: 05/10/2025
S ) ) Issue Date: 20/02/2024
Certification Standards:- 1 SO 45001: 2018, OHS-5241 Validity: 25/02/2027
S Issue Date:
M oEF Recognition: Validity:
Test Report No.: MPCB/RL-Nashik/JV S/25-26/02/102-A Date: 26/02/2026 12:01 PM
ULR No.: TC-1189226000000229F
Test Report-Water (JVS)
Field Sample ID BR-0110350 Type of Industry Sugar Industries
Name & Address of the M/S - SAHAKAR MAHARSHI SHIVAJRAO NARAYANRAO NAGAWADE
Industry SSK LTD.
Industry Consent MPCB-CONSENT-
No./UAN No. 0000213635 Type of Sample Weter
Sample collected by FO-Ahilyanagar (Amit Location of sample g;';i‘ RSit(r\]/\éaratirosrtnorggln
(Officer Name) Latey) (SRO-Ahilyanagar) | collection yare) P P
Sedl No. 223 Method of sample Grab
collection
Date 11/02/2026 Tota No. of Containers 2
Sample _—
Collection | Tjme 05:35 PM Nature/Description of Effluent
Sample
MPCB/RL- -
Lab ID Nashik/JV S/25-26/544 Sample condition | Ok, as per QSP 08
Date 16/02/2026 gg""' ysisStarted | 1610272026 05:11 PM
Received by lab
: . Analysis .
Time 02:41 PM Completed On 26/02/2026 12:00 PM
Sample recived by (Name & Suresh Mali (Scientific
Designation) Officer)
Sr.No Parameter Results | Unit Test Method
APHA 24th Edition 4500-H+B, Pg. No.
1 PH@25 degree C 6.3 473-478: 2023
2 Total Dissolved Solids(TDS) 54550 | mgn | APHA24 thEd'“O”z(Zfz’go'C' Page No. 145:
Page 1 of 2
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e Regional L , Nashik.
Bttt W Maharashtra Pollution Control Board, 1st floor-Udyog Bhavan,
‘ifih—!‘i:' Rathi Chowk, Near ITI, Trimbak Road, Satpur MIDC,

MAHARASHTRA PO

649

CONTROL BOARD

"Your Service is our Duty” e-mail : sonashiklab@mpcb.gov.in
website : http://mpcb.gov.in TC-11892
Sr.No Parameter Results | Unit Test Method
3 | Suspended Solids (SS) @105 degreeC | 1290.0 | mg | APHA 24th Edition 2540-D, Pg. No. 146-
147: 2023
Biochemical Oxygen Demand (BOD) 3 )
4 days at 27 degree C 5750.0 | mg/l IS 3025 (Part 44):2023
. APHA 24th Edition 4500-Cl- B, Pg. No.
5 Chloride 28491 | mg/l 340-341° 2023
6 Chemical Oxygen Demand (COD) 184000 | mg/l APHA 24th Ed|t|or1 5220B Page No0.544,
545: 2023
7 Sulphate 8180 | mgl APHA 24th Edition 4500-SO4 E

(Turbidimetric Method)

Remarks. sampleisblack, turbid, strong organic smell.

Approved & Reviewed By

Suresh Mali

Scientific Officer,

I/c Regional Laboratory,
Nashik,

(Authorized Signatory)

Note :

1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

*** End of the Report ***
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QJ _wanarasiTRA  MIAHARASHTRA POLE?I. CONTROL BOARD 4" I..I FE

@ M ﬂﬁﬁﬁﬁﬁl‘ﬂfﬂ'ﬂ, Hlﬁﬂﬁ,‘ Regional Office, Nashik \ / Lifestyle for

Environment
e GPF S v woren, s A R, Zaw 9, Wragy, TR -vevoc
Udyog Bhavan, 1%t fioor, ITl Signal, Trambak Road, Satpur,
Nashik-422007

R/ Tel: 0253-2365150 HHATYS | Website: www.mpcb.gov.in

MPCB/RONK/PD/ 2.6 D429 000 § Date:- 2 % /04/2026

To
s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd (Sugar Unit),
Limpangaon, Tq. Shrigonda, Dist. Ahilyanagar..

Sub: Proposed Directions under section 33 A of Water (Prevention & Control
of Pollution) Act, 1974 and under section 31 A of Air (Prevention & Control
of Pollution) Act, 1981.

Ref: 1. Show cause notice issued on 06.03.2025.
2. Complaint received from Shri. Karim Shaikh.
3. Visit of the Board official to your unit on 11.02.2026.

WHEREAS, it is obligatory on your part to comply as per the consent to operate
obtained from the Board u/s 26 of the Water (Prevention and Control of Pollution) Act,
1974 and u/s 21 of the Air (Prevention and Control of Pollution) Act, 1981 & Authorization
under Rule 6 of the Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control
devices to control the poliution.

AND WHEREAS, SRO Ahilyanagar reported following Non-compliances :-

1. Black Coloured Effluent stored in kattcha lagoon and scum on surface,
water seems like untreated/partially treated sugar effluent.

2. Effluent discharge into open mine within premises..

Effluent from anaerobic tank found directly dispose to ETP outlet tank.

4. Industry has provided OCMS to ETP but not directly connected to ETP

outlet pipeline OCMS found not in operation.

During visit huge emissions were observed from boiler stack.

6. Industry is not complied with conditions of show cause notice dated
06/03/2025.

o

Loy

NOW THEREFORE, in view of the above Non-compliance, you are hereby
directed to show cause as to:

1. Why your industrial activities shall not be closed down ?
2. Why the competent Authorities shall not be directed to disconnect water / electricity supply
to your unit ?
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Your reply, if any to these directions shall be submitted within 07 days from date
of issuance of this notice with time bound programme for the compliance of above points
and failing which, the Board will have no any other option than to initiate further stringent
legal action against your unit, which may be noted.

9
(V.V. Killedar)
Regional Officer, Nashik.
Copy f.w.cs.to: -
1. The Member Secretary, MPCB, Mumbai .
Copy submitted for information to:- Regional officer (BMW), MPC Board, Mumbai.

Copy to: The Sub Regional Officer, MPCB Ahilyanagar - He is directed to take follow up
and ensure the compliance of the aforesaid directions.
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TERTY UguR BT Hew ANX -8

--\. . === == f-‘h 2
;:z_f wramasa  MAHARASHTRA POLLUTION CONTROL BOARD oM/, LiFE &

_=— W‘\_—M' 7 WIGRI® Hraferd, AIR1® / Regional Office, Nashik R\./; | Lifestyle for  CEARE

st g vt RN Ya, Ui TeTeT, e s, TSI Waes, WTAQR, AR - ¥33 0ol Environment
s — h | /4 Udyog Bhavan, First Floor, Trimbak Road, Near ITI, Satpur,
Nashik - 422 007 ﬁ'elﬁ / Email: ronashik@mpcb.gov.in

§?%a=ﬂ / Tel: 0253 - 2365150 YA | Website: www.mpch.gov.in

®
S

MPCB/RONK/CD/ 2606150002 Dtd. 15/06/2026

To,

M/s. S M SHIVAJIRAO NARAYANRAO NAGAWADE S.S.K. LTD (Distillery Unit),
SHRIGONDA FACTORY,
TQ. SHRIGONDA, DIST. AHILYANAGAR.

Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of
Pollution) Act,1974 and u/s 31A of the Air (Prevention & Control
of Pollution) Act, 1981.

Ref:- 1. Consent granted by the Board on 20.09.2025, valid upto 31.8.2026
2. Proposed directions issued by the Board on 21.04.2025
3. Visit of Board officials to your unit on 11.02.2026.
4. Approval received from the HQ, Mumbai on 15.06.2026.

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of
the Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules,
2016, on 20.09.2025 which is valid upto 31.08.2026 subject to certain terms and
conditions.

AND WHEREAS, it was also obligatory on your part to provide adequate and
efficient pollution control devices and take adequate measures to control air & water
pollution, so as to achieve the consented standards.

AND WHEREAS, the Board was in receipt of complaint from Mr. Karim Shaikh
regarding illegal disposal of spent wash through tankers. To investigate the complaint the
Board officials at SRO Ahilyanagar visited your unit on 11.02.2026 and observed following
Non-compliances:-,

1. During the visit a spent wash tanker bearing registration No. MH-04-DS-9959
was found moving out of the industry premises. The tanker was followed by the
office vehicle and was subsequently observed disposing of spent wash on open
agricultural land situated on Shrigonda—Velu Road, Tal. Shrigonda,

Dist. Ahilyanagar. Thus, it was found that your industry is illegally disposing of
spent wash on agricultural fields through tankers.

2. Analysis of samples collected from the tanker confirmed that the material being
transported was untreated spent wash.

3. You have not dismantled the old additional spent wash storage tank, as directed
vide the Board Office Proposed Directions dated 21.04.2025 and the said tank
was found in a dilapidated condition.
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4. You are also failed to operate the MEE during the last season, which is in
violation of the directions issued by the Board.

AND WHEREAS, you have failed to submit reply to the proposed directions issued
by the Board on 21.04.2025 within stipulated time.

AND WHEREAS, in spite of giving reasonable opportunity, you have failed to
comply with the consent conditions and also failed to provide adequate pollution control
devices and thereby illegally disposing of spent wash on agricultural fields through
tankers and thereby causing water pollution into the environment, affecting health of
citizens.

NOW THEREFORE, in view of the above non-compliances, you are hereby
directed to stop your manufacturing activities forthwith, failing which, the Board will have
no option than to initiate appropriate legal action under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981.

This is issued with approval of the Competent Authority of the Board.

Digitally signed by
Vidyasagar Vilasrao Killedar
Date: 15-06-2026 18:28:10

Regional Officer, Nashik.

Copy submitted for information to: The Member Secretary, MPCB, Mumbai

Copy f.w.cs.to:-

1. Law Officer (P & L Division), MPCB, Mumbai.

2. The Executive Engineer , MSEDCL, Shrigonda, Tq. Shrigonda,
Dist. Ahilyanagar- He is directed to disconnect electricity supply to the aforesaid
unit forthwith & inform this office accordingly.

3. The Executive Engineer (Water Supply), , Shrigonda, Tq. Shrigonda,
Dist. Ahilyanagar- He is directed to disconnect water supply to the aforesaid
unit forthwith & inform this office accordingly.

Copy to: The Sub Regional Officer, MPCB, Ahilyanagar- - He is directed to take
follow up and ensure the compliance of the aforesaid directions . He is directed to
ensure that these Directions to be served to the industry and competent authorities &
submit the compliance verification report.
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Regl. No. ANR/PRG (A} 1, Date. 3/8/1965

TEFTT NEH Rrarsie TR AR
TEFET WER HLETT (6.
7). s Faed, ar. sfier, R, sETeTR fF - ¥9303€

AR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
SAHAK SAHAKARI SAKHAR KARKHANA LTD.

AP Shiiganda Factory - (413726) Tal: Shrigonda, DIst: Ahmednagar (MS)71 T

Ref. No:SK/PUR/60/ 122 /2024-25, Date:05/04/2024
Sale order
Email: amrutsla@gmail.com
To,
AMRUT SOLUTION,
Court Road, Underground, 1889/B/1,
Saraf bazar, Jankhand, Bagalkole,

Kamataka. 587301, Contact Person- Amrut Desai Mobile No- 9448947004 / 8310364130
@GST No- 29AQAPD0300Q1Z3 ‘

Subject:Sale of Lot No. 01 by Online E-Auction, dated- 27-03-2024.
Dear sir, .
You have been allotted the following Lot for the e-auction sale conducted on 27-03-2024. Hence we a

requested to lift the material as per the following technical and commercial condition.

Sr. Description Qty. | Rate Per Lot
No.
1 Sale of Lot No. 01, Capacity : 25 ton, Pressure:- 21 kg/em2, Registration No. 63,10,000=00

boiler:- MR-9763, Economizer- MRE-630, Make: Sitson, VLot One Lot only
List of available material for sale;
1) All boiler mounting and accessories and working platform.
2) Furnace with complete Refractory and insulation material with boiler
structure.
‘ 3) All Water tube, Headers, Steam Drum, Mud Drum, super Heater,
Economizer, Air

Heater with its support structure.
4) FD, ID and SA fan with its motor, starter and cable from MCC panel
to motor. .
5) Boiler feed water pump with its motor and starter, with cable from
MCC to motor.
6)  Ashremoval wet scrubber with ducting from ID fan to Chimney.
7) Dumping grate Furnace.
8) Electrical panel from mcc to motor with starter and cable,

9) [nstrumentation material and PLC panel along with field cable.
10)  All connecting boiler valves,

List of material not availuble for sale with this boiler:
1) Factory building structural material not for sale,
2) RBC not for sale with boiler. .
3) Feed tank of boiler not for sale with this boiler.
|14 _ Lighting and cable on factory shade not for sale,

T e T e P —— o T— .-.1._6.2.....___‘._ - Sl P R — o e g
oL Phone- 02487 - 252 22012221242 Fa. 024872 25 3391421 Ml higoridasugar@yahos cain”
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5) MS chimney not for sale with this boiler.

Scope of work:
1) All sale material dismantle work buyers scope. .
2) - All tool tackles required for dismantle work will be in buyers scope.

3) After dismantle of sale material of machinery station, all cleaning

work will be in ) _ .
Buyer scope, like red brick waste, Insulation waste, fire brick waste

ete. :
4) All IBR Formality about transfer of boiler certificate will be in

buyer’s scope.

All delivery of the material will be given on “AS IS WHERE IS BASIS” &
no “ON COMPLANT BASIS”

o

While taking delivery any damage is done to the property of the karkhana,
purchaser bear the expenses.

Delivery of material will be given from the respective Karkhana Officer as
per his instructions. Delivery of material will not be given on weekly off
(Sunday) & Public Holidays only during working hours & Time.

If Delivery is not taken as per the delivery period the kharkhana will not be
responsible for any loss in weight/ no.& condition of the material the
purchaser will be responsible.

During the time of delivery if any loss of to the labors / driver of the
purchaser takes place the Karkhana will not be responsible. {

The purchaser will have to make his own arrangement of dismantling /
Loading of the material at his own cost.

All the Delivery of the material will be given to ground level only.

your participation fee being forfeited. EMD Will be forfeited and the material

Terms & Condition

Taxes: Extra as applicable SGST, CGST, IGST& other taxes as applicable will have to be borne by you.
Delivery:Delivery period ofmaterial lifting will be 6 month only.
Payment: 10 % Advance (Last Date of deposit advance Amount is 15/04/2024, If failure to do, so will result in

‘vhatever difference in rate),

will be sold to a another party &

Remaining amount to be paid at the time of delivery on weight basis as per order (Billing will be given on appro

310 MT weight at the rate of Rs 21000 Per MT on approx)

Sanction,B.M. dated-27/03/2024

&b

ﬁl Managing Director
(SM.S.NAN.S.SK. Ltd, Shrigonda factory)
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Regl. No. ANR/PRG (A) 1. Date. J%/1865

mw&mmm
eI ATER HWETT (.
.9, sfifer Gaedl, . s, fr. aETETR A7 - 89362

B 1 SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
e SAHAKARI SAKHAR KARKHANA LTD.

! ' A/P -shrigonda Factory - (413726) Tal. Shrigonda, Dist. Ahmednagar (MS)
Ref, No:SK/PUR/60/ 123 /2024-25, Date:05/0472024
Sale order
T Email: amrutsla@gmail.com
o,
AMRUT SOLUTION,

Court Road, Underground, 1889/B/1,
Saraf bazar, Jamkhand, Bagalkotc,
Karnataka, 587301, Contact Person- Amrut Desai Mobile No- 9448947004 / 8310364130

‘ GST No- 29AQAPD0300Q1Z23

Subjécet:Sale of Lot No. 02 by Online E-Auction, dated- 27-03-2024.

Dear sir,
You have been allotted the following Lot for the c-auction sale conducted on 27-03-2024. Hence we a

requesled (o lift the material as per the following technical and commercial condition.

Sr. Description Qty. | Rate Per Lot

No. -

1 Sale of Lot No. 02, Capacity: 20 ton, Pressure: 21 kg/cm?2 { Lot 51,45,000-00
Make: Texmaco, Registration No: Boiler, MR- 9758, Economizer: MRE-844, One Lot only

¥» List of Material for sale:
1) All boiler Mounting and Accessories and working platform with stair

case.
2) Horseshoe Furnace with complete Refractory and insulation with

structure.
3) All water tube, headers, steam drum, mud drum, and super heater, air

Heater with its support structure.
4) FD, ID andSA fan with motor, starter and cable from MCC panel to

motor.
5) Boiler feed water pump with its motor and starter, with cable from

MCC to motor.
6) Ash removal wet scrubber with ducting from ID to Chimney.
7)° MS Chimney will be available along with this boiler only, not for
boiler no.1.
8) Electrical panel from mcc to motor with starter and cable.
9) Instrumentation material and PLC panel along with field cable.
10) All connecting boiler valves.
» List of Material not available for sale with this boiler:
1) Factory building structural material not for sale.
2) RBC not for sale with this boiler.
3) Feed tank of boiler not for sale with this boiler.

o cd e 164
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4) Lighting and cable on factory shade not for sale.

> Scope of work:

1) All sale material dismantle work buyers scope.

2) All tool and tackles required for dismantle work will be in buyers
scope.

3) After dismantle of sale material of machinery station,all cleaning
work will be in buyer scope, like red brick waste, insulation waste,
fire brick waste etc. '

4) All IBR Formality about transfer of boiler certificate will be in
buyer’s scope.

All delivery of the material will be given on “AS IS WHERE IS BASIS” &
no “ON COMPLANT BASIS”

While taking delivery any damage is done to the property of the karkhana,
purchaser bear the expenses.

Delivery of material will be given from the respective Karkhana Officer as
per his instructions. Delivery of malerial will not be given on weekly off
(Sunday) & Public Holidays only during working hours & Time.

If Delivery is not taken as per the delivery period the kharkhana will not be
responsible for any loss in weight/ no.& condition of the material the
purchaser will be responsible.

During the time of delivery if any loss of to the labors / driver of the
purchaser takes place the Karkhana will not be responsible,

The purchaser will have to make his own arrangement of dismantling /
Loading of the material at his own cost.

All the Delivery of the material will be given to ground level only.

Terms & Condition

Taxes: Extra as applicable SGST, CGST, IGST& other taxes as applicable will have to be borne by you.

Delivery:Delivery period ofmaterial lifting will be 6 month only.

Payment: 10 % Advance (Last Date of deposit advance Amount is 15/04/2024, If failure to do, so will result in
your participation fee being forfeited. EMD Will be forfeited and the material will be sold to a another party &

. @whatever difference in rate),

Remaining amount to be paid at the time of delivery on weight basis as per order (Billing will be given on appro

280 MT weight at the rate of Rs 18375 Per MT )

Sanction,B.M. dated-27/03/2024

&b

Managing Director

(S.M.S%.S.S.K. Ltd, Shrigonda factory)
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Regl. No. ANR/PRG (A) 1, Dale. 3/8/1965

TEFT W RIAiRTer IRTEURTE A0TEe
QEHEH AE HETET 0.
7.0, sftiter ek, an. sftfar, R, sEFeTR fF - 89363§

SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
SAHAKARI SAKHAR KARKHANA LTD.

" A/P = Shrigonda Factory = (413726) Tal: Shrigonda, Dist. Ahmednagar (MS) © "

Ref. No:SK/PUR/60/ 124 /2024-25- Date:05/04/2024
Sale order
T Email: amrutsla@gmail.com
o,
AMRUT SOLUTION,

Court Road, Underground, 1889/B/1,

Saraf bazar, Jamkhand, Bagalkote,

Karnataka, 587301, Contact Person- Amrut Desai Mobile No- 9448947004 / 83103 64130
D GST No- 29AQAPD0300Q1Z3

Subject:Sale of Lot No. 03 by Online E-Auction, dated- 27-03-2024.
Dear sir,
You have been allotted the following Lot for the e-auction sale conducted on 27-03-2024. Hence we a

requested to lift the material as per the following technical and commercial condition.

Sr. Description Qty. | Rate Per Lot
No.

Sale of Lot No. 03, Capacity: 30 ton, Pressure: 21 kg/cm?, Make: Texmaco, 1 Lét 95,10,000=00
. Registration No. Boiler: MR-11230, Economizer: MRE-843 One Lot only

> List of material for sale :-

1) All boiler mounting and accessories and working platform with
stuircase.

2) Dumping grate Fumace with complete refectory with fire and red
brick with structure.

" ’ 3) Water tube, headers, steam drum, mud drum, super heater, air heater
with, economizer with its support structure,

4) FD, ID and SA fan with motor, starter and cable from MCC panel to
motor.

5) Boiler feed water pump 2 Nos with its motor and starter, with cable
from MCC to motor & MCC panel.

6) Feed water tank with its structure,

7) Boiler feed water line from boiler to feed pump header,

g) Ash removal wet scrubber with ducting from ID to Chimney.

9) MS Chimney will be available along with this boiler

10) Electrical panel from mee to motor with starter and cable,

11) Instrumentation material and PLC panel along with,

12) All valve connected (o Builey,

13) Bagasse feeder with motor, starter, enble & punel.

14) Steam Line from boiler 10 header & connected valves,

» List of Materinl not uvailuble for sule with this boiler:

1) Factory building structural material not for sale,
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2) RBC not for sale with Boiler.

3) Lighting and cable on factory shade not for sale.

4) Feed pump header not for sale with this boiler.

» Scope of work:

1) All sale material dismantle work buyers scope.

2) All tool tackles required for dismantle work will be in buyers scope.

3) After dismantle of sale material of machinery station, all cleaning
work will be in buyer scope, like red brick waste, insulation waste
etc.

4) All IBR Formality about transfer of boiler certificate will be in
buyer’s scope.

All delivery of the material will be given on “AS IS WHERE IS BASIS” &
no “ON COMPLANT BASIS”

[g®]

While taking delivery any damage is done to the properly of the karkhana,
purchaser bear the expenses.

Delivery of material will be given from the respective Karkhana Officer us

3 | per his instructions. Delivery of material will not be given on weekly off
__| (Sunday) & Public Holidays only during working hours & Time.
If Delivery is not taken as per the delivery period the kharkhana will not be
4 | responsible for any loss in weight/ no.& condition of the matcrial the
purchaser will be responsible.
: During the time of delivery if any loss of to the labors / driver of the
purchaser takes place the Karkhana will not be responsible.
The purchaser will have to make his own arrangement of dismantling /
6 : ; :
Loading of the material at his own cost.
7 | All the Delivery of the material will be given to ground level only.

I'erms & Condition

Taxes: Extra as applicable SGST, CGST, IGST& other taxes as applicable will have to be borne by you.
Delivery:Delivery period ofmaterial lifting will be 6 month only.
Payment: 10 % Advance (Lasl Date of deposit advance Amount is 15/04/2024, If failure to do, so will rosult in

whatever difference in rate),
Remaining amount to be paid at the time of delivery on weight basis as per order (Billing will be given on apprc

415 MT weight at the rate of Rs 22915 Per MT )

Sanction,B.M. dated-27/03/2024

&N

%/Managin g Director
(S.M.S.IN.N.S.S.K. Ltd, Shrigonda factory)
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Regl. No. ANR/PRG (A) 1, Date. 3/8/1965
AEHT HEHt s TR S
AEHTH AR HREET (5.

.Y, sfrifer daredt, ar, s, . Hewe TR fiF - ¥930€

SAHAKAR MAHARSHI SHIVAJIRAO NARAYANRAO NAGAWADE
SAHAKARI SAKHAR KARKHANA LTD.

~ AP - Shilgonda Factory - (413726) Tal: Shrigonda, Dist. Ahmednagar (MS) /"0 = 70 T

Re , 125 4-25, Date:05/04/2024
ef. No:SK/PUR/60/ /202 Sale Gider

T Email: amrutsla@gmail.com
o, '

AMRUT SOLUTION,

Court Road, Undcrground, 1889/B/1,

Saraf bazar, Jamkhand, Bagalkote, .

Karnataka, 587301, Contact Person- Amrut Desai Mobile No- 9448947004 / 8310364130
;\‘)GST No- 29AQAPD0300Q1Z3

Subject: Sale of Lot No. 05 by Online E-Auclion, dated- 27-03-2024.
You have been allotted the following Lot for the e-auction sale conducted on 27-03-2024. Hence we ai
requested to lifl the material as per the following technical and commercial condition.

Sr. Deseription Qty. | Rate Per Lot
No.

i

Sale of Lot No. 05, Boiler No: 05, Cupacity: 30 TON, Pressures: 45 kg/em?, | Lot 3,00,00000=00

Make: Sitson India, Registration No. boiler: MR13005, ~ One Lot only

> List of Material for sale:

1) All boiler Mounting and Accessories with working platform.

2) Dumping grate furnace with complete refectory fire &red brick.

3) All water wall tube, headers, stecam drum, mud drum, super heater, air
heater with, economizer with support structure.

4) FD, ID and SA fan with its molor, starter and cable from MCC panel to

‘ motor & MCC panels.

5) Boiler feed waterpump with its motor and starter, cable from MCC to
motor & MCC panels.

6) Boiler feed water tank along with supporting structure.

7) DE aerator tank of boiler..

8) Chemical dosing system.

9) D M plant along with storage Lzok.

10) Bagasse feeder with motor, starler and cable.

11) Boiler feed water line from boiler to feed pump.

12) Boiler bagasse handling systemRCB and MBC with its supporting
structure, ;

13) Wet scrubber with ducting from ID to Chimney.

14) Elcetrical panel from mcc to motor with starler and cable.

15) Instrumentation material and PL.C panel along with field cable.

16) Steam distribution header wilh steam pipe from boiler to header.

17) All valve connected to Boiler.

18) Bagasse belt conveyor from old boiler RBC to 05 no boiler RBC
available for sale with boiler.
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19) PRDS station 45 kg/cm? to 21 kg/em?, 7 kg/em? & 1.5 kg/em?,

» List of Material not available for sale with this boiler:

1) Factory building with factory shade and structure material not for sale.

2) Lighting and cable on factory shade not for sale. .

3) RCC Chimney not available for sale with this boiler.

» Scope of work:

1) All material dismantle work buyer scope.

2) Alltool tackles required in buyer scope.

3) After dismantle all cleaning of machinery station in buyer scope.

4) All boiler house cleaning afier boiler dismantle in buyer scope like scrap
lusulation, scrap boiler brick etc.

*All IBR Formality about transfer of boiler certificate will be in buyer scope.
All delivery of the material will be given on “AS IS WHERE IS BASIS” &

' | 50 “ON COMPLANT BASIS”

While taking delivery any damage is donc to the property of the karkhana,
purchaser bear the expenses. _

Delivery of material will be given from the respective Karkhana Officer as
per his instructions. Delivery of material will not be given on weekly off
(Sunday) & Public Holidays only during working hours & Time.

If Delivery is not taken as per the delivery period the kharkhana will not be
4 | responsible for any loss in weight/ no.& condition of the material the
purchaser will be responsible.

5 During the time of delivery if any loss of to the labors / driver of the
purchaser takes place the Karkhana will not be responsible.

6 The purchaser will have to make his own arrangement of dismantling /
Loading of the material at his own cost.

% All the Delivery of the material will be given to ground level only,

s

ta)

|

Terms & Condition
Taxes: Exira as applicable SGST, CGST,IGST& other taxes as applicable will have to be borne by you.

Delivery:Delivery period ofmaterial lifting will be 6 month only.

Payment: 10 % Advance(Last Date of deposit advance Amount is 15/04/2024, If failure to do, so will result in
Q.o participation fee being forfeited. EMD Will be forfeited and the material will be sold to a another party &
whatever difference in rate),

Remaining amount 10 be paid at the time of delivery on weight basis as per order (Billing will be given on apprc

750 MT weight at the rate of Rs 40000 Per MT )

Sanction, B.M, dated-27/03/2024

&,- Managing Director
(S.M.S.N.N.S.S.K. Ltd, Shrigonda factory)

169




AU ®, 919, HaRTE I, AFTa-T4Z afd Wal3a & 44,
“ 831", 98, fasrefl @, sifu. R wraradl, Brearfaarora,
HENGTTR- ¥94003. GREA] 55, (02%9) 292902y
E-mail:- jtdirsb.ahmednagar@maharashtra.gov.in
https://mahakamgar. 111dhamf:}!_tra ¢ov.in https://mahaboiler.in

®. U/ Zys /08 fa- = FEC 2024

ufy,
v TEER %ﬁﬁmﬁ:ﬂ?mmwmﬂa@ vy, w4, . f5.,
7. 91 siRiET Gaed,
ar. e, {7, sigrer

fawa - GRS arerd @R 1 gvad gHviTETETad

e - A, weer ved Brarchyrd ARroRIg Frrge W, W, &, o, s, B s o
YH 7. 500/4%/988 3/3033-3¢ f&. 0l8/03/303Y,

TEILY, |
IRe deuifs gl Snuul S@fAeaiyH, el AIS@IY armd, ARl B, [RHT/9L2, |

-¢¥3 T

THSIIR/QUY¢, THIMR/99330, UHSIR/ 9, UH3IR/9300Y, UASNR/E-£30, UHMIY/S-L¥%, UHHTY
& anyyr angewr WRikER  [Qde veedhan smee o 13wt $9 srear @rndl @ S

THAMY/§-C40
PIorE! B Il

e} e Searia T Wl B Sl Al / IR anSE ANTUGE G @] HE S

Ta, v geard] ar T ST @R,
3y faurg,

% - 'c's_l’..{
;i."ﬂ.'i[l!:.':':'*
i, TS,
HETRISE XTI, SETSHUY

W o 1, STeTesen dIuids e i@y, e i, qad g ni@diatiarn wa

B S Y e e R ﬁ

170 (¥ Scanned with OKEN Scanner



